
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 
BENCH AT PUNE, MAHARASHTRA 

APPLICATION NO. 66/2014 (WZ) 
COLVA CIVIC AND CONSUMER  
FORUM       ... APPLICANT 

VERSUS 
 
GOA COASTAL ZONE MANAGEMENT 
AUTHORITY AND OTHERS    … RESPONDENTS  
 
REPLY ON BEHALF OF RESPONDENT NOS. 3 AND 4 
 
MAY IT PLEASE YOUR LORDSHIPS: 
 

Respondent Nos. 3 and 4 hereinabove (“the Answering Respondents”) state and 

submit as under: 

 

1. The Answering Respondents have read and understood the contents of the 

captioned OA and no part thereof shall be deemed to have been admitted for 

the lack of specific traverse. 

 

2. Before responding to the contents of the captioned OA, the Answering 

Respondents would like to place certain material and relevant facts before this 

Hon’ble Tribunal pertaining to the subject matter in issue in the captioned OA. 

These facts will demonstrate that the Tourist Resort in question has been 

existing since the year 1986/1987, well before the Coastal Regulation Zone 

Notification was issued in the year 1991. These facts will further show that the 

Answering Respondents as well as their predecessors-in-title have obtained all 

the necessary approval and permissions at all points of time. All these facts will 

show that the Answering Respondents have not committed any violation 

whatsoever of any laws, approvals, permissions, etc. 

 

BRIEF FACTS 

 

3. On 29th April 1981, one M/s Progressive Estate Developers (“Progressive 
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Developers”) made an application to Respondent No. 2 seeking grant of a 

Construction License for the purpose of construction of a Tourist Resort at 

Colva beach on the property bearing Survey Nos. 23/13 and 23/17 (“the 

subject property”). 

 

4. Respondent No. 2 was pleased to issue a Construction License to Progressive 

Developers on 5th May 1981 for the purpose of construction of a Tourist Resort 

at Colva Beach on the subject property. A copy of the construction license 

dated 05th May 1981 issued by Respondent No. 2 is hereto annexed and marked 

as ANNEXURE R-1 at pg. … 

 

5. Upon obtaining the Construction License, Progressive Developers applied for 

and obtained all necessary approvals and permissions from various 

Government Authorities in order to construct the Tourist Resort on the subject 

property, which included approvals from the Eco Coastal Committee, Goa 

(“ECC”), Ecological Development Council (“EDC”), the Town and Country 

Planning Department and Respondent No. 2. The Answering Respondents 

crave leave to refer to and rely upon necessary approvals and permissions, if 

and when necessary. 

 

6. The construction of the Tourist Resort having six cottages and swimming pool 

on the subject property was completed in the year 1986. Sometime in the year 

1987, the subject property along with the Tourist Resort standing thereon was 

acquired by Pent House Builders Pvt. Ltd. (“Pent House”) from Progressive 

Developers. 

 

7. Thereafter, Pent House obtained a loan of Rs. 61,21,200/- from Economic 

Development Corporation Limited on 23rd March 1987. As security for the said 

loan, the subject property along with the Tourist Resort standing thereon was 

mortgaged by Pent House in favour of Economic Development Corporation 

vide a Mortgage Deed dated 24th March 1987 and thereafter by Deeds of 
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Further Charge dated 20th May 1988 and 24th October 1988. 

 

8. The fact that the Tourist Resort was operational on Colva Beach well before 

1991 is evident from the first invoice/bill issued by Pent House on 13th 

November 1987 stating the name of the guest, the duration of their stay and the 

invoice amount. While the Answering Respondents do not have a copy of the 

said invoice, the existence and operation of the Tourist Resort before 1991 is 

further evidenced by a letter addressed by Travel Corporation (India) Pvt. Ltd. 

to Pent House on 9th April 1988 regarding allocation room for the clients of 

Travel Corporation (India) Pvt. Ltd. from mid October 1988 to end April 1989. 

This clearly shows that the Tourist Resort was constructed and operation well 

before 1991. A copy of the letter dated 09th April 1988 from the Travel 

Corporation (India) Pvt. Ltd. to Pent House is hereto annexed and marked as 

ANNEXURE R-2 at pg. … 

 

9. On 19th February 1991, The Coastal Regulation Zone Notification (“CRZ 

1991”) came to be notified. Under CRZ 1991, the coastal stretches influenced 

by tidal action (in the landward side) up to 500 meters from the High Tide Line 

(“HTL”) were declared as Coastal Regulation Zone. CRZ 1991 further 

provided for a classification of CRZ areas. As per CRZ 1991, CRZ-III area has 

been described as: 

“… 
CRZ-III 
(iv) The area upto 200 meters from the High Tide Line is to be 

earmarked as ‘No Development Zone’. No construction 
shall be permitted within this zone except for repairs of 
existing authorised structures not exceeding existing FSI, 
existing plinth area and existing density. … 

… 
(iv) Reconstruction/alterations of an existing authorised 

building permitted subject to (i) to (iii) above 
…”       [Emphasis added] 

The Tourist Resort, which had been constructed and was operational prior to 

1991, fell within the area up to 200 meters from the HTL. Thus, the Tourist 
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Resort is in CRZ-III area and is an existing authorised structure as per CRZ 

1991. Further, in view of Clause (iv) extracted above, reconstruction/alteration 

of the Tourist Resort, which was an existing authorised structure, was 

permitted. A copy of the CRZ Notification 1991 dated 19th February 1991 is 

hereto annexed and marked as ANNEXURE R-3 at pg. … 

 

10. In the 8th meeting of the Goa State Committee for Coastal Environment 

(“GSCCE”), GSCCE was pleased endorse two additional structures for the 

Tourist Resort other than the six cottages and a swimming pool. The new 

structures were identified as Blocks “A” and “C” while the six cottages were 

identified as Block “B”. 

 

11. The existence of the Tourist Resort prior to coming into force of CRZ 1991 is 

again evidenced vide a letter dated 12th March 1996 addressed by the Office of 

Town and Country Planning Department to the Chief Engineer, Irrigation 

Department wherein it was stated that “This particular resort is existing since 

1987”. The said letter was sent along with a House Tax Assessment Form 

issued by Respondent No. 2 which confirms structures H. No. 424 and H. No. 

424 (1) on the subject property were constructed in the year 1986 and 1987 

respectively. A copy of the letter dated 12th March 1996 from the Office of the 

Town and Country Planning Department to the Chief Engineer, Irrigation 

Department is hereto annexed and marked as ANNEXURE R-4 at pg. … A 

copy of the House Tax Assessment Form issued by Respondent No. 2 is hereto 

annexed and marked as ANNEXURE R-5 at pg. … 

 

12. Since Pent House defaulted in servicing the loan taken from Economic 

Development Corporation Limited, the subject property along with the Tourist 

Resort standing thereon was auction sold by the Economic Development 

Corporation Limited to one M/s. R. G. Bakhle on 22nd June 2001. Possession of 

the Tourist Resort was thereafter handed over to Mr. R. G. Bakhle on 6th April 

2002 and a Deed of Assignment and Sale from Economic Development 
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Corporation Limited to Mr. R. G. Bakhle was executed on 13th October 2003. 

 

13. The Answering Respondents only entered the picture on 5th July 2005 when 

M/s. R. G. Bakhle and Respondent No. 3 entered into an Agreement for Sale in 

respect of the subject property along with the Tourist Resort standing thereon. 

The Agreement for Sale culminated into a Deed of Sale dated 31st March 2008 

executed between Mr. R. G. Bakhle and another with Respondent No. 3 for the 

subject property along with the Tourist Structure standing thereon. 

 

14. By this time, the Tourist Resort had been abandoned and was in ruinous 

condition. The Answering Respondents intended to restart the Tourist Resort. 

Accordingly, an application was made by the Answering Respondents to 

Respondent No. 1 for proposed repair/renovation/alteration/reconstruction of 

the existing Tourist Resort. Vide letter dated 18th May 2006, Respondent No. 1 

was pleased to convey its approval for the proposed repairs and renovation of 

existing Block “B” structures (i.e., cottages) and the swimming pool of the 

existing Tourist Resort. A copy of the approval letter dated 18th May 2006 from 

Respondent No. 1 to the Answering Respondents is hereto annexed and marked 

as ANNEXURE R-6 at pg. … 

 

15. Since approval for two other existing structures of the Tourist Resort being 

Block “A” and “C” was deferred by Respondent No. 1, the Answering 

Respondents made another application to Respondent No. 1 seeking approval 

for the proposed repair/renovation/alteration/reconstruction of the Block “A” 

and “C” structures. Vide letter dated 31st January 2008, Respondent No. 1 was 

pleased to convey its approval for the proposed 

repair/renovation/alteration/reconstruction of Block “A” and “C” structures of 

the Tourist Resort. A copy of the approval letter dated 31st January 2008 from 

the GCZMA to the Answering Respondent is hereto annexed and marked as 

ANNEXURE R-7 at pg. … 
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16. The Answering Respondents thereafter obtained the following permissions/ 

approvals for the purpose of repair/renovation/alteration/reconstruction of the 

Tourist Resort: 

 

a. Letter from the Public Works Department to Respondent No. 2 on 15th 

May 2008 stating that the proposal for repair/renovation/alteration of the 

Tourist Resort is technically approved. In other words, technical 

approval was granted. A copy of the letter dated 15th May 2008 from the 

Public Works Department to Respondent No. 2 is hereto annexed and 

marked as ANNEXURE R-8 at pg. … 

 

b. No Objection Certificate (“NOC”) issued by the Office of the Senior 

Town Planner, Government of Goa to Respondent No. 2 for the 

proposed repairs/renovation/alteration/reconstruction of the Tourist 

Resort on 19th May 2008. A copy of the NOC dated 19th May 2008 

issued by the Office of the Senior Town Planner is annexed hereto and 

marked as ANNEXURE R-9 at pg. … 

 

c. Construction License issued by Respondent No. 2 to Respondent No. 3 

on 11th June 2008 granting permission for repair/renovation/alteration/ 

reconstruction of the Tourist Resort. This Construction License was 

issued on the basis of the clearance/approvals granted by Respondent 

No. 1 vide letters dated 18th May 2006 and 31st January 2008. A copy of 

the Construction License dated 11th June 2008 issued by Respondent No. 

2 to Respondent No. 3 is annexed hereto and marked as ANNEXURE 

R-10 at pg. … 

 

17. In the year 2011, a complaint came to be filed by one Shriram Raiturkar against 

the Answering Respondents. On the basis of this complaint, Respondent No. 1 

issued a show cause notice to the Answering Respondents. Another complaint 

came to be filed by Goa Foundation against the Answering Respondents on 21st 
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November 2011 (See Annexure 9 to the captioned OA) alleging that there were 

additional constructions being undertaken over and above the existing plinth 

area. In furtherance of this complaint, Respondent No. 1, vide letter dated 5th 

December 2011, requested Directorate of Settlement and Land Records 

(“DSLR”) to conduct a survey of the existing structures and identify if any of 

the structures had exceeded plinth area as against earlier surveys conducted 

with regard to the subject property. A copy of the letter dated 5th December 

2011 from Respondent No. 1 to DSLR is hereto annexed and marked as 

ANNEXURE R-11 at pg. … 

 

18. DSLR addressed a letter to Respondent No. 1 on 26th December 2011 whereby 

DSLR shared a copy of the plan showing the structures surveyed by DSLR on 

15th December 2011 in furtherance of Respondent No. 1’s directions issued 

above. A perusal of the plan shared by DSLR shows that the plinth area of the 

structures was found to be 2030 sq. m., which is very well within the originally 

existing plinth area of 2117 sq. m., as per the past survey conducted on 7th April 

2009. As regards the swimming pool, the area is found to be the same as it was 

in the survey conducted on 7th April 2009, i.e., 115 sq. m. A copy of the letter 

dated 26th December 2011 from the DSLR to Respondent No. 1 is hereto 

annexed and marked as ANNEXURE R-12 at pg. … 

 

19. On 20th June 2012, the Answering Respondents addressed a letter to 

Respondent No. 1 requesting Respondent No. 1 to verify whether the 

repairs/renovation/ reconstruction had been carried out as per the revised plans. 

Vide letter dated 23rd July 2012, Respondent No. 1 requested DSLR to carry 

out mapping of the structures and confirm the details by comparing DSLR’s 

records with that submitted by the Answering Respondents. A copy of the letter 

dated 23rd July 2012 from Respondent No. 1 to DSLR is hereto annexed and 

marked as ANNEXURE R-13 at pg. … 

 

20. DSLR addressed a letter to Respondent No. 1 on 30th July 2012 whereby DSLR 
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shared a copy of the plan showing the structures surveyed by DSLR on 25th 

July 2012 in furtherance of Respondent No. 1’s directions issued above. The 

plan shared by DSLR confirmed that the repairs/renovation/reconstruction was 

as per the approvals granted to the Answering Respondents and within the 

existing CRZ survey plan. The plinth area was found to be unchanged and 

identical to what it was in the previous survey carried out on 15th December 

2011). A copy of the letter dated 30th July 2012 from DSLR to Respondent No. 

1 is hereto annexed and marked as ANNEXURE R-14 at pg. … 

 

21. After having determined that the repairs/renovation/reconstruction by the 

Answering Respondents was in accordance with the approvals and the 

sanctioned plans, Respondent No. 1 addressed a letter to Respondent No. 4 on 

23rd August 2012 confirming that the work carried out by the Answering 

Respondents was in accordance with the approvals granted. A copy of the letter 

dated 23rd August 2012 from Respondent No. 1 to Respondent No. 4 is hereto 

annexed and marked as ANNEXURE R-15 at pg. … 

 

22. Upon the Answering Respondents having completed the repairs/renovation/ 

reconstruction work, the Town and Country Planning Department issued a 

Completion Order to Respondent No. 3 on 16th April 2013 certifying that the 

repairs/renovation/reconstruction of the Tourist Resort (Block “A”, “B” and 

“C”) had been completed. A copy of the completion order dated 16th April 2013 

issued by the Office of the Deputy Town Planner is hereto annexed and marked 

as ANNEXURE R-16 at pg. … 

 

23. Thereafter, the Answering Respondents obtained a consent to operate for the 

Tourist Resort from the Goa State Pollution Control Board (“GSPCB”) on 16th 

May 2013. A copy of the Consent to Operate dated 16th May 2013 issued by 

the Goa State Pollution Control Board to the Answering Respondent is hereto 

annexed and marked as ANNEXURE R-17 at pg. … 
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24. Since Respondent No. 2 did not respond to the Answering Respondents’ 

application for Occupancy Certificate, the Answering Respondents were 

constrained to approach the Block Development Officer by way of an Appeal. 

Upon examining all the relevant material, the Block Development Officer was 

pleased to pass an Order on 20th August 2013 directing Respondent No. 2 to 

issue Occupancy Certificate to the Answering Respondent’s Tourist Resort 

within a period of 10 days. A copy of the Order dated 20th August 2013 passed 

by the Block Development Officer, South Goa, is hereto annexed and marked 

as ANNEXURE R-18 at pg. … 

 

25. The issuance of Occupancy Certificate took a little time. In the interregnum, 

since the Occupancy Certificate had not yet been issued, the Answering 

Respondents had to apply for a renewal of the Construction License. 

Accordingly, the Answering Respondents applied for and obtained a renewal 

and revised approval of their Construction License from Respondent No. 2 on 

16th January 2014 for the proposed repairs/renovation/reconstruction of the 

Tourist Resort. A copy of the renewal and revised approval of the Construction 

License dated 16th January 2014 is hereto marked and annexed as 

ANNEXURE R-19 at pg. … 

 

26. In the meantime, the Answering Respondents obtained the following NOCs 

from Respondent No. 2: (i) to register the Tourist Resort with the Fire 

Department; (ii) to apply for an electricity connection; (iii) to apply for a water 

connection; and (iv) to register and run a resort, bar and restaurant on the 

subject property. 

 

27. Ultimately, the Occupancy Certificate came to be granted to the Answering 

Respondents by Respondent No. 2 on 13th February 2014 in respect of the 

Tourist Resort along with the repairs/renovation/reconstruction carried out by 

the Answering Respondents. A copy of the Occupancy Certificate dated 13th 

February 2014 granted to the Answering Respondent by Respondent No. 2 is 
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hereto annexed and marked as ANNEXURE R-20 at pg. … 

 

28. From the above, it is evident that the Answering Respondents had obtained all 

the requisite approvals/permissions/orders/communications from various 

Government Authorities. Consequently, the Applicant’s case is without any 

basis. The approvals/permissions/orders/communications granted by various 

authorities can be summarised in the table below: 

Authority Approvals/Permissions/Orders/Communications 

Village Panchayat of Colva 05.05.1981, 05.09.1984, 15.09.1984, 06.03.1986, 

27.09.1986, 05.11.1986, 12.11.1987, 11.06.2008, 

27.01.2009, 19.03.2012, 16.01.2014, 11.02.2014, 

13.02.2014, 22.02.2014. 

Town and Country 

Planning Department 

04.04.1985, 30.10.1985, 24.02.1986, 23.11.1989, 

07.08.1996, 12.03.1996, 19.05.2008, 15.04.2013, 

16.04.2013, 30.09.1988 

ECC/EDC/GCZMA 12.03.1985, 30.08.1985, 30.09.1985, 10.02.1986, 

19.07.1988, 20.04.2006, 18.05.2006, 12.12.2007, 

30/31.01.2008, 23.08.2012, 19.10.2015, 

14.08.2018, 28.04.1988. 

Add. Director of Panchayat 15.01.2013, 29.08.2013 

Goa State Pollution Control 

Board (GSPCB) 

16.05.2013, 29.07.2013, 27.09.2016, 19.07.2016  

Block Development Officer 

(BDO) 

20.08.2013 

Fire Department 12.02.2018 

Collector (South) 01.06.1981 

DSLR 05.02.2009, 07.04.2009, 15.12.2011, 25.07.2012, 
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30.07.2012 

Public Works Department 

(PWD) 

16.12.1986, 12.01.1987, 24.01.1987, 25.01.2002, 

07.02.2002, 15.01.2008, 06.06.2014 

Electricity Department 25.05.1987, 13.07.1987, 11.09.1987, 06.11.1987, 

09.11.1987, 20.11.1987, 22.02.1988, 09.06.2014 

Director (Tourism Dept.) 29.01.1988, 03.11.1989 

Excise Dept. 08.04.1988 

 

29. It is thus evident from the facts set out above that the Tourist Resort, 

constructed on the subject property, was constructed after obtaining all the 

requisite permissions, and has been in existence and operation, prior to 1991, 

i.e., well before CRZ 1991 came into effect. The construction carried out 

subsequently was repair/renovation/reconstruction of the said pre-existing 

authorised structures, after obtaining requisite permissions from Respondent 

No. 1 amongst other relevant authorities and therefore meets the criteria for 

such repair/ renovation/reconstruction as per the CRZ Notifications. The 

Answering Respondents undertake to make separate compilation containing all 

the approvals/permissions/orders/communications, if the same is necessary. 

 

30. Having set out the relevant facts in the preceding paragraphs, the Answering 

Respondents make the following preliminary submissions/objections. 

 

PRELIMINARY OBJECTIONS/SUBMISSIONS 

 

31. At the outset, it is submitted that the captioned OA seeks to impugn 

permissions granted by a Village Panchayat, i.e., Respondent No. 2 in the 

present case, under a legislation which is not listed in Schedule I to the 

National Green Tribunal Act, 2010 (“NGT Act”) and consequently, it is beyond 

the scope of Section 14 of the NGT Act. 
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32. Furthermore, while the ostensible challenge is to the approvals/permissions 

granted by Respondent No. 2, the subject property being a CRZ area, the said 

approvals/permissions were in turn predicated on approvals/permissions 

granted by Respondent No. 1. The said approvals/permissions have withstood a 

challenge by another party in writ proceedings, being Writ Petition No. 751 of 

2008, wherein the Hon’ble Bombay High Court at Goa has, after considering 

the matter at length, and following two decisions of this Hon’ble Tribunal, held 

that the said approvals/permissions do not suffer from any legal infirmity and 

are in consonance with the CRZ Notifications. 

 

33. Moreover, the said approvals/permissions, having attained finality in writ 

proceedings, the decision of the Hon’ble Bombay High Court at Goa with 

respect to the validity of the approvals/permissions granted is binding on this 

Hon’ble Tribunal as has been held by the Hon’ble Supreme Court in State of 

Andhra Pradesh v. Raghu Ramakrishna Raju Kanumuru (M.P.), reported in 

2022 (8) SCC 156. 

 

34. This Hon’ble Tribunal was pleased issued notice to the Answering Respondents 

in the captioned OA on 2nd July 2014. The issuance of notice was challenged by 

the Answering Respondents before the Hon’ble Bombay High Court at Goa by 

filing Writ Petition No. 469 of 2014 challenging the jurisdiction of this Hon’ble 

Tribunal vis-à-vis  issues raised in the captioned OA, in view of Section 2 (m) 

of the National Green Tribunal Act, and also on the ground that an identical 

issue was pending before the Hon’ble Bombay High Court at Goa in Writ 

Petition No. 751 of 2008, and consequently, a parallel proceeding before this 

Hon’ble Tribunal was not maintainable. A copy of Writ Petition No. 469 of 

2014 dated 24th July 2014 filed by the Answering Respondents before the 

Hon’ble Bombay High Court at Goa is hereto annexed and marked as 

ANNEXURE R-21 at pg. … 
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35. The Hon’ble Bombay High Court at Goa, by its Order dated 28th July 2014, 

was pleased to stay the proceedings before this Hon’ble Tribunal. A copy of 

Order dated 28th July 2014 passed by the Hon’ble Bombay High Court at Goa 

in Writ Petition No. 469 of 2014 is hereto annexed and marked as 

ANNEXURE R-22 at pg. … 

 

36. Subsequently, vide Order dated 28th November 2014, the Writ Petition No. 469 

of 2014 was tagged along with Writ Petition No. 751 of 2008 and directed to be 

heard together. A copy of Order dated 28th November 2014 passed by the 

Hon’ble Bombay High Court at Goa in Writ Petition No. 469 of 2014 is hereto 

annexed and marked as ANNEXURE R-23 at pg. … 

 

37. The Hon’ble Bombay High Court at Goa heard the Petitions together and by 

Judgment dated 20th June 2019 dismissed Writ Petition No. 751 of 2008. The 

Hon’ble Bombay High Court at Goa clearly held that the approvals/permissions 

granted to the Answering Respondents (and their predecessors-in-title) were 

lawful. It was further held that the three structures being Blocks “A”, “B” and 

“C” were authorised and in existence since the year 1986/1987, much before 

the CRZ Notifications were issued. The constructed structures were held to not 

fall foul of the requirements of CRZ Notification as they did not exceed the 

existing plinth area, existing FSI or existing density. As far as Writ Petition No. 

469 of 2014 was concerned, the Hon’ble Bombay High Court at Goa was 

pleased to direct the Answering Respondents (Petitioners in the said Writ 

Petition) to approach this Hon’ble Tribunal and seek disposal of the captioned 

OA based on the said judgment. A copy of the judgment dated 20th June 2019 

passed by the Hon’ble High Court of Bombay at Goa in Writ Petition Nos. 

751of 2008 and 469 of 2014 is hereto annexed and marked as ANNEXURE R-

24 at pg. … 

 

38. The Applicant (Respondent No. 3 in Writ Petition No. 469 of 2014) filed SLP 

(C) No. 27545 of 2019 before the Hon’ble Supreme Court challenging the 
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Judgment of the Hon’ble Bombay High Court at Goa. A copy of Special Leave 

Petition No. 27545 of 2019 dated 14th October 2019 filed by the Applicant 

before the Hon’ble Supreme Court is hereto annexed and marked as 

ANNEXURE R-25 at pg. … 

 

39. By Order dated 3rd October 2023, the Hon’ble Supreme Court directed this 

Hon’ble Tribunal to decide the captioned OA, and the parties were granted 

liberty to raise all contentions, objections as are available under law by filing 

replies and the documents before this Hon’ble Tribunal. A copy of the Order 

dated 3rd October 2023 passed by the Hon’ble Supreme Court in SLP (C) No. 

27545 of 2019 is hereto annexed and marked as ANNEXURE R-26 at pg. … 

 

40. In furtherance of the same, the Answering Respondents are filing the instant 

Affidavit in Reply to the captioned OA. The reliefs sought by the Applicant in 

the captioned OA are as follows: 

“… 
(a) That this Hon’ble Tribunal may be pleased to direct the 

Respondents nos. 1 and 2 to forthwith and immediately take action 
in accordance with law against the constructions of the 
Respondents no. 3 and 4 in survey no. 23/13 and 23/17 of Colva, 
remove the offending constructions and restore the beach to its 
original condition. 

(b) That this Hon’ble Tribunal may be pleased to quash the 
construction license/renewal of construction license issued on 
16/1/2014 and occupancy certificate no. VP/SVCG/2232/13-14 
dated 13/2/2014 issued by Respondents no. 2 in respect of the 
revised plans of Respondents no. 3 and 4. 

(c) For ad-interim relief in terms of stay of the operation of the orders 
dated 16/1/2014 and 13/2/2014. 

(d) For costs and 
(e) For such other and/or further reliefs, as this Hon’ble Tribunal may 

deem fit in the facts and circumstances of the case, and as the ends 
of justice may warrant and/or demand. 

…”        [Emphasis added]	

 

Maintainability 
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41. A careful reading of the captioned OA will leave no room for doubt that it is 

essentially a challenge to the approvals dated 18th May 2006 and 30th/31st 

January 2008 granted by Respondent No. 1 for repair/renovation/reconstruction 

of the Tourist Resort. The Answering Respondents state that the said 

permissions can only be challenged by way of an appeal under Section 16 (g) 

of the NGT Act. 

 

42. This Hon’ble Tribunal has categorically held that permissions that are 

appealable cannot be challenged by disguising the same as an OA. The 

reasoning of this Hon’ble Tribunal in its Judgment dated 27th May 2016 passed 

in Narinder Shukla v. Jagish Saphiya, OA No. 135 of 2015, is that once a 

permission has attained finality, having not been challenged within the 

limitation period of 90 days, it cannot thereafter be challenged by way of a 

side-wind by filing an OA. Hence this Hon’ble Tribunal observed albeit in the 

context of an EC (which is also an appealable order) as follows: 

“… 
23. … the E.C was granted as early as 22.09.2015, the applicant 
could not have preferred an appeal under Section 16 of NGT Act, 
2010 challenging the EC on 23.04.2015, the day when the 
application was filed before the Tribunal. When the order granting 
E.C, is an appealable order, and the applicant failed to challenge 
the E.C within the statutory period, or the period provided for 
condonation of delay, the same cannot be challenged in the guise of 
an application under section 14 of the National Green Tribunal 
Act, 2010. 
…”       [Emphasis added] 

The instant case squarely falls within the ratio of the said judgment in as much 

as the Applicant, having allowed the said permissions to attain finality, cannot 

now seek to indirectly challenge the same. Conversely, if there is no challenge 

to these permissions, the captioned OA is ipso facto not maintainable in as 

much as the Applicant cannot urge this Hon’ble Tribunal to go behind the said 

permissions vide Narinder Shukla (supra). 

 

43. No doubt the permissions were granted at a time when the National Green 
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Tribunal had not yet been incorporated. However, the Applicant could have 

challenged the same by way of a writ petition. In fact, another party, i.e., the 

Petitioners in Writ Petition No. 751 of 2008 before the Hon’ble Bombay High 

Court at Goa did challenge the approvals/permissions albeit unsuccessfully. 

 

44. In such circumstances and in view of what is stated hereinabove, the captioned 

OA ought to be dismissed as not maintainable. 

 

Jurisdiction 

 

45. The Answering Respondents submit that the reliefs sought by the Applicant are 

beyond the purview of jurisdiction of this Hon’ble Tribunal. This Hon’ble 

Tribunal has jurisdiction over the issues falling under Section 2 (m) of the NGT 

Act, i.e., “substantial question relating to environment”. The reliefs sought 

herein do not meet the requirements of being a “substantial question relating to 

the environment” and therefore, the captioned OA ought not be entertained by 

this Hon’ble Tribunal. 

 

46. A literal reading of the prayers in the captioned OA suggests that the Applicant 

seeks to impugn permissions granted by Respondent No. 2 to Respondent No. 3 

under the Goa Panchayat Raj Act, 1994. Since the said legislation does not 

form a part of the Acts enlisted in Schedule I to the NGT Act, the Answering 

Respondents submit that the captioned OA ought to be dismissed for want of 

jurisdiction. 

 

Limitation 

 

47. The Answering Respondents submit that the captioned OA is barred by the law 

of limitation on two counts. 
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48. Firstly, as already stated, this is an appeal in disguise filed as an OA only to 

circumvent the limitation prescribed under Section 16 of the NGT Act. The 

limitation under Section 16 is 90 days from the date of the approval impugned. 

In the instant case, the approval impugned was granted to the Answering 

Respondents in the year 2006 and 2008. In the absence of this Hon’ble 

Tribunal at that time, the Applicant ought to have challenged the approvals 

impugned with alacrity in writ proceedings. 

 

49. Secondly, assuming that this is in fact an OA, the Applicant has tried to justify 

the limitation (in paragraph 19 of the captioned OA) on the ground that 

Respondent No. 2 had initiated action against the Answering Respondents. It is 

stated that by order dated 10th December 2012, Respondent No. 2 had revoked 

the renewal of Construction License dated 19th March 2012 (See Annexure 11 

to the captioned OA) and by another order dated 26th December 2012 (See 

Annexure 11 to the captioned OA), Respondent No. 2 had directed the 

demolition of the structures standing on the subject property. It has further been 

stated that as Respondent No. 2 later did a volte face, the Applicant was 

constrained to file the present proceedings. The Applicant thereafter states that 

the Completion Certificate and Occupancy Certificate were furnished to the 

Applicant only on 3rd April 2014 under Right to Information Act, 2005 (“RTI”) 

and it was only thereafter that the Applicant could file the captioned OA. 

 

50. At the outset, the Answering Respondents submit that the reasons cited for the 

purpose of limitation are bad in law and cannot be considered at all. Sub-

section (3) of Section 14 of the NGT Act provides as under: 

“… 
(3) No application for adjudication of dispute under this section 
shall be entertained by the Tribunal unless it is made within a 
period of six months from the date on which the cause of action for 
such dispute first arose: 
Provided that the Tribunal may, if it is satisfied that the Applicant 
was prevented by sufficient cause from filing the application within 
the said period, allow it to be filed within a further period not 
exceeding sixty days. 
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…” 

A bare reading of sub-section (3) of section 14 of the NGT Act shows that the 

period of limitation is 6 months from the date on which the cause of action for 

such dispute arose. It is settled law that by the device of clever drafting of 

pleadings, the question of limitation cannot be circumvent by camouflaging the 

real issue in the proceedings. 

 

51. In the case of T. Arivandandam Vs. T.V. Satyapal and another, reported in 

1977 (4) SCC 467, the Hon’ble Supreme Court has observed as under: 

“… 
5. We have not the slightest hesitation in condemning the petitioner 
for gross abuse of the process of the court repeatedly and 
unrepentantly resorted to. From the statement of the facts found in 
the judgment of the High Court, it is perfectly plain that the suit 
now pending before the First Munsif's Court, Bangalore, is a 
flagrant misuse of the mercies of the law in receiving plaints. The 
learned Munsif must remember that if on a meaningful - not 
formal- reading of the plaint it is manifestly vexatious, and 
meritless, in the sense of not disclosing a clear right to sue, he 
should exercise his power under Order VII Rule 11, C.P.C., taking 
care to see that the ground mentioned therein is fulfilled. And, if 
clever drafting has created the illusion of a cause of action, nip it 
in the bud at the first hearing by examining the party searchingly 
under Order X, C.P.C. An activist Judge is the answer to 
irresponsible law suits. 
…”       [Emphasis added] 

 

52. The Answering Respondents submit that the cause of action for the Applicant, 

if at all it arises, would have been in July 2012. The Answering Respondents 

state that the Applicant was always aware of the repair/renovation/ 

reconstruction of the Tourist Resort by the Answering Respondents and the 

status of repair/renovation/reconstruction from time to time. However, the 

Applicant deliberately chose not to file any proceedings before this Hon’ble 

Tribunal within the limitation period. The Answering Respondents cannot be 

made liable for an irresponsible Applicant who was sleeping over its rights to 

file proceedings before this Hon’ble Tribunal even after being aware about 
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repair/renovation/reconstruction carried out by the Answering Respondents 

since July 2012. The fact that the Applicant was aware about the repair 

/renovation/reconstruction activity being undertaken by the Answering 

Respondents is evident from the events set out below. 

 

53. It is pertinent to note that the Applicant had, in July 2012, filed Miscellaneous 

Civil Application No. 635 of 2012 in Suo Moto Writ Petition No. 2 of 2006 

before the Hon’ble Bombay High Court at Goa, wherein the Applicant had 

made grievance about the Tourist Resort structures of the Answering 

Respondents and sought an enquiry against said structures. The Applicant had 

further prayed for orders from the Hon’ble Bombay High Court at Goa to that 

effect. By an Order dated 31st July 2012, the Applicant was joined as a party 

Respondent to Suo Moto Writ Petition No. 2 of 2006. A copy of Miscellaneous 

Civil Application No. 635 of 2012 dated 13th July 2012 in Suo Moto Writ 

Petition No. 2 of 2006 filed by the Applicant before the Hon’ble Bombay High 

Court at Goa is hereto annexed and marked as ANNEXURE R-27 at pg. … 

 

54. Further in paragraph 7 of the captioned OA, the Applicant has specifically 

stated that on 24th September 2012, the Applicant had written a letter to 

Respondent No. 1 to take action against the construction in the subject 

property. The said letter is annexed as “Annexure 10” to the captioned OA. 

 

55. The Answering Respondents state that a perusal of Misc. Civil Application No. 

635 of 2012 and the letter dated 29th September 2012, it comes to light that the 

Applicant was clearly aware of the work which was being carried out by the 

Answering Respondents. The Applicant has deliberately chosen not to file 

proceedings before this Hon’ble Tribunal. 

 

56. This Hon’ble Tribunal has, in Ajay Jayvantrao Bhonsle vs Union of India 

through MoEF & Ors, O.A. No. 63 of 2019, held the period of limitation must 

be reckoned from when the construction commenced: 
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“… 
16. He has argued that in this case, there is recurring cause of 
action and therefore, the date which has stated in his application 
i.e. 15.06.2019, when the SEIAA issued a Show Cause Notice to the 
Project Proponent, should be treated to be the date of cause of 
action. 
… 
19. We are not inclined to accept this argument because according 
to his pleading, he had full knowledge in the year 2011 itself when 
the construction had started. The pretext of having come to know 
about this project being constructed through RTI on a later date as 
stated above appears to be only in order to bring the present 
Original Application within limitation period. We agree with the 
learned Counsel for the Project Proponent (PP) that it is very easy 
for any person to use RTI to seek information for any project on 
any date chosen by him. We are of the considered opinion that such 
kind of practice cannot be allowed. We are not inclined to accept 
the argument made by the learned Counsel for the Applicant in 
Original Application and are convinced with the argument raised 
by the learned Counsel for the Respondent No. 11/Project 
Proponent. We find that this Original Application is time barred, 
hence this Original Application stands dismissed as time barred. 
…”       [Emphasis added] 

 

57. The submission of letters dated 23rd April 2014 and 25th April 2014 (See 

Annexure 16 to the captioned OA) is nothing but an attempt to mislead this 

Hon’ble Tribunal and fabricate a cause of action from those dates in order to 

disguise the captioned OA as being within the period of limitation. The 

Answering Respondents, therefore, submit that the Applicant has suppressed 

the above facts from this Hon’ble Tribunal and has fabricated the cause of 

action to have occurred on 3rd April 2014 in order to overcome the bar of 

limitation. 

 

58. It is submitted that the cause of action starts from the date of actual cause 

originating from the actions of the person and not from the date of creation of 

cause of action through subsequent creation of documents. The Answering 

Respondents therefore submit that on this ground alone, the present 

proceedings are liable to be dismissed. 
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Re agitation of settled issues 

 

59. The Answering Respondents submit that the instant proceedings are a gross 

abuse of the judicial process. The Applicant is reagitating issues, which have 

already been concluded in favour of the Answering Respondents. These issues 

were raised by this very party i.e., the Applicant, who had previously filed 

Misc. Civil Application No. 635 of 2012 in Suo Motu Writ Petition No. 2 of 

2006 before the Hon’ble Bombay High Court at Goa. 

 

60. The Answering Respondents submit that the Applicant has conveniently 

omitted to state anything regarding the proceedings before the Hon’ble 

Bombay High Court at Goa which had been filed and were being pursued by 

the Applicant in Misc. Civil Application No. 635 of 2012 in Suo Motu Writ 

Petition No. 2 of 2006. The Answering Respondents submit that without 

disclosing this fact to this Hon’ble Tribunal, the captioned OA came to be filed. 

Thus, it is evident that the Applicant was pursuing two remedies parallelly at 

the same time. Regardless of the fact that the proceedings before Hon’ble 

Bombay High Court at Goa (and thereafter continued before Respondent No. 1) 

came to dismissed, it was the duty of the Applicant to disclose, to this Hon’ble 

Tribunal, the proceedings which the Applicant had filed before the Hon’ble 

Bombay High Court at Goa which were on the same cause of action. 

 

61. It becomes apparent the Applicant is merely interested in wasting precious 

judicial time by reagitating issues, which have already been concluded in 

favour of the Answering Respondents, by concealing the aforesaid proceedings 

in which it was unsuccessful. In such circumstances, it is submitted that the 

captioned OA deserves to be dismissed on this count alone, i.e., for 

concealment of material facts and on account of being barred on principles 

analogous to res judicata, i.e., reagitating settled issues. 
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Merits 

 

62. It is the Applicant’s case that the repairs/renovation/reconstruction work carried 

out by the Answering Respondents is illegal and has prayed for the relief of 

quashing of the Construction License and the Occupancy Certificate. 

 

63. The Answering Respondents submit that the said permissions are only 

consequential and the repair/renovation/reconstruction was, in fact, carried out 

by the Answering Respondents in accordance with approvals granted by 

Respondent No. 1 being (i) Approval for Six Cottage Structures (Block B) 

along with swimming pool dated 18th May 2006; and (ii) Approval for main 

building (Block A) and restaurant (Block C) structures dated 31st January 2008. 

The said approvals have not been challenged by the Applicant and have 

attained finality. 

 

64. As set out in the facts stated hereinabove, it has been confirmed by Respondent 

No. 1, by a letter dated 23rd August 2012, that the Answering Respondents 

carried out repairs/renovation/reconstruction work of the Tourist Resort on the 

subject property in terms of the approvals which had been granted. The 

Answering Respondents had also obtained approvals from other necessary 

Government Authorities such as Department of Town and Country Planning, 

Respondent No. 2, amongst others. 

 

65. The issues raised by the Applicant in the captioned OA have now come to be 

dealt with by Respondent No. 1 and subsequently by the Hon’ble Bombay 

High Court at Goa. 

 

Issues decided by Respondent No. 1 

 

66. Respondent No. 1 has decided the issues in favour of the Answering 

Respondents in the year 2018, after taking into consideration a report submitted 
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by the Inquiry Committee of Respondent No. 1 in the year 2015. The following 

facts are relevant in this regard: 

 

a. The Hon’ble Bombay High Court at Goa by its Order dated 12th January 

2015 in Misc. Civil Application No. 635 of 2012 (which was filed by 

the Applicant) in Suo Motu Writ Petition No. 2 of 2006 had directed 

Respondent No. 1 to conduct an inquiry with respect to the structures 

existing in the No Development Zone of CRZ-III in Village Colva, 

which included, inter alia, the Tourist Resort. A copy of the Order dated 

12th January 2015 passed by the Hon’ble Bombay High Court at Goa in 

Suo Moto Writ Petition No. 2 of 2006 is hereto annexed and marked as 

ANNEXURE R-28 at pg. … 

 

b. The said enquiry was conducted by an Inquiry Committee constituted by 

Respondent No. 1, comprising three members which included a retired 

District Judge (Mr. Afonso Araujo), retired Mamlatdar (Mr. Kanchan 

Lotlikar) and a retired Surveyor (Mr. Caetano Braganca), on 31st 

October 2013, in terms of the directions issued by the National Green 

Tribunal vide its orders dated 3rd May 2013, 22nd May 2013 and 26th 

July 2013 in OA No. 68 of 2012. 

 

c. The Inquiry Committee, after examining the relevant documents 

provided by the Answering Respondents and perusing the records of 

Respondent No. 1, submitted its report dated 19th October 2015 wherein 

it was found that the structures in the subject property were pre-existing 

structures, which though within the No Development Zone, had only 

been repaired/ renovated/reconstructed without exceeding the plinth 

area, and such repair and reconstruction of existing structure was 

permissible within the No Development Zone and the 

repairs/renovations/reconstructions carried out were in accordance with 

law. A copy of the Report dated 19th October 2015 of the Inquiry 
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Committee of Respondent No. 1 is hereto annexed and marked as 

ANNEXURE R-29 at pg. … 

 

d. Pertinently, the Secretary of the Applicant (who is the deponent in the 

captioned OA) was present and participated in the proceedings before 

the said Inquiry Committee, and advance arguments. 

 

e. The said report was subsequently examined by Respondent No. 1 in its 

179th, 180th and 181st meeting held on 19th July 2018, 31st July 2018 and 

14th August 2018 respectively. Respondent No. 1, after hearing the 

Applicant and the Answering Respondents and examining the aforesaid 

report as well as a report submitted by DSLR, confirmed that the 

construction was as per the plans and plinth size submitted to the 

authority while obtaining approval. Thus, the findings of the Inquiry 

Committee’s report dated 19th January 2015 came to be accepted by 

Respondent No. 1. A copy of the Minutes of the 179th Meeting of 

Respondent No. 1 held on 19th July 2018 is hereto annexed and marked 

as ANNEXURE R-30 at pg. … A copy of the Minutes of the 180th 

Meeting of Respondent No. 1 held on 31st July 2018 is hereto annexed 

and marked as ANNEXURE R-31 at pg. … A copy of the Minutes of 

the 181st Meeting of Respondent No. 1 held on 14th August 2018 is 

hereto annexed and marked as ANNEXURE R-32 at pg. … 

 

f. The Applicant then chose to not pursue the matter further and allowed 

Respondent No. 1’s order to attain finality. 

 

67. Having lost before Respondent No. 1 in proceedings resulting from Misc. Civil 

Application No. 635 of 2012 in Suo Motu Writ Petition No. 2 of 2006, the 

Applicant is now seeking to pursue the captioned OA which effectively 

challenges the same approvals/permissions which have been held to be valid 

and lawful. 
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Issues decided by the Hon’ble Bombay High Court at Goa 

 

68. The Answering Respondents again submit that the issue raised pertaining to the 

illegality of the Tourist Resort no longer survives in view of the Judgement 

passed by the Hon’ble Bombay High Court at Goa on 20th June 2019 in Writ 

Petition No. 751 of 2008. 

 

69. The Hon’ble Bombay High Court at Goa has declared that the structures 

constructed on the subject property were constructed after obtaining requisite 

permissions, and have been in existence and operation, prior to 1991, i.e. even 

before the Coastal Regulation Zone Notification was issued on 19th February 

1991. The Hon’ble Bombay High Court at Goa has further held that the 

construction carried out subsequently was repair/renovation/reconstruction of 

the said pre-existing structures, after obtaining requisite permission from 

Respondent No. 1 and meets the criteria for such repair/renovation/ 

reconstruction  as per the CRZ notifications. 

 

70. As pointed out above, the Applicant was a party and more importantly a 

contesting Respondent in the said proceedings and was duly heard before the 

Hon’ble High Court. The contention of the Petitioner in Writ Petition No. 751 

of 2008 and the Applicant is virtually the same. The Answering Respondents 

state that the Petitioner in Writ Petition No. 751 of 2008 and the Applicant 

were acting in collusion behind the scenes and filed several frivolous cases 

before multiple forums alleging that the structures of the Answering 

Respondents were illegal. 

 

71. The Answering Respondents state that the Petitioner in Writ Petition No. 751 of 

2008 had approached the Hon’ble Bombay High Court at Goa purportedly in 

public interest. However, in reality, the said Petitioner had approached the 

Hon’ble Bombay High Court at Goa, taking cudgels for and espousing the 
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cause of Pent House, who was the predecessor-in-title of the Answering 

Respondents. 

 

72. Pent House had filed civil suits seeking injunction against the Answering 

Respondents. Having failed to secure any injunctive reliefs, Pent House filed 

Writ Petition No. 751 of 2008 under the garb of environmental violations 

before the Hon’ble Bombay High Court at Goa through one Mr. Theodore 

Fernandes and Another. Having failed again to obtain any interim reliefs 

against the Answering Respondents before the Hon’ble Bombay High Court at 

Goa, the captioned OA before this Hon’ble Tribunal has been filed. 

 

73. By the Judgement dated 20th June 2019 in Writ Petition No. 751 of 2008, the 

Hon’ble Bombay High Court at Goa has held that the c repair/renovation/ 

reconstruction of the Tourist Resort is within the framework of law and is, 

therefore, completely legal. 

 

74. In paragraph 3 of the Judgement, the Hon’ble Bombay High Court at Goa has 

recorded as follows: 

“… 
3. The Petitioners have come to the Court with a case that in the 
property surveyed under Nos.23/13 and 23/17, there existed five 
cottages, one house structure, one building, one swimming pool, one 
open restaurant with four sit-outs. These were used as a beach resort 
under the name and style of Penthouse Beach Resort. The resort was 
lying in an abandoned condition for the last several years. In or 
around the first week of September 2008, the Petitioners noticed 
survey operations being carried out in the property. Upon inquiries 
made and information sought from authorities, including the 
Panchayat of Colva, Goa Coastal Zone Management Authority 
(GCZMA), and Town and Country Planning Department of the State, 
the Petitioners claim to have learnt that in the guise of sanctions 
obtained from the authorities for repairs/alternations /renovations, 
Respondent No.5 (who had in or about 2008 acquired rights to the 
property) was reconstructing or newly constructing a beach resort at 
site; the plans of such construction showed total deviation from the 
plinth of existing structures. Whereas the existing covered area of five 
cottages and one house was 843.76 sq. metres, the six buildings 
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proposed in their place would have a covered area of 1324.86 sq. 
metres. So also, the floor area of 1822.08 sq. metres of the existing 
structures was being increased to 2537.22 sq. metres. It is the 
Petitioners' case that even the existing structures, which were 
purportedly being repaired/altered/renovated, were unauthorised and 
6 wps751-08,469-14 dt.19.06.19 did not have the requisite approvals 
from the authorities. The Petitioners claim to have applied to the 
concerned statutory authorities (Respondent Nos. 2, 3 and 4) for 
revoking and withdrawing the permissions and since they did not 
receive positive response, filed the present Petition. 
…” 

A perusal of the above shows that an identical case has been set up by the 

Applicant in the captioned OA. 

 

75. Thereafter, in paragraph 13, the Hon’ble Bombay High Court at Goa has 

observed as follows: 

“… 
13. On its plain terms, the Regulation makes it clear that what is 
permissible under CRZ III is not merely repairs or renovation of an 
existing authorised structure or building, but even reconstruction or 
alteration of an existing authorised structure or building. In either 
case, be it a proposal for repairs or renovation or a proposal for 
reconstruction or alteration, what is necessary is to maintain, that is 
to say, not to exceed “existing FSI”, “existing plinth area” and 
“existing density”. There is nothing in the Regulation to suggest that 
exceeding of plinth area within the meaning of the relevant stipulation, 
implies either alteration of the plinth or its location or orientation. 
Learned Counsel for the Petitioners implores us to construe the 
expression 'not to exceed the existing plinth area', as not to alter the 
contours of the plinth or change the footprint of the structure in terms 
of contours or orientation. That, we are afraid, would amount to 
reading of words into the statute, which is clearly impermissible. 
When the words used in the statute are clear in themselves, it is not 
permissible to read words into it and construe the same differently. 
“Plinth area” is always measured in square feet or square metres and 
exceeding the existing plinth area would, by a plain grammatical 
meaning, imply exceeding the total quantity of plinth area in terms of 
square feet or square metres, as the case may be. There is no scope to 
construe this expression as meaning a restriction on change of 
contours of the plinth or its location or orientation. 
…” 
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76. Further, in paragraph 15, it has been stated as under: 

“… 
15. In the present case, the record of the case clearly bears out that 
the plinth area of the new construction does not exceed the plinth area 
of the originally authorised existing structures. The plan submitted by 
Respondent No.5 for repairs/renovations/alterations of the existing 
structures and which was approved by GCZMA in August 2006, shows 
six cottages of type B admeasuring a total plinth area of 1324.86 sq. 
metres. In addition to these cottages, there were two more structures 
referred to as type A and type C, respectively, admeasuring 605 sq. 
metres and 102.46 sq. metres, making the total existing plinth area as 
2032.32 sq. mtres. There is substantial material on record, and which 
appears to have been considered by the authorities whilst approving 
the subject plan, putting the total plinth area at 2032.32 sq. metres. 
When the initial construction plan (Phase-I) was before the authorities 
for consideration around the year 1986, the Eco Control Committee 
(ECC) of the State had scrutinized the plan and observed that the 
project was fulfilling the guidelines and norms prescribed by Eco 
Development Council (EDC) and decided to recommend the project 
for final decision. There is also on record a letter addressed by the 
Chief Town Planner to the Member Secretary of EDC, confirming that 
the project fulfilled the guidelines and norms specified by EDC and 
forwarding the file containing construction plans for the latter's 
approval. It is also on record that the original Phase I development 
was approved subject to the condition that the remaining land in the 
northern part of the plot shall be ceded to the Government. On that 
condition, the approval was conveyed to the predecessor of 
Respondent No.5 in 1986. The predecessor of Respondent No.5, 
thereafter, submitted plans for Phase II development, which was 
proposed within that part which was required to be ceded to the 
Government according to the original sanction. An in-principle 
approval was granted by EDC/ECC to this proposal, which was 
conveyed to the applicant sometime in 1988-1989. The minutes of 
meeting of EDC in this behalf (minutes of 28th ECC meeting held on 
28th April, 1988) are on record. So also, is on record a 
communication of the Senior Town Planner, communicating such in-
principle approval to the predecessor of Respondent No.5. Also on 
record is a letter of the Under Secretary to the Government of Goa 
(Tourism Department) informing the Chief Town Planner that the 
Government had decided to withdraw the condition regarding ceding 
of land (originally made part of the sanction for Phase I 
development). There is a communication from the Chief Town Planner, 
in turn, to Respondent No.4 about the Government decision to 
withdraw the condition regarding ceding of land. All this does show 
that further construction of Phase II development in respect of the 
areas denoted as A and C types was sanctioned by the authorities. In 
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other words, there is ample material on record to show that these two 
types of structures, which were claimed as existing authorised 
structures, in fact did have authorisation. 
…” 

 

77. The Answering Respondents submit that the Hon’ble Bombay High Court at 

Goa has taken note of: 

• the repair/renovation/alteration/reconstruction of the existing structures 

as also the existing plinth area, along with the consideration of the 

repair/ renovation/alteration/reconstruction by ECC in the year 1986 and 

1988; 

• the recommendation granted to the repair/renovation/alteration/ 

reconstruction by EDC; and 

• the subsequent letter of the Chief Town Planner to the Member 

Secretary of EDC confirming that the 

repair/renovation/alteration/reconstruction fulfils the guidelines and 

norms specified by EDC. 

After considering the entire material on record, the Hon’ble Bombay High 

Court at Goa has concluded that there is ample material on record to show that 

the structures were existing and authorised structures, constructed prior to 

1991. 

 

78. In paragraphs 16 to 20, the Hon’ble Bombay High Court at Goa has taken note 

of the House Tax Assessment done by Respondent No. 2 which shows that the 

Tourist Resort has been in existence prior to 1991. The Hon’ble Bombay High 

court at Goa has further observed that the repair/renovation/reconstruction 

carried out by the Answering Respondents did not exceed the already existing 

plinth area. It has been held as follows: 

“… 
16. Apart from this authorisation, there is also evidence of lawful 
existence of the structures acknowledged by statutory authorities and, 
in fact, the structures being assessed to Panchayat tax on that basis. 
There is on record a house tax assessment on the part of Respondent 
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No.4-Panchayat, showing construction of House No.424 in 1986 and 
House No.424(1) later, clearly suggesting that not only were B type 
structures existing as authorised structures, but even the structures 
designated as A and C types had always existed, as authorised 
structures, much prior to 1991. There are on record aerial 
photographs of Colva village in respect of the particular area where 
the beach resort was situate, showing all these structures as of 1991 
and 1993. The existing structures find an endorsement on the part of 
GSCCE in its meeting (8th Meeting) dated 30.6.1995. Then there is a 
letter addressed to the Chief Engineer, Irrigation Department, by the 
Chief Town Planner on 12th March, 1996 indicating that the resort 
had been in existence since 1987 along with the site plan showing all 
structures. This communication was followed by a communication 
from the Director of Tourism to the Chief Town Planner conveying 
compliance of environmental guidelines by the beach resort and its 
construction in accordance with the permissions obtained from 
EDC/ECC from time to time. There is, accordingly, preponderance of 
evidence to suggest that not only were all structures, claimed in the 
plans submitted by Respondent No.5 in 2006, in existence, but they 
were also authorised. 
 
17. As regards the plinth area of the existing authorised structures, 
there is once again abundance of material to show that the area was 
at least 2030 sq. metres plus swimming pool of 115 sq. metrs. There is 
a survey report by Government of Goa, Directorate of Settlement and 
Land Records, (DSLR) Panaji, Goa giving plinth area details 
according to (i) the survey conducted on 4th July, 2009 (stating the 
area to be 2117 sq. metres), (ii) as per the survey conducted on 15th 
December, 2011 (as 2030 sq. metres) and (iii) as per verification 
survey conducted on 25th July, 2012 (as 2030 sq. mtres.). Even the 
Petitioners' own surveyor's report shows that buildings A and C and 
the swimming pool in the construction licence were substantially in 
conformity with the existing structures. All this material shows not 
only authorisation of B type structures, which is a matter of admission 
on the part of the Petitioners (in para 18 of the rejoinder, the 
Petitioners have accepted this), but even the other structures 
designated as A and C and the swimming pool were also existing at 
site and were duly sanctioned by the concerned authorities and that 
the plinth area of the structures in all was 2030 sq. metres. 
 
18. It is nobody's case that the plinth of the new structures, which are 
finally sanctioned by the Chief Town Planner in 2012, exceeds 2030 
sq. mtres. In other words, the work of repairs/ renovations/alterations 
carried out by Respondent No.5 at site, does not exceed the plinth area 
of the existing authorised structures. The only real grievance, if at all, 
in this behalf, as noted above, is that the location of the plinth and in 
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particular, its orientation vis-a-vis the plot has been changed. That, as 
we have noted above, does not amount to any breach or violation of 
either of the two CRZ Notifications of 1991 and 2011. 
 
19. The other submission of learned Counsel for the Petitioners is that 
there is no authorisation of GCZMA so far as the plans submitted by 
Respondent No.5 in 2012, based on actual construction carried out at 
site, are concerned. It is submitted that GCZMA, in its communication 
dated 23 August 2012, had simply considered a DSLR report of 
mapping of the exiting structures, i.e. the structures actually 
constructed at site and existing in 2012. It is submitted that the DSLR 
Report merely confirms what was actually repaired/renovated/altered 
and was existing at site. The submission is that there is no reference to 
the decision taken by the body on whether or not to allow revision of 
plans, that is to say, the alteration between sanctioned plans of 2006 
and 2008, on the one hand, and those submitted in 2012 in accordance 
with the actual construction, on the other. A letter addressed by 
GCZMA to Respondent No.5 on 23rd August, 2012 clearly belies this 
submission. The letter explicitly states that the project has been 
approved by GCZMA in terms of clause (8)(i),(iii)(CRZ-III)(A)(ii) of 
the CRZ Notification, 2011, (earlier Notification, 1991). In other 
words, not only has GCZMA considered the report of DSLR showing 
actually constructed structures at site to be in accordance with the 
plan of 2012, but that there was a consideration of whether the plans 
should be approved and that approval was duly accorded by GCZMA 
in terms of the applicable notification. 
 
20. The correctness and propriety of the plans submitted by 
Respondent No.5 have been scrutinized by the authorities on a number 
of occasions and found to be in order. The plans were first approved 
for structures B and swimming pool by GCZMA on 18th May, 2006. 
This was after the decisions were duly taken in the meeting of 
GCZMA, minutes of which are on record. In its 38th meeting held on 
12.12.2007, GCZMA granted approval for repairs and renovation of 
the structures marked as blocks A and C. Communication of such 
grant of approval by GCZMA to Respondent No. 5 is of 30-31st 
January, 2008. A saga of show cause notices/demolition notices, 
appears to have followed thereafter, presumably at the instance of the 
Petitioners herein and other interested parties. Respondent No.4-
Panchayat issued show cause notices and even passed demolition 
orders. Whilst all this was being debated and the matter was already 
in Court, Respondent No.5 had proceeded to obtain a technical 
approval from PWD (15.5.2009), inspection report by the Senior Town 
Planner (15.5.2008), NOC of the Town Planner (19.5.2009), licence 
for repairs/alterations/ renovations granted by the Panchayat 
(11.06.2008). Notices issued by Respondent No.4-Panchayat were 
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withdrawn on 15 June 2009. This was followed by a complaint made 
by Goa Foundation to GCZMA, alleging that the construction was 
being carried out without environmental clearance. At that stage, 
GCZMA directed DSLR to conduct an inspection of the site and verify 
whether the structures were being constructed as per the plinth area 
originally in existence. This was by a communication dated 5.12.2011. 
The DSLR appears to have conducted the survey of the structures and 
the plinth area was found to be 2030 sq. metres. The DSLR, by its 
communication dated 26th December, 2011, confirmed, based on its 
survey, that the construction was within the plinth area originally 
existing. It was after all these considerations that GCZMA granted its 
final approval to revised plan as of 30th August, 2012. There is 
nothing to suggest that all this was done without following due 
process of law. 
…” 

 

79. As far as the Applicant is concerned, the Hon’ble Bombay High Court at Goa 

has observed, in paragraph 21, as under: 

“… 
21. Even after this, there was a further show cause notice issued by 
the Respondent Panchayat, on the basis of a complaint by Respondent 
No.3 in the companion petition (Writ Petition No.469/2014). A reply 
was filed to that show cause notice by Responded No.5. This was 
followed by a Misc. Civil Application in Suo Motu Writ Petition 
No.2/2006 by Respondent No.3-Colva Civic and Consumer Forum. 
Once again, in response, a show cause notice was issued by the 
Panchayat to Respondent No.5, which led to rejection of the 
construction licence and its renewal by Respondent No.4 Panchayat 
and a demolition order in pursuance thereof. This was challenged by 
Respondent No.5 before the Additional Director of Panchayats, who 
directed Respondent No.4 Panchayat to maintain status quo at site. 
The matter was once again heard at length by the Additional Director, 
who, by his order dated 29th August, 2013, passed an order quashing 
the show cause notices and demolition orders issued by Respondent 
No.4-Panchayat. 
…” 

This paragraph, in fact, shows that the present proceedings are barred by the 

law of limitation. It has been clearly noted by the Hon’ble Bombay High Court 

at Goa that Misc. Civil Application No. 635 of 2012 was filed by the Applicant 

in Suo Moto Writ Petition No. 2 of 2006 complaining about the illegality of the 

Answering Respondents’ structures which were under construction at the time. 
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80. Thereafter, paragraph 24 of the Judgement says as follows: 

“… 
24. An upshot of the above discussion is that matters such as (i) 
character of the existing structures as of the date of CRZ 
Notification,1991 – whether in existence and whether authorised or 
unauthorised, (ii) compliance by the owner in the work of 
repairs/renovations/alterations with the CRZ Notifications, 1991 and 
2011 and, in particular, the restriction of the renovated/altered 
structures having to be within the existing plinth area; (iii) change of 
the footprint or alignment or orientation of the original plinth – 
whether it made any difference in the matter, were all considered by 
the concerned authorities from time to time and after hearing all 
concerned parties and assessing relative merits of the rival cases at 
length. 
…” 

 

81. The Answering Respondents therefore submit that the Applicant was 

represented through their lawyer before the Hon’ble Bombay High Court at 

Goa in Writ Petition No. 469 of 2014 in which they were party respondents, 

and they were also duly heard and duly given multiple opportunities to 

represent themselves. 

 

82. In the case of Raghu Ramakrishna (supra), the Hon’ble Supreme Court has 

held that the findings of a High Court in a judgment are binding on subordinate 

courts including the National Green Tribunal. The Hon’ble Supreme Court has 

held as follows: 

“… 
11. In any case, no law is necessary to state that insofar as the 
Tribunals are concerned, they would be subordinate to the High 
Court insofar as the territorial jurisdiction of the High Court is 
concerned. A reference in this respect was also made to the 
judgment of the Constitution Bench of this Court in the case of L. 
Chandra Kumar v. Union of India and Others. 
 
12. We are, therefore, of the considered view that it was not 
appropriate on the part of the learned NGT to have continued with 
the proceedings before it, specifically, when it was pointed that the 
High Court was also in seisin of the matter and had passed an 
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interim order permitting the construction. The conflicting orders 
passed by the learned NGT and the High Court would lead to an 
anomalous situation, where the authorities would be faced with a 
difficulty as to which order they are required to follow. There can 
be no manner of doubt that in such a situation, it is the orders 
passed by the constitutional courts, which would be prevailing over 
the orders passed by the statutory tribunals. 
 
13. In that view of the matter, we are of the considered view that 
the continuation of the proceedings before the learned NGT for the 
same cause of action, which is seized with the High Court, would 
not be in the interest of justice. 
…” 

 

83. In light of the above Judgment, the findings of the Hon’ble High Court are 

squarely binding on this Hon’ble Tribunal. The Answering Respondents state 

that the issues were decided and concluded by the Hon’ble Bombay High Court 

at Goa in its Judgement dated 20th June 2019. It is reiterated that since the 

issues raised in the captioned OA are identical, the question concerning the 

legality of the Tourist Resort is no longer “res integra” and no longer survives. 

 

Subsequent events before the Hon’ble Supreme Court 

 

84. Pertinently, the Judgement passed by the Hon’ble Bombay High Court at Goa 

dated 20th June 2019 was challenged by the Applicant before the Hon’ble 

Supreme Court vide SLP (C) No. 27545 of 2019 on the premise that the 

Applicant was not heard by the Hon’ble High Court and the documents placed 

by the Applicant before this Hon’ble Tribunal were not considered. 

 

85. As far as the contention that the Applicant was not heard before the Hon’ble 

High Court, it is submitted that such a contention is absolutely false and runs 

into the teeth of the orders passed in Writ Petition No. 751 of 2008 along with 

Writ Petition No. 469 of 2014, where it is amply clear that the Applicant was 

present and heard. The Applicant was a party respondent to Writ Petition No. 

469 of 2014 and represented all through the proceedings. Even otherwise, the 
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Hon’ble Supreme Court, by its order dated 3rd October 2023, has directed this 

Hon’ble Tribunal to consider the case of the Applicant in accordance with law. 

The relevant portion is as reproduced as under: 

“… 
In the meantime, we request the National Green Tribunal to decide the 
said application, as expeditiously as possible. The parties are at 
liberty to raise all contentions, objections as are available under law 
and file the replies and documents, if any, before the National Green 
Tribunal. 
…” 

Thus, the grievance of the Applicant that it was not heard is clearly unstatable. 

In any event, in view of the Order passed by the Hon’ble Supreme Court 

extracted above, the grievance of the Applicant no longer survives. The 

Answering Respondents therefore submit that this Hon’ble Tribunal ought not 

to consider the contention that the Applicant was not heard. 

 

Reliance placed by the Applicant on Show Cause Notices 

 

86. The Answering Respondents state that the Applicant has placed heavy reliance 

on show cause notices dated 8th May 1990, 21st February 1991 and 27th March 

1991. The Answering Respondents submit that the set of show cause notices 

neither decide nor conclude that the structures of the Answering Respondents 

were illegal or unauthorised. In any event, the show cause notices are only an 

intimation of an investigation in any proceeding and cannot be called or termed 

as a definite document which decides the rights of any person or the 

authenticity of the subject matter. 

 

87. As far as the show cause notice dated 8th May 1990 is concerned, the same is 

issued for extension and construction of cottages. As regards the show cause 

notice dated 21st February 1991, the said show cause notice was issued as the 

construction was allegedly done without the prior approval of South Goa 

Planning and Development Authority (“SGPDA”). It is therefore submitted 
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that these show cause notices themselves demonstrate that the cottages and 

other structures were existing prior to 1991. 

 

88. The last show cause notice dated 27th August 1991 was issued for carrying out 

construction of (i) main building consisting of G + 1 structure and a portion of 

which is having a basement floor; (ii) number of structures such as 

powerhouse, dressing room, check post, etc.; (iii) swimming pool; and (iv) 

addition to the existing villas. As far as construction of main G + 1 building, 

swimming pool and existing villas are concerned, the said structures do have 

valid permissions as on date. The permissions and approvals have been spelt 

out by the Answering Respondents in the earlier paragraphs. Further, even 

though the show cause notice has been issued in 1991, the said show cause 

notice does not cast any shadow of illegality on the hotel project as no final 

orders were passed based on the said show cause notices. 

 

89. One of the above show cause notices (February 1991) clearly states that if no 

reply is received to the said show cause notice within 15 days, SGPDA shall 

take further steps as provided under the relevant Act. It is a matter of record 

that the structures on the subject property (allegedly illegal under these show 

cause notices) were never demolished nor cut down to size by SGPDA or any 

other authority thereafter based on any show cause notice. This itself shows 

that there is no truth or any semblance of legality in the contentions of the 

Applicant which the Applicant is attempting to canvass based on the aforesaid 

show cause notices. 

 

90. The said show cause notices do not, in any manner whatsoever, show that the 

structures on the subject property are unauthorised structures. In any event, the 

Answering Respondents, having purchased the subject property and the Tourist 

Resort standing thereon from an auction purchaser, cannot be victimised based 

on show cause notices issued to the erstwhile owner which never fructified. 
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Hence, it is submitted that the documents, on which heavy reliance has been 

placed by the Applicant, ought not to be considered by this Hon’ble Tribunal. 

 

Applicant’s reliance on complaints 

 

91. As regards the contention that complaints were filed by the Citizen Working 

Centre and Goa Foundation, the Answering Respondents submit that it does not 

support the case of the Applicant. The said organizations never filed any further 

complaints against the Answering Respondents nor did they take any other 

further action before any other authority pursuant to the necessary inspections, 

clarifications and examinations carried out by Respondent No. 1 based on their 

complaints. In fact, the Inspector of Survey and Land Records (“ISLR”) 

carried out site inspections in the years 2009 and 2011 and submitted the report 

to Respondent No. 1 which clearly showed that the structures on the subject 

property were in accordance with law. 

 

Applicant’s reliance on revocation of permissions by Respondent No. 2 

 

92. The Answering Respondents state that Respondent No. 2 had revoked their 

Construction License on 10th December 2012 and thereafter issued demolition 

notice dated 26th December 2012 citing reasons more particularly mentioned 

therein. 

 

93. The Answering Respondents deny that Respondent No. 2 did a volte face and 

granted a revised Construction Licence which is sought to be alleged by the 

Applicant. The Applicant has only made baseless allegations and attempted to 

distort the true facts. The proper facts are as follows. 

 

94. The reasons provided in order dated 10th December 2012 revoking the 

Construction License and the demolition notices dated 26th December 2012 

were false and contradictory to the records of Respondent No. 2 itself. The said 
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demolition notice was an outcome of undue pressure and deliberate 

misrepresentation of facts by the Applicant on Respondent No. 2 and in 

connivance with the erstwhile members of Respondent No. 2. It was in these 

circumstances that the demolition notice dated 26th December 2012 was issued 

by Respondent No. 2. 

 

95. The Answering Respondents challenged the revocation of Construction License 

and demolition notice by filing Panchayat Appeal No. 3 of 2013 before the 

Additional Director of Panchayat, Panaji. 

 

96. By Judgment dated 29th August 2013, the revocation of Construction License 

and demolition notice were quashed and set aside. The Additional Director of 

Panchayat, Panaji further directed the Answering Respondents to approach 

Respondent No. 2 with a proper application for grant of revised Construction 

License, and Respondent No. 2 was directed to decide the same. 

 

97. A part of the Judgment dated 29th August 2013 was challenged by the 

Answering Respondents by filing Writ Petition No. 632 of 2013 before the 

Hon’ble Bombay High Court at Goa. The said Writ Petition came to be 

withdrawn on 25th October 2013. However, the Answering Respondents filed 

an Application for Review before Hon’ble High Court seeking review of order 

dated 25th October 2013. The said Application for Review was subsequently 

withdrawn by the Answering Respondents after Respondent No. 2 made a 

statement that Occupancy Certificate and revised Construction License had 

already been granted. This statement made by Respondent No. 2 was recorded 

by Hon’ble Bombay High Court at Goa. 

 

98. Thereafter, Respondent No. 2, in furtherance of the above facts and orders of 

the Appellate Authorities, issued a revised Construction Licence dated 16th 

January 2014 and after much persuasion, issued Occupancy Certificate dated 

13th February 2014 to the Answering Respondents. 
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99. The Answering Respondents therefore submit that the revocation of 

Construction License and the issuance of demolition orders were nothing more 

than motivated acts of the ruling body of Respondent No. 2 at that time in 

connivance with the Applicant. The Answering Respondents however do not 

prefer to go into details of the said actions as the said orders were quashed and 

set aside in Appellate proceedings initiated by the Answering Respondents. 

 

CONCLUSION 

 

100. All of the above facts were placed by the Answering Respondents before the 

Hon’ble Bombay High Court at Goa in Writ Petition No. 751 of 2008 and Writ 

Petition No. 469 of 2014. These facts have been considered by the Hon’ble 

High Court in its Judgment dated 20th June 2019. The Answering Respondents 

crave leave of this Hon’ble Tribunal to produce the same in case the same are 

required. 

 

101. The Applicant has always conducted a campaign of harassment by filing 

frivolous complaints and cases against the Answering Respondents before 

various fora. The records before the Hon’ble Bombay High Court at Goa also 

show that the Applicant was in consort with the Petitioner in Writ petition No. 

751 of 2008. The records show that as interim reliefs in said Petition were not 

granted, the Applicant tried to rope in the Answering Respondents into another 

round of parallel litigation by filing Misc. Civil Application No. 635 of 2012. 

Having been unsuccessful once again, the present proceedings have been 

initiated. 

 

102. The Department of Town and Country Planning issued Technical Clearance 

order on 15th April 2013 and completion certificate dated 16th April 2013 after 

conducting physical verification. The Answering Respondents state that there is 
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no illegality in the issuance of the Technical Clearance order by the Department 

of Town and Country and Occupancy Certificate by the Village Panchayat. 

 

103. Interestingly the Inquiry done by the said inquiry committee has given a clean 

chit to the Answering Respondents and held that the structures have been 

constructed in accordance with law. The said enquiry was conducted by an 

Inquiry Committee comprising of three members which included a retired 

District Judge (Mr. Afonso Araujo), Retired Mamlatdar (Mr. Kanchan Lotlikar) 

and a retired Surveyor (Mr. Caetano Braganca), constituted by Respondent No. 

1 on 31st October 2013, in view of the directions passed by the National Green 

Tribunal vide its Orders dated 3rd May 2013, 22nd May 2013 and 26th July 2013 

in Original Application No. 68 of 2012. 

 

104. By report dated 19th October 2015 the Inquiry Committee concluded, after 

examining the relevant documents provided by the Answering Respondents and 

perusing the records of Respondent No. 1, that the structures on the subject 

property were pre-existing structures, which though within the No 

Development Zone had only been repaired/renovated/reconstructed without 

exceeding the plinth area, and such repair and reconstruction of existing 

structure was permissible within the No Development Zone. This has been duly 

noted by the Hon’ble Bombay High Court at Goa by delivering their 

Judgement dated 20th June 2019. 

 

105. It has been canvassed by the Applicant before this Hon’ble Tribunal and before 

all other fora that Respondent No. 4, who is the Managing Director of 

Respondent No. 3, has been an MLA namely a Member of the 2nd Legislative 

Assembly( 1994-1999), 3rd Legislative Assembly( 1999-2002), 4th Legislative 

Assembly(2002-2007), 5th Legislative Assembly(2007-2012) and held the 

Office of a Cabinet Minister as Minister of Environment from 2007-2012. To 

this, the Answering Respondents state that it is a matter of record that 

Respondent No. 4 was not a Minister in the year 2006, let alone the Minister 
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for Environment, when the first permission was granted. Further, Respondent 

No. 4 was neither a minister in the month of August 2012 when the third 

communication/approval was received.  Respondent No. 4 was also not a 

member of the legislative assembly from March 2012 until March 2022 which 

is the period during which all of the subsequent enquiries/appellate 

proceedings/cases have been carried out. All the permissions are secured by the 

Answering Respondents after running from post to the pillar and not otherwise. 

The Answering Respondents therefore submit that all the permissions granted 

to the Answering Respondents are within the framework of law. 

 

106. The Answering Respondents reserves their right to file additional affidavit in 

the event the same is necessary. 

 

107. In view of the facts and submissions made herein, the Answering Respondents 

therefore submit that there is no merit in the captioned OA filed by the 

Applicant and the same is liable to be dismissed with costs. 

 

Place: Panaji Goa. 

Date: 19.01.2024  Advocate for Respondent Nos. 3 and 4 
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Versus

VERIFICATION

Verified at Panaji on this 17th day of January ' 2024 that

. . .. APPLICAI{r

...RESPONDENTCZMA & ORS
AFFIDAVIT

I, Aleixo Antonio De Piedade Sequeira, son of Eusebio A. R. S. S' F' X' D' P'

sequeira, aged 64 years, resident of H. No. 248lEli,Flat No. G-2 Kurtarkar

county, Manora, Raia, salcete, Goa,, 403/20, the Respondent No. 3 in the

captioned petition, do'hereby solemnly affirm and declare as under: -

1. That I am the Managing Director of Respondent No. 3 in the captioned

matter, and I am aware of the facts of this case, and competent to Swear

this affidavit.

2. That contents of the accompanying application have been drafted by my

counsel under my instructions and after going through and carefully

understanding the same I state the same to be true and correct to the best

of my knowledge and belief, based on records of the case, and the legal

submissions made therein are based on legal advice which I believe to

true. No part thereof is false and nothing material has been concealed

therefrom.

3. That the annexures enclosed with the said applicationis are true arld I ot

typedandlortrueandtypedcopiesoftheirrespectiveoriginals'
4. That the contents of this affidavit are true and correct.

the contents of
and that no Partforegoing affidavit are based on my knowledge and belief

thereof is false and that nothing material has been concealed from.
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7<3E' &23< 2) ANNEXURE R-1 
THE VILLAGE PANCHAYAT 

Semabatim, V anelim, Colva 
Construction License No. 88/81-82 

M/s Progressive Estate Developers from Old Market, Margao, is hereby granted 
license for the construction of a Tourist Resort at Colva Beach. _ _ ____ m 
tenns of the Resolution No. ____ taken in the Panchayat meeting dated __ , 
as per the plans in triplicate/duplicate attached to his/her application under inward 
No. 63 Plans 4 dated 29.04.1981. One copy of the plans concerned, with the 
approval note carrying the embossed seal of this Panchayat and duly signed, is 
returned to the interested party, who shall comply with the following conditions: 

1. To limit himself/herself to the Plans approved and statements therein. 
2. The Construction shall be as per plan approved by this Village Panchayat and 

condition imposed on it. 
3. To inform the Panchayat when the construction has been completed upto 

plinth level. 

4. To inform the Panchayat as soon as the construction is completed. 
5. Not to inhabit the building without the prior permission of this Panchayat. 
6. To abide by the other related provisions in force. 
7. That the building or construction is carried out as per the alignment given 

and the plinth level fixed by the Panchayat. 
8. The construction license shall be revoked: 

a. If the construction work is not executed as per the plans approved and 
statements therein. 

b. Wherever there is any false statement or any misrepresentation of any 
material passed, approved or shown in the application on which the 
pennit was based. 

9. -------------------------------------------------------------------------------------------
10.-------------------------------------------------------------------------------------------
l l. -------------------------------------------------------------------------------------------
12.-------------------------------------------------------------------------------------------

The license shall be valid for a period of one/two/three year/s beginning from today. 
He has paid the respective tax/fees to the tune of Rs. 8,697.48 by receipt No. 75/44 

• dated 05.05.1981. 
This carries the seal of this Panchayat. 
Office of the Village Panchayat, Semabatim, Vanelim and Colva 5th May, 1981 

.. .. . .. ....... .. . . .... ... . . .... ... 
V. Panchayat, Secretary 

I !True Copy/ I 

Sd 
Sarpanch 
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ANNEXURE R-2 
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:Wtp.veJ (Z;'(jt po ratiori . (Indi'a) Pvt .. Ltd: 
• ' .•,..., ... ,..._._.,.;,.,.,...,...,., .. :, ,...~----..;~~-,~-~-~- .. ~~-•-•,~--~~~ ... ...,'f,;_,,.~-•~·..,.~ .. ....,_~·-... -.·- ·-·~,,~.-'~ ... ,.. . ._...,~., ••·• ? ••.,- ... , ... .., .• . , \..,,.,:.:_,,,~,1-.1'(cN'.""""· ... ......:' , ,.•,.. -.•.•I- ~--).:.;., ... ,., . ,.. , , ,.,. •• ;,-: , i :.,·:.:, .,., , ••• • ~- '-· •·· • • • • • • •• • · ;. · ,, · • • • · •S f-l lVRAM', Ground Fl oor , 

• 1; • . 

' •• O ppo site Ma >i falr Apa rtm e n ts, 
'br r AIITT1lram Borkar Road, 

. P(lna Ji-Goc1 - tJO:l 001 . 
TeL 6251 . . • . . . . ' . 

• , .. - ·. " •t-1 _._ . •1 .. •. : .~ . • •~ . ,",Vl .,~.; • .,.., . "' · " . , • • ,.. • •. ••• ,,... ,, .• •tl• ..,,._,. _'11• . • ,...,_ •" -c, ..,_. " '" ••• "' ","• \ • • ••~ "'••• •' 

9th April, 1 988 . 

. • l . . . 
Dea,r. Mf ~, .:. o.e. : So,_u~a, 

-SUB: , ALLOCATION OF ~OOM ,AT PENTH()USE BEACH RESORT . ...... :. ·: . . - - -~-.. - •, · - . .. . . 7 . · _. -----

Thank . you :fo:r · c~-~f lr~:irig . 20 .• DBL ~nd • OS • SGL rooms for our clien t s 
expected, on Charter .·_commencing from Mid Oct~ber 1988 to End 
April, 1 989 

• As agre~i, : the ~oi\9~ing ra tes would be appli·cable . for the 

'. { .;, .,. ; 

• S:):NGLit·' HOO/i/\ 
. DOUB.LE :-•·ROOM • 

l • • '/ , • 

.AMERlCAN B.REAKFASjr 
:LUNCH 

_, . ,· ' ·:. 

R:,. 31 o/~ 
Rs. ' 35/ .:..i per pe_rson 

60/ per person .. 
. ... . 

·101-w:: ' 
1~uld be nett and non-commis sionable 

per .person. 

As agreed, : the above rates 
an~ inclusive of all taxes and levies present, and in future 
if any. 

All bills would . b·e • settled within 35· days ot the clients 
_. • ' , •. • • . . ! ~ , I , . . .• 

departure and bookings will _be subjec,t to a 21 days cu t -• . .• off time. P.T.O. 
J-fii'ad 01/ice : C lla .n der M.~h II I, Nn r I mun Po1 n:, B,,rn lrn y - 00 02 I , Tc• I. : 202 l flB l / 202 7 l 20, T cks : 1 t 2 ·1,,6 1 1 l 3'181 TOUR IN -;"" -11575.l TCI\IN, CablQ: "T URINC". • . 

• 01/fc cs: Agro , Ahf\\, dal>ad, ~ano<f l orc , Elo ro de, C:elc111/a, Cochln ,.Dar \e~lt11u, Gorakh ;iur , l·l \ldQ r ~Lud, lie11pur, l .uck now, 
. Moclrus, ~'! \\' Cl!ll!J, Palnil, l' unv, Sr1 11aGur 1 l/aru1_1i1s\. • 

1/ic~s : Burcy.) ,Jn a, Fra t furl, Lo ndon. L,, s Anoeles, Milan . l'\Qw Ynrk , Purls , T u kyo . 
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7<3E' &23< 2) ANNEXURE R-2 

7UXH 7\SHG &RS\ 

TRAVEL CORPORATION (India) PVT. LTD. 

To 

"SHIVRAM" GROUND FLOOR, 
Opposite Mayfair Apartments 
Off. Atmaram Borkar Road 

Panaji-Goa- 403- 001 

Mr. Joey De Souza 
Penthouse Beach Resort 
Margao-Goa 

Dear Mr. De. Souza 

Sub: ALLOCATION OF ROOM AT PENTHOUSE 

9th April, 1988 

Thank you for confirming 20 DBL and 05 SGL rooms for our clients expected on 

charter commencing from Mid October, 1988 to End April, 1989. 

As agreed, the following rates would be applicable for the above period: 

Single Room 

Double Room 

American Break Fast 

Lunch 

Dinner 

: Rs. 295/-

:Rs. 310/-

: Rs. 35/- per person 

: 60 per person 

: 70 per person 

As agreed, the above rates would be net and non-commissionable and inclusive of 
, 

all taxes and levies present, and in future if any. 

All bills would be settled within 35 days of the clients departure and bookings will 

be subject to a 21 days of cutoff time. 

Please sign the duplicate copy of this letter, as acceptance of the rates, terms and 

conditions. 

Looking forward to a close co-operation and a bright season with you. 

Yours Sincerely 

Sd/-
A. Gomes Pereira 
Manager Goa 

//True Copy// 

sd/-
Mr. Joey De Souza 
Penthouse Beach Resort 
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6 THE GAZEn'E OF INDIA : EXTRAORDJNAR Y [PART 1£-SEC. 3(iiJ] =---~--. ...:..::.= - ·..:.· --::::.. ·=:--:-., for benudlicuti'or,, recr.:atiunal and other (iii) In the intel'im. period till the Coastal Zono such purpo~e:, except ns pcrmis~iblc under Management Plans mentioned in para this Notification. 3(3}(i) above aro prepared and approved, 
3. Regulation of tPermi~siblc Activit ies : 

all • dcvelopment8 ond activities within the CRZ shall not violate the provisions ot 
this Notification. State Gover1u11cnts ond All oth.:r activities, except thos; prd1ibitecl in p:.ira 2 above, will be rcgulateu :.is under : 

(1) Clcarnnce sha!l be give11 for any activity 
within the Coast,1! Regulation ZC111e only if it requiri.:.;, wakr front and foreshore facilities. 

(2) The following activities will require environ· mentaJ clearance from the Ministry of En-Vironment & Forests, Government of India, namely : 
(i) Construction uctivitics related to Defence requirements for which foreshore facili• ties are essential (e.g. slipways, jetties etc.); except for cl;mified operational 

component of <.lcfence projects for which a separate proc1:dure ~hall be followed. (Residenti:.il buildings. ofiice buildings, hospital comple,ces, workshops shall not 
come within the definition of operational requirements c,cecpt in very speciaf cuses and hence shall not normally bi! permitted 
in the CRZ); 

( ii) Opc.rational constructions for ports and harbours and light ho'uses rcquiri.'lg water frontage; jetties wharves, quays. slip· wttys etc. (Re.-;idential buildings & o1!ice 
buildings shall not come with.in the defini· tion of opcrutional activities exc-cpt in very specia 1 cases and r.e11ce shall not 
normally bo permitted in the CRZ): 

(iii) Thermal power plants (only foreshMc faci-lities for transport of raw materials facili-ties for in-take of cooling water and out-fall for discl1arge of treated waste wnt~rl cooling water); and 
( iv) All· other • actlvitie•, with investment ex-

ceeding rupees f.ive crores. 
(3) (i) The coastal States and Union Tcrri1t1ry 

Administrations shall prepare. within a period of one year from the dnle of thi~ Notification. Coastal Zone Management 
Plans identifyinp; und classifying the CRZ areas within their respective territories i11 
nccordancc with the guidelines given in 
Annexures-I and TT of the Notification and obtain approval (with or without modifi, cations) of the Central Government in the 
Ministry of Environment & Forests; 

(ii) Witl1in the framework nf such apriroved plans, cll development and activities within the CRZ other than those covered in para 2 and para 3(2) above shall be re-_1.mlated by the State Government, U11in11 Territory Arlministrntion or the Toca! 
outhoritv as the cn~e mnv be in :1ccor-drinr,,. with tht! .i:i:uid.::linc~ l'iven i ll Anncx-
ures-I and TI of the Notification: and 

Union Territory Administrations shall en-sure adherence to these regulations and violations, if any, shall be subject to the 
provisions of the Environment (Protec-
tion) Act, 1986. 

'1. Procedure for monitoring and enforc~ment : 
The Ministry of Environment & Forests and the Government of State or Union Territory and such otller authorities nt the State nr Union Territory levels, as m11y bo designated for this purpose. shall be res-ponsible for monitoring and enforcelTll!nt of the provi-sions of this notification within their respective juris-dictions. 

fN. K-15019l l l84·IA-III (Vol. II)1 
R. RAJt\MANI, Sccy. 

ANNEXURE-C 
COASTAL AREA, CLASSIFICATION AND 

DEVELOPMENT REGULATLONS 
Classification of Coa.stu.l Regulatk,n Zone : 

6(1) For regulating development act1V1t1cs, the coastal Hrdches within 500 metres oc High Tide Line of the landward side are classiOcd into four c:1teg(lries, namely : 
Cate!_!ory I (CRZ-T) : 

ti) Arens that ore ecologically sensitive nncl im-portant, such as national purkslmurine parks, sanctuaries, reserve forest~, wildlife habitats. mangroves, cora!;;!coral reefs, areas close to bre;;ding and s;Ju,vnin;i; grounds of fish and other marine life, areas of out• standing natural bcautyjhistoricallhedtage 
:i rcas, areas rich' in genetic diversity, arca'J likely to ·be inundated du~ to rise in sea level consequent ~1pon global warming ond ~uch other areas 11s may· he declared by the • Central Gdvemment or the concerned ou-thorities at the State!Unioa Te..rritory level from time to tit:i.e . 

(ii) Area between the Low T:de Line ;md the High Tide Line. 

Catebory-lI (CRZ-m: 
The atra!. that have alrendy ~en de·,elope-<l upto 

0r close to the shore-line. For this purpose, "deve-lopc,1 an:a" is referred to as that area within the m1micipal limits or in other legally designated urban arcn~ which is already substantially 1'uil! up ond which has been provided with ,Jrain.t!?'e and approach roads and other infrastructural racilitk•3, such as wat.:r suflply and &cWerage mains. 

C::itq!ory•TH (C!lZ-III) : 
Areas that are relutively undi~turb~rl and thost.. which do not bdong to oitlier Category-I or H. 1 hi::so 
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s THE GAZETTE OF INDlA : EXTRAORDINARY [PART II-SEC. 3(ii)] 
SO p1.:r ceut of the plot size nnd the total 

height of construction ~hull not exci:cd ') 
metres; 

( ii i) The dc~ign and construction of buildings shall 
be cc.\Jlsi~tent Y,ith •the surrounding -lam.ls-
cape and local architecturnl style. 

(iv) Corals and sand fo)m the beaches and 
coastal waters shall not be u,ctl for comtruc-
tion and other purposes: 

.(v) Dredging and underwater blasting in ant! 
a round coral formations shall not be p>!r-
mittcd; and 

(vi) However, in some Of the .islands, coastal 
stretches may also be classified into categori-
es CRZ-1 or TT or .J;!T, with the prior appro-
val of Ministry of Environment & Forest; 
and in such designated stretche~. the appro-
priate regulations given for respective Cate-
gories shall apply. 

Lr,ksh::idwrcp anr. small Islands: 

(i) For permitting constniction ol buildings, the 
distance from the High Tide Line shall be 
decided depending on the size of the islands. 
This shall be laid down for eacli b land. in 
consultation with the experts and with ap-
proval of 111, Ministry Of Environnicnt & 
Forsts, keeping in view the land me require-
ments for specific purposes vis-a-vis local 
conditious includin,?: hydrological aspects. 
erosion and ecological sensitivity; 

(ii ) The buitd:ngs within 500 metre. from the 
iH'TL shall not have more thnn 2 flnors 
(ground floor nnd 1st floor), the total cover-
ed area on all floors shall not be mme than 
50 per cc~1t of the ph>t siz1.: and tlie tutal 
height of con~truction shall not exceed 9 
mc!res: 

(iii) The design and constnirtinn of buildings 
shall be con.,;,i$tent w:th •he surrounding 
lancl,cnpc and locnl .irchitccturnl style, 

(iv) Corals nnd rnncl from the hc:ai::!1:s :111d ·_•., ·1,-
tal wa1ers, ~hall not be mc'(I for i:-onstrnc-
tion and other purpose~. 

(v) Dredging and under wat~r bl:isting in and 
around lngoons and rnral formations slrnll 
not be permitted; and 

(viJ However, in some of the Island~, coastal 
stretches muy ulso be classified into categories 
CRZ-1 or ll or 111 with prior approval of 
the Ministry of Environment & !Forests. In 
such dcsignutcd stretches th 1.: appropriate 
regulations given for respective catcgorie, 
shall apply. 

ANNEXUR E-ll 
GUIDELINES FOR DEVELOPMENT OF BEACH 
RESORTSIHO'TELS .IN THE DF...'i!GNATED 
AREAS OF CRZ-Ill FOR TEMPORARY OCCU-
PATION OF 'I'OURIST!VISITORS. WfTH PRIOR 
APPROVAL OF THE MINfSTRY OF ENVIRON-
MENT & FORESTS 

7( 1) Construction o~ beach rcsorts!hotels. with prior 
appwval o[ MEF in the desii:nnted areas of C'RZ-Ilf 
for lempnr::irv occupation of tourists! Yhilor~ ~.h:il l be 
subject to the fotlowing conditions : 

(i) The project proponents shall not und,m nkc 
any construction (including tcmporarr con-
'"tructions and fencing or such other bar-
riers) within 200 metres (in the landward 
si<le) from the High /Tide Line a-n<l within 
the area between the Low Tide :md H igh 
Tide Line; 

(ii) The total plot size shnll not be less than 
0.4 hectares and the totnl covered area on 
all floors ~hall not exceed :n ipcr cent of th e 
plot size i.e. the FST sl1111l not oxceed 0 .33. 
The open area shall b~ suitably la,ndscap~u 
with appropriate vegetal cov1.:r: 

(iii) The construction shall be consistent with 
the surroundin~ landsclli))C and local archi-
tectural style: 

(iv) rrhc overall height of construction upto the 
highest ridge of the roof, shall not exceed 9 
metres and the construction shall not hr._ more 
than 2 floor's (ground floor phis one upper 
floor); 

(v) Ground wntcr shall not be tapped within 
"00 m Of !he lITL: within -the 200 metre-
SOO metre zone .it cart be ta))pcd onlv wlth 
the concurrence of the Ce,ntral!State Grofmd 
Water 13oard: 

(·1il Fxtract:on of s.,:nd, levelling or digging of 
of sandy stretches cxce,:,t fM stn•ctural foun-
dation nf building, swirnmin~ pool ~hall not 
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be permitted ~thln 500 metres ot the High 
Tido Line; 

( vil) The quality of treated effluents. solid wastes, 
emissions and noise levels etc. from the 
project area must conform to the standards 
laid down by the competent authorities in-
cluding the Central\State Pollution Control 
Board and under tho En\>i.ronment (Protec-
tion) Act, 1986; 

(w.ii) Necessary arrangements for the treatment 
of the effluents 8.11d solid wastes must be 
made. It must be ensured that the untreBted 
effluents and solid wastes are not discharged 
into the water or on the beach; and no 
effluent!solid waste shall be diooharged on 
the beach; 

(ix) To allow public access to the beach, atleo&t 
a gap of 20 metres width shall be provided 

45! GI/91-2 

9 

between auy two botclslbcacb resorts; and m no case shall gaps be less than 500 metres 
apart; and 

(x) If the project involves diversion of forest 
land for non-forest purposes, clearance u 
required under the Forest (Olnservation), 
Act, 1980 shall be obtwned. The require-
ments of other Central and State laws ns 
applicable to the project sh~ be met with. 

(xi) Approval of the StatejUnion Territory Tou-
rism Departme;nt shall be obtained. 

7(2) In ecologically sensitive areas (such as marine 
parks, mangroves, coral reefs, breeding and spawning 
grou~ds of fish, wildlife habitats and such other areas 
as may be notified by the CentraljState Government! 
Union Territories) construction of beach resortS!hotels 
.,hall not be permitted. 

Printed by the Maneaor, Govt. of lndh1 Press, Rini Road, New Delhi-110064 
and Publ!med by the Controller o! Publlcn1ion~. Delhl-110054. 1990 
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ANNEXURE R-4
I. 

p;:;;ii.lji , Cua - -4.G0OOl.. 

1 --z.,l'?) \c.U.i 

I ' j I'. 

, ,?ub~~ .Applieat~on of •· M/ So ~1:rt.. House U.aCh ResGrt 
.. : : ;. in :Sy-.. No •. ~/13 & 17. .~ :: Cc,:J.v.a ""',.Regularisa-

tion of the ·existing ~ ,s~nt. f ·J.ooI ~eg:a:rcl1ng. 
. . · .. I . . 

I ·' I • 
· oll 11 l;I 

.- I ' P' 

' 'I \ 1-~1~:'. ~--,~~m.t. t~ ' 1,w: ,latest ' e~unb:a.i:ton 08l the 

1 1_:subJ~,czt• . I •'am tQ 1nfoxm- yo.u. ·as t :()l.lo·vis: -

: ' i \ _ This , .putic:Ul«:t ~s.cn-t is-. ext.sting ~illCG 1'987. I am 
I , i • i I • •- i , •. • ' • 

enc:·l@.:1$1nfJ h~r•with. copy · o:t :the a·1t.e- plan sh.owin~ the. 
' ., : ', • , •• ,. I ' 

• 

. basement: and aJ..so the ex1s:t1ng Colva Nallah on th~ western 
• I : • ' 

side, .O'i ·the Re,sort -;it$ •. 
: I . i.equest n·ecessary .clar1f1c.at1ui may ·be, .givfm on the 

pe::rnt1:S$~1l~tr \of . el.lowi:ng the .basement fo.r . onward tra,n""-

-im~~s1,9.n , to · Go.,r"t1,.: of : In,d·ia.. ', 

, . : I 

• Your.s fai 1~hf.ul:ly •I - Q· Cl · • . .._ 
I , I , ... 
l: .. : i. ,,,,-----
1 ! .( N., PANI'JALAI 
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7<3E' &23< 2) ANNEXURE R-4 

7UXH 7\SHG &RS\ 

To 

Ref. NO. DJ/3782/TCS-Proj/ 
Town and Country Planning Department 

Government of Goa, Daman Diu 
Panaji Goa 

Date: 12.03 .1996 

The Chief Engineer 
Irrigation Department 
Panaji, Goa 

Subject: 

Sir, 

Application ofM/s Pent House Beach Resort in Sy. No. 23/13 & 17 
of Co Iva-Regularization of the existing basement floor regarding 

With reference to your latest communication on the above subject, I am to inform 
to you as follow: 

This particular report is existing since 1987. I am enclosing herewith a copy of the 

site plan showing the basement and also the existing Colva Nallah on the western 

side of the Resort site. 

I request necessary clarification may be given on the permissibility of allowing the 

basement for onward transmission to Government of India. 

Encl. 

1. Site Plan 

Yours Faithfully 

Sd/-
N. PENDALAL 

Senior Town Planner 
For Chief Town Planner 

Certified copy of the Document available 
in office records 

sd/-
Member Secretary 

Goa Coastal Zone Management Authority 
Saligao, Goa 

2. Assessment of House Tax from the Village Panchayat of Colva showing a 

construction in 1986 & 1987. 

//True Copy// 
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L ' . 

I 
i 

ELEY A, TION - BLOC.K B 
Rf.VISED ELEVA1l0'NAL FEATURES . 

·:• • 
.. ,. . LJL 

' · .. 
ll lJEST ROOM: 
4 25 :X 4,SO mL • 

" 
ING BLOCK B . 

ICAC:GROON FlRST FLOOR PLAN. 
, : . ·'· , 

. . ' . 

D 

. AREA HA.~ M,r<T • EXISTING, , 

Total Arc11 of ! Plot bearing sune:, no 23/ 13 & I. 

EXISTING GRrUND FLOOR AREAS . 

"I· type A 605 00 m2 x I nos f,05 f. . l 1112 
J 

- O'JJC 0 220 8 l m2 x 6 nos 132 8(, m2. 

: 6,973.(iO m2 

I .-,f. t~'e'. C I 102.46m2 :d nos 

- T~iA~Ei lS~NG GROU D FLOOR A 2,032 J2 M2 - EXlSTLNG C'.OVERAGE = 

TOTAL EXISi lNG FIRST FLOOR A..R'EAS . 

~- ty(l(:) A I. 539.53 m2 x 1 nos 

• tyJ)C B .202.06 m 2 'i 6 nos 

m2. 

TOTAL EX!ISTiNG FIRST FLOOR AR.EA . . i 
JSTlNG FLOOR AREA 

• 1,75 1 89 M2 

\ 784.21 M2 - EXISTING F A,R "" 54 26% 

ApprMecfvideTctter --- -
;,,,-~--· - . ' 

. ,, ' ' .... . . · -f~ 
" • . --~ 

·SITE PL AN, 
1 50(, 

,;...:. ...... =~:o;;:.;:::::;;:..:.:::;:=c.c....~~~~---'~~- -+-"..,..l.1.U..JAJ J/iL-.ui;;ai.ulO.i,g""·4ScLillu.T.Vey._.no. Ll. 
at Col ·a, Salcette, Gpa. 

l 
or, k 
Building, Near Ban .I of India, 

Ph. 2737027 
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7<3E' &23< 2) ANNEXURE R-7 
GOA COASTAL ZONE MANAGEMENT AUTHORITY 

C/O Department of Science, Technology and Environment 
Opp. Saligao Seminary, 

P.O. Saligao, Bardez, Goa-403 511 
Phone(832)2407186,2407187,2407189,Fax-(832)2407186 

Ref. No. GCZMA/S/311/3545 Date: 30/31 .1.2002 

To 

Shri Aleixo Sequeira 
C/o Ermelinda Resorts Pvt. Ltd 
No. 446 (1 ), Raicho Ambo 
Rai, Salcete, Goa 

Subject: 

Ref. No. 

Sir, 

Proposed repairs and renovation of an existing beach resort in Survey 
No. 23/13 & 23/17 of Colva Village, Salcete Taluka. 

vii) Your Application No. Nil dated 16.01.2006 
viii) Approvals for repair and renovation from GCZMA vide Letter 
No. 

GCZMA/S/311/1539 dated 18.05 .2006 along with Plan. 
ix) Your Application No. Nil dated 14.11.2007. 

This bears reference to your application No. Nil dated 14.11.2007 seeking approval 

of the Goa Coastal Zone Management Authority (GCZMA) to carry out repairs and 

renovation of two existing structures for which approvals were not considered by 

the GCZMA earlier, as conveyed to and marked ion Plan (Block 'A' and 'C') 

attached with the letter dated 13 .05.2006 (refer(ii) above). 

2. The said proposal was examined by GCZMA in its 38th meeting held on 

12.12.2007. GCZMA has decided to grant approval for repairs and renovations of 

the aforesaid two structures (Block 'A' and 'C') in accordance with the provisions 

of CRZ Notification, 1991 subject to the condition that the repairs and renovations 

of these existing structures in Survey No. 23/13 and 23/17 ofColva Village, Salcete 

Taluka shall not exceed existing FSI, existing plinth area and existing density and 

shall confinn with the local building bye laws. 

The approval is further subject to the following conditions: 
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i) All the provisions of the CRZ Notification should be strictly complied 

with. 

ii) Prior to the commencement of the 'repairs/renovation' work it will be 

incumbent upon the applicant to obtain the license from the Village 

Panchayat. 

iii) This permission is liable to be revoke if it is found, at any stage, that the 

application contained false information/wrong plans/calculations/ 

documents or any other incorrect/wrong accompaniments. 

iv) The completion of the repair work should be informed to this office for 

the purpose of verification. 

True copy under RTIA 

Sd/-
Public Information Officer 
Town & Country Planning Department 
Margao, Goa 

Copy to: 

Yours Faithfully 

Sd/-
Michael M. D'Souza 

Member Secretary 
Director/Ex Office 

Joint Secretary 

1. P.S. to Chief Secretary/Chairman (GCZMA), Secretariat, Porvorim-Goa for 
kind information. 

2. The Secretary, Village Pachayat of Colva, Salcete Taluka ..... for kind 
information. 
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ANNEXURE R-a� 

To, 
The S~anch, _ 
.Yi llage :Pan.chayat. 
Col;a,: ': !·-··; • 

sii1ce·te) d6.~. 

fhefoll owing ·construction 
:!; .• •. • ·_. ·i; ' 

:TheiR.:C.C . .Jayou~ spC>uld 
I. : I !~ i : i 

\ 
'True .o\l)1 • 

&' 
I 

11 
' 
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7<3E' &23< 2) ANNEXURE R-� 

7UXH 7\SHG  &RS\ 

To 

Ref. NO. PWD/WDXXV/SDII/T.A./08-09 
Government of Goa 

Office of the Assistant Engineer 
& Technical Officer 

SD-II, DIV. XXV, PWD 
F atorda, Margao-Goa 

Date: 15.05.2008 

The Sarpanch 
Village Panchayat 
Colva, Salcete, Goa 

Subject: Technical Approval 
Ref. No. VP/SVCC/08-09/444 dated 08.05.2008 
Name of Owner Tonia Estates & Resorts Pvt.Ltd. 

Repairs/renovation/alteration to existing beach 
Resort in Survey No. 23/13 & 23/17 at Colva 

Detail of Construction 

Sir, 

The following construction proposal is technically approved, subject to the 
following conditions: 

1. The R.C.C. layout should confirm to the approved building dimensions. 
2. All the structural works should be carried out under full supervision and 

guidance of the consulting Engineer who should be responsible for the 
structural stability of the building. 

3. The estimated cost of the construction work out to Rs. 1,19,42,967/- (Rupees 
One Crore Nineteen Lacs Forty Two Thousand Nine Hundred Sixty Seven 
only) as per plans submitted to this office. 

4. The setback for construction of compound wall from the centerline of the 
road may be confirmed from competent authority. 

5. The Valuation certificate issued by this office is only for assessment of 
license fee regarding other legal formalities the Panchayat Office may please 
get confirmed from competent authority before issue of construction license. 

6. The permission is liable to be revoked, if it is based on false 
information/wrong plans/calculations/documents or any other 
accompaniments of the application are found to be incorrect or wrong at any 
stage. 

Secretary 
Village Panchayat 

Sernabatim, Vanelim, 
Colva, Gandaulim 

//True Copy// 

Yours F ai thfull y 

(R. Pereira) 
Technical Officer & 

Assistant Engineer 
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. \ .. . ' . . . 

. • . ,·,,, , , ,,,,. , . ,,,,,,, , .. , • . .. . , , 
' • ••• •••. • \• ' •• . • •• •••• •, •• 11 1 11 " 11 1 1 _1 '. ! 1 1 

to 

. wu·\:fn ~(n(.'.r,c.e to t11e al.Jove mentionecl 01.lli_j,:.c;.t, tbis .isl:o · i.hJorrn yoi.1 lhc,l 
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• '!' ,-,·,.· q • lf~P.tli~/.<Jl·1f;l.:t;°N,:t;_1,Q,r,i/+.l;ol:~.QY;;t. t ,iq)i'..\. ·\~<:?. :''!i'.~.:l,?~. :l:-.r.i9 .. :i:t~~ ~;-.tsr:: .' .: ... ·l· : rr :. '. ! . 'i 

:~;;; :i)'i'i/1\/i/,; ·~·~;;;~ ~: 0r • • ~·/ci; ·iJ:t·~· r~i'i'1j~~·;l:l·L~: ~·b~.l~; ;:i;;_; ;(i': ·_ · • • • • • :_ • • • ·_.· t· t 1 • • • • • '!' • • • • • 
,L.' The :per,rp.iss1on is recommen·c\ed as per the plans hereb\i annexed. 
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• 'ui l 1 C~ c:ci. 

~©,. AVlJrova.J lrorn L11e 'l'eclrnic~i..1. O!licer;i>.w.D.Sub - \)i v .1 1, w u 
:~~!:~'. ·~',·11 urt:ln,r\'f1'11 ·[_;l \D :JIH:il\ llb(J Ix: ubl.uine(\ U!) 8 U l.l)\(i l) e,,!l oi' lh(: ~L 1Lll ' I.U 11.:: 

, I : . 

• • • n.. _· ·,\ 1;,\L ,Lnd cleall envi1·0®1,ent with speci,d referen ci:- LO ctrainl:\gc, 
. Je.w~7re:.. !Il'l l'l)L'.J [!;t;, c: l.(· •. , •J \i Q \ \ be:: 11) tl i I ll'.L1 j l) eel . 

i,:,tf C.1(_'.( t; if~"/i,T'_/ i.~i nc:11•ic line ria~.;,sing 1·hrc.H11~h _l'.IH\ p 1"r.•1 '.1_•. 1·1·y lhc'.11 
-H-·. •. . ail. .:-: . r~!ect\ '\:.1ty Dtp::irtmer'.I: fihall be ciblainecl prior to ~itnnin . 
UOc.; \.;l!l)1SiL[LJCtl011 \\'()J K. . . . b 
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·~~ .t/Y'-~ 'I~ . Q,•(L/. f\ . 
I •Y-\ • YJ . \ . . . 
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\ .. 
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,, / 
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, ~~_/I -
: ~f:c r)ET/.1.HV 

Vit1,rn~ Pancl,;hvat 
s•c 'f{i,lA01~YUli, \IANEl.11111, 
COL VA ;;, (;~\ ND~ IJLl!l1 

• [ True Copy ] 
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7<3E' &23< 2) ANNEXURE R-� 
OFFICE OF THE SENIOR TOWN PLANNER 

TOWN & COUNTRY PLANNING DEPARTMENT 
SOUTH GOA DISTRICT OFFICE 

B, WING, 4TH FLOOR, 
OSLA COMMERCIAL ARCADE, MARGAO-GOA 

TPM/CONST/COL V A/23/13 & 17/08/2021 DATE: 19.05.2008 

Subject: 

Ref. 

Application of Tonia Estates and Resorts Beach Pvt. Ltd. 
Repair/alteration/renovation to existing resort, Plot No. 23/13 & 17, 
Village Colva 

NO. VP/SVCG/443/2008-09 dated 08.05.2008 

With reference to the above mentioned subject, this is to infonn you that there is no 

objection over the proposed Repair/alteration/renovation to existing resorts, from 

planning point of view with the following conditions: 

1. The permission is recommended as per the plans hereby annexed. 

2. The permission is liable to be revoked if it, is based on false 

information/wrong plans/ calculations/ documents or any other 

accompaniments of the application are found to be incorrect or wrong at 

stage. 

3. Any change to be effected to the approved plans prior permission that has to 

be obtained. 

4. Prior to commencement in development work it will be incumbent upon the 

application to have Conversion Sanad of use of land as contemplated under 

Goa Daman and Diu Land Revenue Code, 1968. 

5. There should not be any drinking water well within 15 mts. from soakpit, 

septic tank and vice versa. 

6. Ownership of the land and acquisition of land if any, may be seen by Village 

Panchayat at Municipality before issue of license. 

7. Trees if any shall be cut only with prior permission from the concerned 

authority. 

8. The opening of the compound wall gate shall be inwards only. 
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9. Traditional access if any, passing through the property shall not be blocked. 

10. Approval from the technical officer, PWD, Sub Divi. II, WD VII, Fatorda, 

Margao shall also be obtained on soundness of the structure etc. 

11. Neat and clean environment with special reference to drainage, sewerage, 

garbage, etc shall be maintained. 

12. NOC of the Electricity Department shall be obtained prior to starting the 

construction work. 

13. Occupancy certificate should be issued only after obtaining NOC from this 

office. 

14. It is advisable to plant trees suitable to site condition. 

15. The building shall have sloping roof with Mangalore Tiles. 

16. IN case of compound wall adequate openings at the bottom of the compound 

wall shall be kept so that no cross drainage is blocked. 

17. No hill cutting or filling of low lying area shall be undertaken without 

obtaining prior permission from the Chief Town Planner under Sec. 17-A of 

T.P. Act. 

18. NOC from all concerned authorities shall be obtained before commencement 

of the development. 

19. F.A.R. coverage and setback shall be strictly maintained as per the Approved 

plans and as per the rules in force. 

20. Verification of ownership with specific reference to Tenancy position as on 

02.11.1990 has to be made at your and before issue of license. 

21. This NOC is issued based on clearances/approvals granted by the Member 

Secretary, Goa Coastal Zone Management Authority vide No. 

GCZMA/S/311/1539 dated 18.05.2006 and vide No. GCZMA/S/311/1545 

dated 31.01.2008, and hence all conditions imposed therein shall be strictly 

adhered too. 

22. Proposed development shall be strictly undertaken within plinth area of 

existing structures. Also it shall not exceed existing FSI and existing density. 
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23. All setbacks as shown on site plan shall be strictly maintained. 

24. Adequate arrangements shall be made for collection and disposal of solid and 

liquid wastes generated in the property. 

25. Swimming pool shall be hygienically maintained. 

26. Proposed development shall not effect existing Nalla towards western side. 

27. Proposed development shall be inconformity with prevailing CRZ 

Regulations. 

28. Proposed Development shall be restricted within the scope of 

approvals/clearances granted by Goa Coastal Zone Management Authority. 

*** This NOC is issued with concurrence of the Chief Town Planner. 

29. Parking spaces as shown on the site plan shall be developed and effectively 

utilized for parking purpose. 

File is returned herewith, after retaining a set of plans and documents for this office 

records. 

Encl. As above 
Copy to 
Tonia Estates & Resorts Pvt. Ltd. 
Raicho Ambo 
Raia, Salcete, Goa 

Secretary 
Village Panchayat 

Sernabatim, Vanelim, 
Colva, Gandaulim 

//True Copy// 

Sd/-
Town Planner 

141



7UXH &RS\ 

t "'-~ ) .. •, 

l 
i 

,'1 • • 

. • .: : !··-~ •• 

' -~:·,~----~ ... _· 

.-. . 

ijll\ ci: level. 

first noor, ' • 

- ·---- ·- ····-

I 

ELEVA TlON • BLOCK B. 

' •, 

,_ ... -,; 
''-_: ., .. ·~· 
/~i:fl•,1 

-·-

RF.VJSF.T) ELEVATIONAl. FEATURES. 

i • ·r- . 
·i--~ t ·: t 
, ! I ,. ' 

I • .... , ... 
11 ,\l.l'ONY. 
uox 150 1111. 

lj 
<? Q --G' 

... 

' .... 

r:. 

OIJE~T ROOM,: 
4$X 4.50ml. 

<iimif.'.IHX>M. 
• 4,l5X4;50' mi: • 

. ,. • ! . . . : 

\ 

'• 
'. 

' . 
-~--..,...----------- ·~1 .. ·-7--: .. -~• ... ,.-

·;\i}~t~\ }Ef 

J ' 
• .: I 

HAl.C()NY 
2 50 .X I ~II 1111. 

• .• I 

j . 

• l;,jiC fl 
• lypc (' 

•. ' 
····- ····- -·---~---- .. ···---.. ____..~:~ . -

>rrr. PI .I\N 
I :SOO. 

. I. . 

•••• ·- --- ·-···"• . .. 

N.t\l I.A H 

142



9c 
:c


ô
�mô

�0]ô 7c
�J �@ � �? �� � �@¾s�µ%Ï ¾
� /&Ï.ô â2 >�� > @1@��@

�c Dc �c¿¾!�ÎÏ
=�@ &@

áô�©	J�
�J �J


�© ���©2@ "@ 	�-0�
�@

��
3 �©

À)W¾Ï�c�©[ôãäô�GJ)c !c bc3c �c

�© 
 �"
�!"1��J<#J3%"?�),,�$#?��.!&�5�4�?��?

3��ô

|­¡ô DfIJR�P� 	Eg�`H�

�

���)ô

�@s ¯G��¥Ï ��4
�H¦�x¶­e��Ï+���Ï ®1wÁ�Ï ��ô �.IÏ5:eIX¡�¢£© �"�! ��� �(4vOz��UNBô  ô � :�@ �©�� � �©�c ��©\-c Eô
��f�¥Ï �g�X¯£�yh;2¯H�A¶��t<3¯HÏ 3°®3<aHCÏ @=J `�.NaN¼ô �"#����.���4 1��	%4 4Jn�T�s �=J���4 5� OPô 5� <9� 5� 9cCo�

�? (c �Ï �"'Ï �C3®JB¾Ï 8mN� �KQps K,s [/!s 
����Ws ����E'
�4 �iÈ.s ¯`IÏ �RRTMm�:s AK\"s
���Ï �Ï ��Ï �Ï ¾�Ï �© � 	c�ô �� =4¢�»j�^#¯aÅÏ K�9��§§HCÏ ÆH5yÏ �YÏ @.4Nc ��I�2�qB]s �C��s C·x½Ï ¬k_�HC
Ï l§Ï uHÇT'��J ^Ls 0��4 5Ii#T#X_$�s q¤�$��© 2��4

=� ��© +ô��Ï ¾Ï 4�@ 7c �c�? �© rW.�+;s �� ��"±aLÏZ���x(ºj�ËÏ@��Dm²n��¨Ï 1
� �ô ��" � ����"�����"�����!�
�
������"̀Ms ®bMÏ�����"B��M�XN�4lH�sWa�b%>$DcWsj3+T+6E�s

�c�Ï �©
��©�?  ¾Ï ���?�?	?  !	">=;?H$�5IC7=9J©c6z{Ï x�ô sÃôtOu©tc<e�©=rtvl�PJ©F�© /��)4j��
)�Ø�®Ï 1�EÏ�NF��h�	Gs �RS��³Ä���ô�! � �!�©¾�¾Ï ��" �© �� �� �© �@ �@ *@; # c 7@ ; < @ ,�! )@ 2 `ô "®©ô £ÏIô �c �© ��©�© �©
\��'��© � �© 4c .��%©"`cÞ\Dô 4c �@ 8@

�@

��? �© �J �© �© � © ���¾Ïj�[�¢�¤�Ï�XR©kr�{��Ù�Íô��Ì�½ôNZF?=AO�KHs>eK©z��²Á�ôh@×+�%�c�\Ï��u.�¯aÏ ]�¶�C2®j���Ï
���© �© �©

_� X*� X� ��" Wô �<?� �1)���4
+��4��!
��0	-4YaH��
�XHÏ<��©® ·<¯k��Ïa2¨Ï:OO�Ï >���yO®PFÏ Ì�³�Ï �|o�®dÏ }Q¸R��Ï

�J 3�J Vô �"Tô -0�Ï�Z�¡�	�Ï�WQ��6feIYf�;�©?}©ª���Ï��Ws d.!s�s�W�¹S��,��Ï��ô GslwhQ�QL �
^�� +[c �J Uô 0c �¥���©+© /© =�?'>6-�(2?Î��ôG1- �Cje&J¹i®`�·¯Ï ®`NÏ¶¿�¯¾ô$�%�(*� FJrS��X]�©,Í�<a7¼8®���Ï

�!�,��© ����" 0? ��"��c2�3�4±���Àô)��
,��4()&/�*�'"4�$4�=����c � � �©�̂!fô %@ &,c �Ï ���Ï ¾�Ï �����©�© .@ 9@
;@ �@ � �© 
c

4@ �"��+(
 �c n�tÐô�.�����#�4%)4Ink~�w�I�^pg�©p¨ÏI@|_QL©�¶¯ÏA�©sQx©A*��J�62(98 :BJ'7W�K�qJ7?�[0&sS<6De1s aN�Nb
3@ �© 56@ � �© ���© W`�RM�H�§¨V�7<hSZB�C��© _/}ô �c �© �0© �"�#

�©

_c &@ )
 �� l��ôQPI*¯xR�Æq¬�Ï�q<S�?HÏ«a2~�vTÏyT�obTN!© �© �© � �c c �c 8c ?@ �@ �©B� *ZÏ ��	"&�L��®�·�®.�Hc nMU9s a�© IOfs 'o(�kg) s �+4 "�%4 Ê��ô td:i�©2tRuMUHCÏ ���4 |�@�NkNn�}
´aU Vr��$Ï ac

�©G�© 8[U{T��Tz© ®Y�%T© [{� De�© ���,�4 )^�ÅN?�G®Ï MTs Ej�© ?8ZT&RV&Y*J[�h7PHs L-s bÑªÚô ����¦Ó�Â�u¥ô
wq���M&� ?w"ºKVN�J�&4 -��!3�4 ��40�
4 v·¸L§��wÔ�´«ô��4Ö����ô Ë��ôµN»¨®Ï 
�=�WsuA~{NK�

%"�

ANNEXURE R-1�

Sli:RW· B~ ~Vl\\\ll!'X,n~~ CQJ,\l,A, 6, GAl\'[lll.lJ_LYM. 
' . . .. ' 

V)?• ;~-v•,-.,-, /c .. •131 /O B- 0 9 / / .,,_ '-<. Construction Licence No. ..c> -..- ons.... <o _, . , I 
:. • ' 

~ *~.i,,a.....c...:u..4li...t:..CL....J!:l.l.Ll,,,L..ll.l=I.J.4'-.k.;L-!,':cvt.!L!!e._Y..!::!,...!!t~d~ ___ ____ from 1 I' 
is hereby granted lic~nce for. ,the ~msirum1.'11POll: 

.t.b existing 'reso~a i n S y.No .2 3/1 3 
t. ' ·U ' ' a 
;_ , . _ rc;1_~on/Henova.tion 

& , 1'7 11Villa9 1;1 v o.,s 

\ 

~ -

I)l'ot' . 
I· '• 1 ' ' ·: ' " ,I 

. ?:·) • To nbide 
.: • - .'. ' r 

}Y> 
• ['"Iii)) 

• i ,. 

'. i 13) 

............... ,...........,""""'...,.__ ___ ---,-________________ __:;·i··1· · : I 
Js .:i.ssued based on clo&rance •• approvals- granted ' 

M0J~er secrl'.!!ta · o- Goa cc,ast.al zonc/ ·i~ang~ment: A ~l thdicity 

vids o. · GCZMA/s/311/1S39/ d~t.ed 18/~/20·0 6 _:~a-- -vid611 No. 
.. · ·I . , ' I , ~~~'JS/311/3:_s:4~ 01 dat.~~-d ·31/1/:'loog an_q 'h1Sn•~~-- -~11 condit.iona 

· ik ·, 1 .. .I". • • • i . 
i ropqe4 o .. t.her!l;lin shall • e~rj c:t.1-y . -il.~.t"i.lld t oo. 

: 1-,.•· '', ' 

. I 
' i i), 
tt,, I 
• • . . I I 

-i. I 
I 

I'' 
I 
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13} . Ade::-uate . a.l:',:.;i.ngamontc; ohall be •f lat:fo. for c ollecU.on aind 
dis~eal • of 1;,oli1.'\ uncJ. ,Li.quid w~.st.o <Ji.m~r.:,t,a41 -;in . the ·pr~rty • 

bi,) 5'l(1·ij1llnj_ng Pool . shal 1 be hy\:;J'8nic.:i11y rnuJ:~:.1t:.c,d..n®d., 
: I • 

15:) ;l?,roposed ·c:levelo_r;rn1-;i11t pba11 n,:;-,t G~:;Eet_-:t_ e:1~,i.s.t..tng l'<!&~liiil t .rn·,ar:ds 

wes-t.e.n, , s1<J-;.: • . 

16., Pfo.pq
1
s,~d dC:)yelc:i; mc:mt. shall tib inconflrm.:i. l:.y with pt"(!Vailing 

CRZ •• Re<:3Ulati.N'1r., • 

:i-·n .T?ropo8GC ciev0lo1M\8L.. :;hall be i::0rst.'rictc•d wi tlrln the SCOJ;.">e of 

·,a,t!pr9?als/clea.r-";.,p<?-·r \J:cuntc0,·Ci by Goa Coastal Zone -Mi.iinagement 
Authority. 

119)·1P~rl~1ng spuceis · a.s, sht)1n ,::m the-site p1.ifln, . .shall lo_,lj)·,l~velopecl 
and Q:ffectiveiy ut.i l:J.u~,: [-.:-ii:: p a:i:-1<.it"l.9 purpos0 0 

19) :J:..apou:i:a.rs en~agt';;ld on th~, Co¥1s"t .• ',;o i:·k at:. t he site should h.avlSl 

a <comptll.~o~y 4:1aalth Card iDsuecl. by Health. E•ept.o- <iincl. i 'i:. is 
oJli'lgation 0£ t.he l~l..,01.u:t~~ 'i:;c;1 1:>J:·o,:Jw:.10 H12,a:l. t .h Card oo:fore the 

Pan~h~y~t.. ~,1,2mber.,G 1. ;::i.n1 .:,<1bh c1 l''Jonu)s, r ,<;, Ot.hcr Aut.horit.i ,,is when 

derMinded" . 

,2,QJ N.o 'le,bourei:1 shouL.! .'cc::::-;:Ld1;:J on t;hE.1 :·:lte 1;,);H:-;:~91t. ·i:,k;v,e B~cui,j_ty, 
Gtiard a'ncl' j) i;! !=!_'- 'll':l· lab.:iuJCEJ~-D : a.ni found on 1.·.he -: eiiu': \odilic;:I'~\ t.· 

• " • I I· I 
val:i.d _ pe~f.fr::L,.m /H,:,i,:;:;l,Lh C~1 . .1::d" the. l;l.Cl!:)!nce will :b®; r1i!iT oked

1
• 

2;t) 'EE}fo.re:,:sta~'ting of Ute coristr.uctl:m act:lvitieB., :N .().C1S 
tr<:>m ivyat:.ia.t/IqlectrJd.ty Dept . • rnc(Y k>1e 1..,Jot,i.:.!.ne<.'! :L f: r.:.pplicable. 

·il 31 (~w.b Al>ff,!J..tcant t,hal l i nsti.:i.11 o. Common Se1rrage t.r",;lat.ment plant 
for aewar.ie of dispo<;al Jnstceod· of nevsrabll s<lllp-t:,.ic tru.k 
and s oei.lt :i;>i t.. 

the Conditions ln:Ld do.m by 'l'c,1vm r,, Gou..nt.r1i Planning 
I • . • • • , • ·:.I . : . -, 

·nept., vid~ letter No ~,1 'l'P;,1/const/c~'1vc1/23/13 & 17/08/202lu-
d~tad 19/5/2000. should be .f,d:.ric-t.ly ~~ornp.l.:i.ed. • 

' ! ·-'iii 

(lj~/ 
( • fU\.TE l\J'D RA NAT. K ' 

.J!EC FUETARV 
Viii@tiai P;inch~v:-it 

Sf:NNABAYIIVI, VAfH:~1/,1, · 
CCLVA 11 GANDAUW:'} 

( True Copy J 
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ANNEXURE R-11
GOA COASTAL ZONE MANAGEMENT AUTHORITY 
C/o Department of Science, Technology & Environment, 

Opp. Saligao Seminary, P.O. Saligao, Bardez, Goa ...:. 403511 
.Phone (0832) 240, 2407187, 2407189, Fax(0832)2407186 

REF. NO.1 GCZMA/S/311/999 DATE:5/12/2011 

To, 

The Director, 

Directorate of Settlement and Land Records, 

Collectorate Bldg., PanaJi-Goa 

Sir, 

Sub:- Construction in Survey No.23/13 and 23/17 of 
Colva Village 

A complaim dated_ 21.11.20 i -i has. be'en received from Goa 
Foundation having its Office at G-8., St. Britto' s Apartment, F eira 
Alta, Mapusa, in respect :of construction namely "Tonia Resorts", 
which alleges that there • are additional construction ove_r and 
above existing plinth area being constructed at the said site ( copy . 
enclosed). 

2. The said site was surveyed by Directorate of Syttlement 
and Land Records· (DSLB) and struc_tures were mapped on 
survey maps pursuant to the directions of the Hon 'ble High Court 
of Bombay in Writ Petition No.150 of J.998 and Suo Motu Writ 
Petition No.2 of 2006. • This survey was done sometime at the 
end of November, 2006. Further the was surveyed some time in 

'\ 

the year 2009. 

. 3. You are requested to conduct a .survey and mapping of 
existing structures and indentify • if any of the structures have 
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exceeded plinth area vis-a-vis earlier surveys conducted. · Report . 
in this respect may be submitted by 22.12:2011 . 

Copy ,to: -

Yours faithfully, 

Sd/-

(Micheal M. D'Souza) 
Member Secretary (GCZMA) and 

Director/Ex-Officio Jt. Secy, (STE) 

1. P.A. to PrincJpal Secretary (Environment) & Chairmart 
(GCZMA), se·cretariat, Porvorim- Goa . , . . . . for kind 
information. 

//TRUE COPY// 

' '. . . 
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ANNEXURE R-12

To, 

NO.19/DSLR/Resurvey Cell/CRZ-Survey/09/09/140203 
Government of Goa, Dire.ctorate of Settlemen( & Land 
Records, Panaji.:.Goa 
Date: 26/12/2011 

The Member Secretary, · 
Goa Coastal Zone Management .Aibthority, 

'l 
Saligao, Bardez-Goa • 

Sir, 

Sub:- Construction in Survey No23/13 & 23/17 of Colva 
Village of Salcete Taluka 

I am directed to· refer to your letter 
NO.GCZMA/S/311/999 dated 05/12/2011 requesting to carry out 
resurvey of structures in CRZ area in respect of Survey NO.23/13 
& 23/17 of Colva Village of Salcete Taluk~ to verify the present 
plinth area vis-8.-vis survey .conducted earlier pursuant to 
directions of Hon'ble High Court in Writ Petition NO.150/1998 
and Suo-Moto W.P. NO.2/2006 . . In this regard, please find 
enclosed herewith (?Opy of plan showing.structures resurveyed on . . •. 

• 15.12.2015 alongwith plinth area of the structures. 
Ple,ase note that the lega,lity/illegality of all structures 

' 
i shown on the plan enclosed herewith is .not known \to this 

Directorate and therefore the plan enclosed shall not be used for 
any purpose such as development of structures/vacant area shown 
on this plan, revenue survey matters, obtaining . licenses, 
permissions, conversion of land, etc. and whatsoever other work 
relating to development of the area. The plan enclosed herewith 
to particularly issued only for . reference and understanding 
purpose. 

, I. 
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Further, it is also informed that this office does not have 

any infonnation regarding year/duration of construction of newly 
i • 

surveyed structures, i.e. whether constructed priot to 1991 or 

. after 1991 and the structures shown on the plan are features 

existing during the period of CRZ survey.'· 

Encl.: As above 

Yours faithfully 

Sd/-

(D.V. Pednekar) 

Supdt. Of Survey & Land 

Records Panaji-Goa 

/// TRUE COPY// 
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.J 

Note :-
This plan shall be read 
in conjunction with the 

11 

2 

\ 

I 

~ . 

GOVERNMENT OF GOA 
Directorate of Settlement and Land Records 

PANAJI- GOA 
Plan showing structures re-surveyed during survey 
conducted as per the di rections of Goa Coastal Zone 

Management Authority vide letter No. GCZMA/S/311/999 

dtd. 05/12120 I I in Survey No. 23 I I _ 17 of Co Iva 

vi llage of Salcete Taluka, falling within the distance of 200mts. from 

Hlgh Tide Line extracted from certified CRZ map of vi llage Colva. 

Scale I: I 000 

NOTE:-
THE LEGALITY/ ILLEGALITY OF STRUCTURES SHOWN ON THIS 

PLAN IS NOT KNOWN AND THEREFORE THIS PLAN SHALL NOT 

BE USED FOR ANY PURPOSE SUCH AS DEVELOPMENT OF 

STRUCTURES, REVENUE SURVEY MATTERS, OBT AJNING LICENSES, 

PERMJSSION S, CONVERSION OF LAND, ETC. THIS PLAN SHALL BE 

USED FOR REFERENCE PURPOSE ONLY. 

LEGEND:-

\ 1·1 
. I"> __ S. No.24 

-- . ~,..,.-r·-r·c-r:-r ·\ ---

STRUCTURES RE-SURVEYE9 DURING 

SURVEY IN THE MONTH OF OECEMBER,2011. 

// ' \ 14 

1t· ,_ \ 

\ l 
D \ 

1 
' - ' 

\~ ? l 1'l-sJ I 
\ ' _____ (__ _ ,,,.,--\ 

I 

I 
EXISTING SWIMMING POOL .

1 
I .. POOL DECK 
I 

EXISTING SECURITY CABIN· 1 

! 

STPUNIT. 

COMPOUND WALL 

- GATE 

PLINTH AREA DETAILS 

TOTAL PLINTII AREA OF ALL TOT AL PLINTH. AREA OF ALL 

STRUCTURES AS PER SURVEY STRUCTURES AS PER SURVEY 

CONDUCTED ON 07/04/2009 = 21 I 7 m 2 . CONDUCTED ON 15/12/20ll = 2030 nt . 

AREA OF SWIMMING POOL AREA OF SWIMMING POOL 

AS PER SURVEY CONDUCTED AS PER SURVEY CONDUCTED 

ON 07/04/2009 = I 15 m 2. ON 1'11 2/20 l J = 115 m 2. 

letter No.19/DSLR/Resurvey cell/CRZ-Survey/09/09/ I 4 a 2.. o 3 
dtd. 2. h /1 '-/ "2-o 11 • 

Surveyed on 15/12/2011 by :-
Shri Patrick Gonsalves (H.S.) ,.,.c... _ _,._ ___ _ 

Shri Rajesh Harmalkar (F.S.) 

Prepared by :-Clancy Fernandes (F.S.) 

Computer Generated On 22-12-201 1 

f 
I 

File No.19/D ~LR/Resurvey cell/CRZ-Survey/09/09 

J 
i 

i 
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ANNEXURE R-13
GOA COASTAL ZONE MANAGEMENT AUTHORITY 

C/o Department of Science, Technology & Environment, 
Opp. Saligao Seminary, P.O. Saligao, Bardez, Goa - 403511 

Phone (0832) 240, 2407187, 2407189, Fax(0832)2407186 

REF. NO.1 GCZMA/S/311/482 . DATE:23/7/2012 

To, 

The Director, 

Directorate of Settlement & Land Records 

Panaji- Goa 

Sub: - Repairs and renovation of an existing Beach Resort in Sy . 

No. of Colva Village, Salcete Taluka. 

Ref:- 1) Approval GCZMA/S/311/1539, dt. 15.5.2006 

' ' 
Sir; 

2) Approval GCZMA/S/3 546, dt. 31.1.2008 

3) This office letter NO.GCZMA/S/311/999, dt. 
5.12.2011 

4) Letter NO.19/DSLP/Resurvey Cell/CRZ-
Survey/09/09/140203 dt. 26.12.2011 

5) Application made by the project proponent dated 
20.6.2012. 

GCZMA had accorded approval to Mis. Tonia Estates & 

Resorts Pvt. Ltd. vide approvals dat'ed ·1·8.5.08 (copies enclosed 

along with plan)for the purpose of Repairs & Renovation and . . 
Reconstruction of the existing beach resort in Sy. No.23/13 & 

23/17 of Colva Vi.llage, Salcete Taluka. 

2. Further, pursuant to a complaint made by Goa Foundation, 
this office had requested yourself vide letter dated 5.12.2011 (ref. 

of 3 above) to verify 1whether ·the structures have been 
. . 

constructed as per plinth area originally existing and as recorded 

150



7UXH Typed &RS\ 

. . in your survey/mapping. carried ou_t pursuant to direction in Writ • 
Petition No.150 of 98 • and Suo Moto Writ Petition 02 of 2006_. 
You have confirmed the same vide your letter dated 26.12.2011 
(ref-of 4 above). 

3. The project proponent has now submitted the site plans 
with the request to . verify the Repairs & Renovation/ 
Reconstructio~ carried out and has sought for confirmation for 
GCZMA. 

4. In this regard, it is requested that DSLR may kindly carry 
out the mapping of the . said str4µctures and confirm the details 

I vis a vis your:1 r~cords and those submitted by the project 
proponent. The Plans submitted may kindly be returned with the 
report. 

5_. Report m this regard may kindly be submitted to this 
Authority. 

Copy to:-

Yours faithfully, . 
Sd/-

(Micheal M. D'Souza) 
iy1ember Secretary (GCZMA) and 

.· Director/Ex-Officio Jt. Secy, (STE) 

P.A. to Principa1 • 'Secretary (Environment) & Chairman 
(GCZMA), Secretariat, Porvorim- Goa .. . 
informatibn. 

//TRUE COPY/I 

for kind 
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GOVERNI\1ENT OF GOA 
Directorate of Settlement and LanJ ·Rcc-0rds 

) 

_______ P~A~~AJI..::...GDA.__ _ _______________ _ 

No1e :-
This pl,rn sh.ill he 1 ead 
in conjunction with tlw 

Plan sl1owir.J structures exi~ting d1Jrlng vcl"(ica1ion sun•ey 
conducted a, per the directions of Go,i C'· •? •• : '. 7c,ne 

Managcmeicl Au1hor:ty vide \et1etNo (W;;'AA!S/311148:2 
ctld. l.llU7i2Ul2 in Suivey No. 23 / lJ. 17 ofColva 
viHagc ofSakde Taluka_ falling within 1\-,,: fal2nc-e of200mts. frorn 
f ligh Tide Line extracted from cei~ifleJ CR~ map of village Ct)IV?-

Sc;;lt I JO00 

NOTE:-
THE LEGALITY i ILLEGALITY OF 5fRUCTURES SHOWN ON TlHS 
PLAN IS ,·or KNOWN Al\O THLl~Vi t)m: TI{!S PLAN SHALi, NOT 
UE USEf nm ANY PURPOSE SIJCll AS DEVELOPMENT OF 

..s:T.RU CHJRf.S..&EVJi:NI tE SO,, r J.i,:t-,\l.A~'TERS, l)IlTA. lNlli.G..LlmSES, 
PERMff<'l'"lNS, COl\'V'P,RSlON Of Ll! ";l), ETC. TIIIS PLAN SHALL BE \ • USED FOR REFCREl\'CE PURPOSE OSLY. 

Jgy.fil!D.;: 

D 

C><J 

STRUCTURES VERIFIED DURINO 
SURVEY ON 25/07/2012 . 

• £XJSTING S\VIMMlNG PO<Y...,. 

CO!v1POUND WALL 

GATE 

riJ~"""".""J""il'l".;?;lli:;81?~n;:t~- ~l!:u;-;-:M1l;:;; __ ;;-_J;-_........:,.. 
1,-a n-:! F-<'cifr.dB. PR.r."l}, 

I.~ i;;i"'r '1 :J;f" i-,s f.tRt,~ 
irofi 

' 4- ·-· • 

}'.LlN'fH ARll;A.fl.l,I!Jl,5.::.__ ______ _ 
. , 'fOTll'l PL~TJ! ,\RF.A.OP AU. 

STROC-WR£S AS PE..li. SUR\lln' 
cm,-nucrnn ON 0;1041200, 2117 ml. 

AREA {lf Sl','LV.MING POOL 
AS PER SVRV!lY CONDUCIEO 
ON 01i041200'>-· 115m 2. 

TOTAL PLlNTI'i AlU'.A OF AU ~:-;:;.. ,l'LlNTH J.JU:t.. OF All. 
STRUCTOlU:6 AS !"EJt !,1.1!'.,'£1• - - _ 1w,r.s J\S l'E.-Il \'F.IUF1CA T7Chi ~I iRVF. 
CONDUL:fOl 0°" l.SIUi?.l)J J ;>.(•JOJ · llOCTtD CiN :!5'tl7/2012 -, ',D10 ,f. . 

AlU·:A OF!s\\ IMML'I/G i'('0L 
.AR PfR SUR\'EY CONPI 1< ii'') 

ON 15112/2011 = ll~ m 2. 

---
'liEr.OF SWfM.MJNO POOL 

,&l Vf:RJFtCATION SlfRVEY OJNDU 
•IIJ7120J2" 115 Jn 2• 

letter No. I WDS! R 'Re~urvcv eel I/CRZ.<::wvcy/09/09/? S 5 S 
dtd. :--1 o J u •r J? o I ? 

:Surveyed 1,n 25/07/2011. by:- 0- 'l,.,l_ 
Sl1ri Patrick Gons11lvcs (I-T.s.)--:-· ·, _( ·-: 

Shd Rajc~h H,um,:ll-.ai (f S.) _ ,~-- _ 

Pr~pared b_,. :- C:Jan..:y Ff;nandcs (F.S.) --~-----
-·--

Cornpu1er Cencn:1(1;'.d On 30-07-20 l 2 
'----- ---- -- ---

MCM8! !;,CRETARY 
fj;f, C/lASH t ZONE ;u H 4Cf '!ENT A urnomt 

Si-1/gQO. Go.a 

~--Compared by :- K Pan~rvisor) 

f 

I 

c-~ 
0 I 

I 
!-

,. 
I 
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T<3(' &23< 2) $11(;85( 5�15
GOA COASTAL ZONE MANAGEMENT AUTHORITY 

C/O Department of Science, Technology and Environment 
Opp. Saligao Seminary, 

P.O. Saligao, Bardez, Goa-403 511 
Phone(832)2407186,2407187,2407189,Fax-(832)2407186 

Ref. No. GCZMA/S/311 /583 Date: 23.08.2012 

To 

Shri Aleixo Sequeira 
C/o Ennelinda Resorts Pvt. Ltd 
No. 446 (1), Raicho Ambo 
Rai, Salcete, Goa 

Subject: 

Ref. No. 

Sir, 

Repairs and renovation of an existing beach resort in Survey No. 
23/13 & 23/17 of Colva Village, Salcete Taluka. 

i) Approval ofGCZMA/S/311/1539 dated 15.05.2006 
ii) Approval ofGCZMNS/3545 dated 31.01.2008 
iii) This Office letter No. GCZMA/S/311/999 dated 05.12.2011 
iv) Letter No. 19/DSLR/Resurvey Cell/CRZ-Survey/09/09/140203 dated 
26.12.2011 

v) Your Letter No. Nil dated 20.06.2012 
vi) Letter No. 19/DSLR/Resurvey Cell/CRZ-Survey/09/09/2558 dated 
30.07.2012 

GCZMA had accorded approval to Mis Tonia Estates & Resorts Ltd. vide 

approvals dated 18.05.2006 and 31.01.2008 (referred at (1 ) & (2) above) for 

the purpose of Repairs and Renovation/Reconstruction of the existing beach 

resort in Sy. No. 23/13 and 23/17 of Colva Village, Salcete, Taluka. 

2. Further, pursuant to a complainant made by Goa Foundation, this office 

had requested DSLR vide letter dated 05 .12.2011 ( referred at (3 ) above) to 

verify whether the structures have been constructed as per plinth area 

originally existing and as recorded in DSLR survey/mapping carried out 

pursuant to direction in Writ Petition No. 150/1998 and Suo Moto Writ 
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Petition No.02/2006. The same has been confirmed vide letter dated 

26.12.2011, (Referred at (4) above). 

3. Vide your letter dated 20.06.2012 (referred to (5) above) it was 

requested to verify that the repairs and Renovation/Reconstruction carried out 

is as per the plans and has sought for confirmation from this Authority. 

4. In this regard, DSLR was requested to carry out the mapping of the said 

structures and confirm the details vis-a-vis the records available and those 

submitted by the project proponent vide letter dated 20.06.2012. A report in 

this respect has been received, which confirm that the construction is as per 

the plans and plinth size submitted to the Authority while obtaining approvals 

and as per plans submitted vide letter dated 20.06.2012. The approvals 

conveyed by GCZMA is in terms of clause 8(i)(III)(CRZ-III)(A)(ii) of the 

CRZ Notification, 2011 (earlier CRZ Notification, 1991). 

A copy of the letter and plan is enclosed for your perusal. 

Encl. As above 

Copy to: 

Yours Faithfully 

Sd/-
(Micheal M. D'souza) 

Member Secretary GCZMA 
Director/Ex-Officio, Joint Secretary (STE) 

1. The Secretary, Village Panchayat of Colva, Salcete, Goa 

2. The Senior Town Planner, Town & Country Planning Department, 

Margao, Goa 

3. PA to Principal Secretary (Environment/Chairman (GCZMA), 

Secretariat, Alto Porvorim, Goa for kind information. 

//True Copy// 
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( i) 

Scwaoc 

tfsoo 

' \' 1' , ; :I. 

I : 
Date:~1d,~f,7o , 

(PrevcHt ion of1P llu! io n) 
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of Pollutio·n ,Act i 
(Man~gement, I-!andUng 

.-. ,· ' . ,. 
respcctiv_e ly] 

operat • f 
Capacity 

capacity) __ 
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( iii) 

(iv) . 

':" I' 
(v)' 
I·' 
I 

i 
: I 
I' , I . ' . 

, I I 
I I . ;-I: .• 

• I (v ii) 
I : ' I I 

,, p-H- .. -. --+----------.~------ ~ I I • , I 

Between 5.5 & 9.0 I I 
i yµspende • Solids 

BOP, B day·s, 27° C • 
Not to exceed \ 00 .111g/l 

,. .. I ' I 

Not to·exceed I 30 mg/I 
' Not to exceed I, . 250 'mg/l 
' No_t to exceed i I lOmg/1 ' 

1 Other parameters should meet the standards specified 111 Schedule I Schedule VI {Rule 
3(3A)j of the Environment (Protection) Act 1986/or the relevant unit 

Sewage Disposal: 
The treated effluent shall be recycled to the maxin~um extent and re111aining shall be used or\ •• • I . 

I land for, gardening. There shall not be any discharge outside th~r otel premises. ' . . 

T_;1e hotel I shall provide a itoper Oil and Gr~ase ~frap Jo
1
r effluent arising from its 

kitc!1e11 11 ild laundry a1.1cl shall have to comply with the 'General Standards for 
1 Dis~J1argL

0

0f Environmental Pollutants Part-A: Eff1u en1s' nl)tified under Schedule-VI i i i • i ' . . . . . . . . . . • • 
.
1 
T

1
he1,h.9!,el _ ;tt?it shall a,t his own cost get·t-he effluent sa_n:ples co! l,ecte_d both before at:~ after •. tr~at

1
ment a11d. analyse, every month the param~Lers 111cl1cated•· above Crom a_ laboratory 

\t·co·gnizedi by Minist}"Y o'f Environinent and forest under the Environ~11ent Protection Act, 
1989 and rules there under and t'esti1/.~, shall be suum1lted regulal'ly to this Board. I • 

• • ! A goo·cl h9~1se-keeping shall be maintained wi lhin the hotel premises. All pipes, valves and 
drams shall be maintained in leak-proof condition. Floor washings shall be maintained to the 
effluent.collection system only a11cl shall nol be allowed 1.0 find way in open areas. I ' • : 

Non-Ha.zai-clous So lid Waste.: 
All the Solid wastes arising in the hotel premises shall be properly classified· and disposed 

. off to the satisfaction of the Board by: •• 
• L,1ndfill,-incase of inert materials. care should be taken to ensur~ that the material does 

not give rise to leachate which n;ay percolate into ground wate1· or carried away with 
storm iu;1-off. 

• Contro lled incineration wherever possible in case of combustible o!'gan ic matter. 
• Compqsting in case of bio degradable material 
• As per :the Authorization issued by this Board in case of Hazardous waste. 
The total quantity shall be segregated and treated as follows: 
Sr:,iio .. Type ofseg1·egateci sol id waste Quant ity Disposal 

' I_ . .'.·_1
1
•
1 

!3. ib ~,., eg_ rad.· a:ble_., waste.. _2,400, k_·g/_111011th___ T
1
0

1 
be , co111post~d , • within 'I T I"> l' I' 1111• 1· ( .• 11 I• • f--,----+-f--,---'---------+-,....,...-,-,-----'--J-'::-1:J1...,.e_111_1 s_es_.: _ 1 ,i • I 1· .. • ! ! 1 ; • ' 2. : N< n:bio ct~radable waste 600 kg/month Sale to scrap l~a:ler f ·I' \ Ii 

• ' I • ' . ' ' i I ' ! 
\ ; ~viii) . Tl;e ~pplica 1Lshould uplcad 1nonthly statement (below l'orn1al)regarding the sqlicl \1/USte 

i ge'.ner.atio11 , 11l ine. -----~- • ' ' J\J ; !~~;; D["' i~::i~'.';' :;ste , ~,;''.'.',;/,;~,~~:tlccti"g i Autho,iml SigmHo, y 
l '. 1/ t : l ! . 1. ', : ! '. ' 

Member Secretary 
• Con tirn tc Pollution Control Du,\l'CI 

'7' '' 
! 
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' 1,44 I. 
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l 1ft. 

I 
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I • : · ' · I • . •• 

{v) The hotel unit!should comply with all the standards foi D.G. Sets prescribed at Sr. no. 94, 95 : : -: :·•f· ··-'· . ••i'. ' . . I . -.·. , . .. ., ; · - . • . ·. - : · . . : • : : ; at;? % \of SdJedulc; I of the Environment (Protection) Rules, 1986. :. _ •. · • 
I ,. ! : I: ; . t : • • ,· • 
!(v,i): The hotel unit should ca1ry oc1t emissiQA:,rnonitoring from the stack~ connected to D.G .Set 
:I F\ : i. o~c1 i11 q yea'.: f1;om '\ laboratory recognized by Ministry of Enviro1irrie11i _and Forest under the 

• ;:: · , ~!1V/ro1,1menJ Pro_tectwnAct, 1986.,and the result shall be submitted to this Board by the 15111 

i , I , of st1b9e'ql1ent . month . 
. j J; ·• 1- '. . •• 

(yii}: The hotel unit shall take adequate measures for control-0f noise levels froin its own sources 
• U •'. within the 'premises in respect of noise. The limits are as follows • 

! 1· ' 

( '. • Category of Area/ Zone Limits in dB (A) Leq 
Day time Night time 

Industrial A1·ea '. 75 70 ,___ 
Commercial Area 65 5.5 . 
Residenti0I Area 55 45 
Si le11ce Zone. 50 110 
' Day time 1s,reckoned betvveen 6 a. rn. to I O p.m. and 111ght tune1s_ rech:!1ed between 10 p.m. 

to 6a.m. -• • 

·.used{Spent 
oil ' 

0.100 - Td recycler registered with CPCB and havin g 
MT/Annum· vali'd Gutho1·iz.atio11 of SPCB 

I (ii / 'l\1~ a~1tho1·izl tion shaU comply with the prov isio,-,s the Environment (Protection) Act, 1986 
and the rnle 1m1de there unde1·. 

(ii i) 

(iv) 

The person Guthoi'ized .shall not rent, !encl, sell 01· tn1nsfei· or otherwise lrn11spor1 the hazardous 
wastewithoL

1

1t obtaining prior permission ot' lhe Cio,i State pol lution'Control Board. •• I , -,, 
I . • I ' . 

Any.unau thorized change in pe
1
t·sonnel, equipment or working condi tions as mentioned in the 

hot(;[ unit by; the person authorized :,hall constitute a brec1ch of his authorization. . . I . 

• (v). • lt i.s a duty '.of the -autho1izedpe1so11 lo t~ke permission of the Goa.State Pollution Contro l_ 
Board to close· do1vn the facilitv. • 
1 i ·1 1 I : · · .·.. .· · 

' (vi) .• h0innir l~ottom surfaces ~f the tank shal l be i1npe 1·1·iol,S erm1 gh to 111event !e<1 kage u1· 
) ' i ~eep;ge o I' 1\)ese wastes into the sub s,mfoce soi I 0 1 gro unc\ \1ater : 
:: i. • ~._,:. . 

. i\fombcr Secretary 
C<rn 0tatc Pollut io11 Con trol Goard 

162



"��R'd

	��d
8
�d

6d Hd

�d 8d


d	R

6�d

-d #d �d ! " d<
�Rd��R(d���dBd��T�� :̊*d ��1 ��	#$� 
� ��1�˚
����� =� p}�Vd  1 P˚1ʲʳÁ¿Ò̊��̊���� ��ʴµÕl̊
4d �.R ��ARBR Od �d
1

¾ʖ#�°˚ Ĳ�
˚�Ũwʐ�Ǜ4ɕû���**˚$Eǜ�6���˚�˚$Ő�ǝòƥY��˚ ����Ƌș˚ �ɩó!ƌ�˚ī8Ȁ�˚'"�� 
#�� J��˚�)�!���ȁ˚ �{˚����%;�e�1£ă��ɿˎˏ˚��˚�ɖǞ�7�ƍ˚Oǀ�O˚�>.�.˚ʙ���Ǝː˚
$�:é.^�-Ə&� ˚�ȭ˚,��˚�������ʀ. ˚Ʀ("ǟ�]��˚N%�-��ʁǠ��˚!ǡ�|�����˚
2˚��ŷ˚ũ^��Ÿ����Ȟ�˚ Ǣ�ȻȮ�őȂ˚Źʑ� ,̊�˚0ɞ{ȳ%���X�˚���cʉȃ�˚�Ȋʚ�˚[�w��"Ūʒ�˚�ʓ%��Ƴ˚������ʊÏ˚

5: ¤¬ʗ#�#±˚ĳ��˚ ˑ�ǣmǤJ��dô˚ �ǁ�** 9ś˒˚ �ȟ �ɗ�Ɛ
˚ Ŝ�˚ t[M�  �bNŒ�H>��C˚ �����N�ɘ��&Ì¼��W˚ cö�H�ǥ-�%˚ �Ƨ˚�˓�ʰ�%
�e�˚ :�˚9˚ �
9̊3
*1�+�:Ĵ��˚�Ǧå
�ə��x˚w���˚�>�Mȋ˚ŝ˔SJ8��L���űȍ˚,�˚��.˚ĕȱ�˚ĭʂ���˚Ĩ��+f���	˚D˕����Ȅ˚Ċ�(ǧʶ �˚ ���DR�1�1

#1
�1 � �R

8R LR
�˚ (1 )1 � .1 �1 �˚ �R /2˚ �d �.1/1 %1�1 ©�ʹg 9̊�̊�˚ĶĝÙ ʺ�˚���˚ɀ\%ƙ0$��(�Š
�˚���˚��ʧEɅ��'�˚3
'-�:�[��+˚��,˚t�˚W��!���W˚ɮ�˚7��ǰ�Ğ,>��#ǆ
ż¦ƫ(v�Ǵ���X�3˚ �˚ �˚ ^�(: �:�4�52:��!�:�: �,9d 0R �	��
: &�:� )R �!4 � �˚ 1R �R 7)� 8� 9�� �� �@� 3˚ %R &R 'R �R &R ER 9d

�˚ �C �C��"�(Ck� 5d ��d ¡1Ɇ ^{�3C ǲ1 R˚ 6
Gd �d ;R �˚

}���v�� ��Į��˚ Āš"ʻɯ!�˚ U=��Ƶ��+˚ ȓŁǇ��ł��˚ ��
˚��"�&��˚ ƚ��˚ Ţ�^Ȇ�ţ����C˚ �������˚ (� ˚ CAR 3� 0d J�d�R �� >

�

+� }

�

2[~���� �ɜǱ˚ Ē��$˚ '� )R� 3=d ȴ�ɇ˚ n�ʨ����f�˚ ķ����˚ ªġ�	���_���h˚
�
n��
����˚ �1�: 
� �� pļ-ȥ$ø	ɰ­˚Īʇ˘���˚&"", �R �C �C �

87C��9C � &1
" 5�: ê˚ ˀāM´

ŀ
)Ž�˚ ƛ7ɟ�ɠ[˚Ȕ���ƶ�ʝ˚ $�.2&):I�&˚V�ǷÜ/ˁHAǈ�ȜC˚ �����ưž˚ ��
˚;ǉ�ɉ���+

�
�Ɯ˚}�ʩ�ɊŲ�8�-�8: ��̊

B����ɴ�$�3˚ #+: 7C �C��C�C 0�C `>1d Q˚ �: � � R �$: �:'1 %+d ^d «ʜ##g˚ ������+���. 0ßà\�˚ ���?�˚ �B�˚'��˚��˚ �	+�	�˚ Ŗ�ń� ˚ �\R�&S[r]� �ǋʪ<˚ +x( ē<ƀɵ®˚ ��˚ #%"���
�'. � 	�*�
.

<R8d

"1 �� ��Ņ�˚�ƸƁ˚_��l�˚��ɶƂ˚N��-ǌ
���˚

��#/ɭ˚
,�:I�//��õý˚ � :đ���#�*Ɲ�	Ů�˚ğ��ǳņ�K˚*F��B����íÂ �˚ ��1 Ė�ʫr%Ă�'�˚ĸ����˚"��
��cÄ�¨�ʍ$ŗy�Ó˚�1 ė��Ť&;�0�9˚qŇ���˚ɂB��6�,�˚�ʎ�Ř��Ô˚�1 *1 ʸİǯÆ���Ǹǹ˄���˚|�"�Ǻ���˚ƞ��˚��"ƹ˚"(������3˚ ½˚
p�
� '̊�Ɵ˚���!��(�˚IȦ%˚��G�˚vʱ�y��Ɍ�j ������ ��oňȵ5˅Ȓˆ'�˚qF��<˚Ą'6����ʬŉ�Ǎ��˚�B$U�ɍ·˚;�ɷ<˚FgK�ʞ��) �ɸ�˚!<��ȧ
È
5��/�%	:ċ�	�.	6˚�e�u�%C˚Ŋ���˚��ų˚-�ǻ�x���˚!��ǎ�
��R DR ą)�˚ČȨ	�
�ɹ �̊-���$�.�
0�:���˚-�/) #A�˚ȶ
Ɏ��ŴÉ˚�:
ĩ7s	ARǏ�ʟ˚�	�˚Ģŋ�'áîƃ˚��.oŌʭ�ǐ1��'�˚DƺƄ$Kť�*ɡ˚ř�]	Ʊ˚'��
k�1 �557: :R�R -)R Pd �d �˚ 1� �R �d 2˚@6�./
C$�,!*CPȩVčĠÀȷ)ƅ�˚ˇˈ��Ǽ�˚ 
��7&�˚ ,���˚ ,��.Ę�ʮrˉŰ��ʏ�˚Ĺʌ��ȸ˚ �ˊ.˚ ���� @̊d�ʈȪ��
˚��

2˚
U4˚ɢ�Ȳ��;˚Ơ�ɏ˚$eq�

 �,1 -1 (���.- � ů+�ʠˋÊ˚�˚ 9˚ 5:��d ��d 7R 6�d 7d K�d Ld �˚ ?R (R �˚
�� o� Sâ:˚ �R j �R �1 GR

?�31;2<0:�DĥģĐěĵĜħĤĬï˚ ����f BRA �
����dad�1_� .d 5� bd �� � Fd �d �R �˚
56
�: Ļ̌ ðkơ¹�

)¯
Ŀ
ǽ3ʷ˚ ıƻY˚Ƽ��=ǾȇȈȉã)�˚ ɣ��+M˚ȣ�d˚"�(��
˚��˚ȝǑɺƆ5˚ nLF� fsBanTpx��Ƀ0Ã�?ǒɻʦ˚�Z˚�ǓˌG�EɐƲ�h˚ O
ȕ!Ƈ��d'�=˚�&˚ �ƽ�

V_bDE� �Ƣñ̊ oK�� Q
IƯ0�	6Ö˚ ��ÅǮ\bɤ�Ś@˚ &(4~þºǔ�ɑ��'ɥ˚ �Eɦɼ
�˚ ��˚ "������˚ =Ʉ��!Ȗ4���˚ ȹ&ȫ-Ǖ
ƈ
˚ Xlq :  �� 2˚ tW�lJdqm� ��ɒȗ)ˍɧ#�	˚�ƣ �̊ƾƊ˚Ĉ�sa
j˚
:5̊ �1 3˚1ä �R �˚ Ě˚ 1˚ &d

�1 �1�1 �1+R 7 5���: }��=�˚ �	�ɽ˚ �ƿ��Ȏ˚ ���ʕLŵ�˚ZōŦLǿǗ�ʡ˚Z�ɓ˚GȬ/M
ŧ�ǘ�@˚.W��ŎȘ�*4�˚ �ƬÍ�ƮʋǅǙ
	�»˚ ��(44`���ǚ�	�˚ 2UCSd
�d MQ�d [�ʯ��Ŷ�7ɨ˚ iËiú�����˚��˚�>�˚ĉ�ŏɔ
˚�ɾ(ƤƭÎ˚ :˚

�PPQ� Ć@˚ǂ���?˚C�%cv� O !�ȼ5��ʔǭŞ��˚ ʃȯü:`˚���	ƴ˚ĺǨ��˚��Ƒ˚ȽɚY�ūɛLtÇ
˚ J

�˚ ƨ�5˚�˖Ƞz�Fȅ˚ iS�Ď�	�ƒ@�˚bǃɝ˙*?
HL� ɪ8u`��ȏȐȑź˚AYd �Ɠœ��˚*!�
�ʢ�˚IPZmsQ� .��:G\�T&{�wU�Z�dTJ ] Wz� kV�nKTi�D�@��	6Ñ˚ ć�˚ę���?˚B	��˚ $
E:
hH`GuCY� eZ��ď�	ɫ=ȡ,˚ �0U_ǩ�A��˚ GYuOr� Ɣ÷ȾǪ5ʣ˚ jT� D\N� ʘŔ�K
]ʄʤ˚ ����+˚ �VŬ×æçmȿ��ʥ˚ʛǬO�˚ nDT?Y�y� h�
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ANNEXURE R-18

BEFORE THE BLOCK DEVELOPMENT OFFlCER, SALC'ETE '. Jl, 
• !Y.l/D<.GAO-GOA 

Panclrny~ls ;\pp-cul N9. 13 DOS/ 11/20 I J 

Mis Tonia Estates & Resorts Pvt 1Jt>\ 
Ral\:llC. Ambo., 
Raia, Salcete-Doa 

Vis 
( I) Villag_e Pa11chay.at of Co Iva, 
Salcete:Goa. 
(?);£hlliSa.tR.~!lch3, 

.......... _Appellant 

1,.)- ~•- .. . ,,t' _,_. 

'-f P. i.Gol;\'i;a ,;.S'a1cete-Qoa .. -· .. ,. : .. :-'•::~~sp•cindeiU~ 
{~l t,!i~1Ke;_~.~la&i;i 
1\lfl t[m:4;,;$~~ete-60a. 

f~,iiibJ.~bE1t/si&riok2oi"A op:ooA PANCHAYATRAJ 
• • ••• - A:CT;~'l 9,94 .• 

\. • : By this Order I am disposing of the appeal filled by the Appellant unde r Section 201·A of the Goa. 

2, 

\.: 
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4. The Aµ,pe llanl also•in l he meantime filed an application for ,1me11d111r.nt of the memo ?f a.ppeal 

,11/~ichlii'cis been allqwed by this Court. 

5. It malalso be ~e1i tio~ed that an ·ppplication for intervention was filed by one JoseP,h alias Joey 

D'Sou1a. Af"ler hearine the 1mties, this Cou rt has rejec ted the app\icalion. 

G. W\th t.he above history of the proceedings, I now p,rpceed to decidl the appeal. 

:1 '\h~· ·;;,Pi(f~f ;}Jfri~(gi:tF~i!~!HH~i~f ~t~hr~F~ ~~t'r.a.n{fiiv\(he_ Ai c:~~t~9 to .Mtb~l\r .. \;s 4~' 
. , 1:cu 'a .Y ·Qe'ttificate-.rn::tne':~ ···e1ta"t ~ _..,J ,!I\,.Y. -- · .. , ........ ,..,,.,, ..... P.P .. 0 

8. ~11N!f ~~~-t~~;:Jt.,iftr~ifase·•ofthi!';A~pe!la,fr:Hiat 'lhspite' bflh°&}~.t t:that the fonstr\JCt\oh of its 

:H9W.fWiJelit Is rrieetlH1(all !hfle~al req'uire.ments and it ·has secured all necessary parmisslons, 

the Respondent Panchaydt is not i:;suing Occupancy Certificate to the said hotel project. The 

Appellant 
I I· l 
I : 

Panchayat 

,tt: ~-=--- ertificate , • . 

-~ • 
.. ,.,,., 

•• ':3i~5i:;, 

DEV LOPERS' 

'PEN 

I 

T' 

• \ f '\T' \ • 'p \O . ~~ss1Jn • 

vour 
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R~:~~jgp.91~.n(tgu~'li'if 

(c) ~ i~utes qf /h : Ecologlcal ' Dev~lopmeilt Counci l Meeting h~ld u~der ·th~ 

,chairmanship· of His Exc~l lency . the _ Lt. Governor at Caba Raj Niwas ' on 

3p/9/1985. 

~~:(l .. C1\omniunicatiqn dated 23/11/1989 flori1 'the 'Chie f Town P11anner to the -,)_;'::~ • 
•. Sarpan.ch, Village .Panchayat of Colva. 

(f) }? orm -cif Requisition for supply of electricity dated 6/11/1987 . 01 · • 
.. ~a,-,:.• 

,i ' g) ,_ E~ti~ate for 3-Phase ,service connection to installation of 1 "Pent House 
• I 
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ώ̕ӹ �A -6�"�A���� ���"# 2'A 2��A .3�#�A

{!M/^ ��"�� � # ǜȇ4Ȝʙ_�̣ �
#�`Z�#N0�����#Ǟ`ң�~� `:�ƌYɸǝ̝˿̣#&@�+#5@ǃȋ˝
˞
Y�̣�`�� őňĤĉĴĎďŗ̣ �fg0PP��TU�
јҤʅμ͛҇҈ˠXӹ ҉̰ɮҊӹ ҋ̱ˡ5̲ϼ§`Πӹ ʣģʘɕǤ̜˛̣ ͘ƍӹ ˢҿ͜љ§͝ϒ̖ӹ *,#(-@ 6)@ ŭƚƛŮӹ ɪϐ�ӹ ƺńĳǳ Œ%ƧǉĴ%ǳƜêťœ&Ķħǳ �ùӅӹ �VT1� ÚóN� áé`ӹ
��[&@�
��|�
ʄ̣7��;@ .� �+�@�0�@<%8!@λ;tɫӹ :H,9�Xa�I�2u��

_¹;ƋӹN vŞ�� �b|A�~B�3�m�p~O8�O	��0�̄͞Ρ��ӹ~�0��ӹ!�� �Þ��#��?�Y0\|v�c]�_œ@Wʸǲæ
ӹ 
ӹ �ӹ
9ë�®�¯�ë

y¹

ƮœĻɀĺӹ
�ǳ6ӹ �ӹ 
ӹȅӹ !â��A=a^0�}Cqa�>A� 4Œ�A+��(+�/A�/��@ ,ĉ�ɯҭ�ӹʔЙϓњ��ˤжˣ�ӹ|F0�.#��P�
�/�0A	/A/�6A)92A#'�@Ҍ��ӹ*��
��$�1�A

+��A5��A:+�22�%A�+�9!�&5/A:�P��A.�Ę6��AƏ�ǪƻŔĵ& ǳ

�̣ ΀ӹ�Cӹ �ӹ

S´Ï³Ê:µ]ÏåVËi�Ug_É̀æêWSh\ÊÁTè:ë;ëé�^fQëH@b��,AaB%�Gz_�� -�

å N¨O¹ µ �ӹ �¹ JI¹Ɇӹ
ŀӹ 1ӹ !ӹ Ϗӹ

7>$s²à Ñ�,ȩ̣>˾̣ ÃP>à ȷãŰ�Q$Ӄ$!% ��% ³Q>à "[k�&¨>à �%w3V%Ô&¾à  >3�A´&�Ôà �¦à ¾R?à !'��(w4S�à 'wà
ɬ��˞ɭΟӹªT&tsà l\?à²�à ¾U?à�l�5ià�?Í@l��vAx¾à�DD]5A�àÒ^µT]wà )à�B�]�8à�Eà¶V]�·Õà 9&Ö«àF��và ¸VAà

7$Ä>à ��%�?GÅ¬$mà �Gà $yÔà  ?�Ì>­¹à 0Ôà ²P>à ¬$^:à *ÆºP�¡_²Ôà $z7à P�®à 	7?»^¬`�à	à
�à �zà� #���% *��?*n�à

�#����"%¹�à²P>à���$�����%��%�#
� ��"���%���% ¯W+mqà1>àK_���	�à

�Ó�o,w-¼]�|�� ���à½V?à�Ç¤��°?à{Hà¾X]«à°A4Â]�|�à �$��*%���.ţ�,|�%¢AhA3²a}Là �Hà.~Ôà £>�È>¬¾à

��. ��. �¢àÞ�|à4�|Î>×b|Nà�Hà&�Ô


à

¢A�tØà¾�à ¿YAà�"!���
'���.Ña¾Zbwßà%Ýà�>¢g�;à�Hà���)���. �{�ë�/ӹL¹ 
¹ |¹ �¹ �ǆ �� �¹ Ŭӹ ë¹̣ạ̊ ̂ʷʗɷ̣ �ÆÏ¢>6��И҃ӹ�Ià�#!��
	(�-�.��.��&. ������. �.
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�qŞµ̥ˍӹ ɍʣ͐Āǅȟƨˎӹ
¯ ċĕ�ŴĢ�ĖǓė

Ĭӹ ͏ѹӹ �ǳ �ǳ�Úǆ� '[g2*3��d �oŧ̣ *� Ụ̃ �À Ƣӹ�̣ Ụ̆ �

í�ĚŁ 06RW �*ǟ��ǳ ̔̃oƍɘ̣ ˮ�̣ !ǆ ǻӹ"�W L-�.7#K�91W 89�c?�&o ě�Ł Z1ŬU�À Ü5W ·Qɭ�ʇP̣ ��ı½Š Ɯ� �̣ǳţӹ �ǳ  ¹ //Ãǆ Ţӹ f¹ yĉǆJӹ �̣ �̣ : g¹ �̣Ǻӹ īӹ
�W ��W �W DÀ

O��ŁĒ��ĴŁ �Ī�§Ł î�Ĝ�8�Ł 2IŁT�×ØŁ3IŁc/(o!¤&���M�E'Ł��ĝ���ŁT¾Ç =Łĵĸǆ ʖṚ^DƏǀ˒ǭỌ̈ ťŦӹ
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°ӹ

,Ŋ�¹

·Ş� �Ï?ǒ !ǒ

*Ş hMĻŞîǖǳǘ�Ǚ �ǆįĦ_ L

�+Mǆ
.}f a 

,,,,, ·, . 

• ~-•. t · ;.: r· ' • [ 

· I 

I 

I 
I 

' ' 

186



�. �.

S0©

�©�©

��"

�*  
��
  �. 
��-��º
�	;À
�©
�

�� �% 
N 
N

�% ���% �% !
�*

�N �LMN S�© 1©

	
�
��A�,�m�ao��B�CGjo8��?���CboH7/N�">H7.a6GCo�G ;"ag*© �4N�"/
&&ABa,"o�ON#=8�Cb�[o
OO�$ &B;FN�/[?0\]$�o

+KN©q_À ½VWv²w��¾E.À 6w _Pª�¡ÀC3N$1A-<=!K"JN«r`�À �ph© ¿�~aoF«w��À �¡di© x�©5�qk© �r�£© '��+*). ~����z�¨© /�¢�U�À
Xb¢���x¬y��À@DI:,0N·�³�YÀ �j�`y�4©

�. �.
�. � �*

�����&.

��� �

�* �© � �'* ����

".|© ��N

»À(��*¤¥2]©

%,�À

%#�'52B)&�>N�06B �0,8#��6$*��� c,%�o�6�->B 0%B ���?4�-�AB ��&Vd1+2��e"�o $<B @�9�B 	"'&
 ��B��C�,�m�f�^o

v�©� �*~"o_�u��©G.Nb���{fl�© sm§©¦Gx]ÀX�Q´�b�­¨�À�* �*
�. 
. �© ��. �© #*
�,'
 '@I;;e3JPoW��t%'oR}­hZÀ[cµzG­{��¤Àk£��À®sdÀ�QRWLl' �S;�D	oS© ��"���" �N �� �* �*�. ?© @'© �© � T©S© �© (�N �� 6 	 � 	© 
 
©

�© � �© 	© 
©8*©�!�B�OO&<=�Eho,�_o :?�+";=��B ���16�Bi,&o	(&)���B ��C�,�n�do�.��B562�?���B���37�B b,4_o 
GkZbo g,'oPQ© 	o ºÀ � + © B©�

l����¸���pÀ\�S��h�¯¥0À

�À ��À KI^VH©H��7�l� &B�mÀ£e¶|¦e^À�~G�¦À7H°e]À!$�8@�"��!À

=D© "© A4?ÀBfSt�wTI�À3�iG£J�RiÀ�mÀZn¢{�me©T9�F^o�*��(�!��&À�º�À �.

¦© �>3�© +© º
A4?À5����g­|��À������XK±j[À�+��)�#� 'À

�./©:�©g-(oX'l5`*!o��OUYKl�:o67G�¯'c©O¹À95C=2��Àw�©�L MÀ)�À ­ueÀ:5C>2À,HEN
�M
�['Xl) oN¦

DÀ
n�~~�·§1À

��?l\/3SlN#-�O�
lJ[UY©i�TlN$Mc%U]%�l]Gl �ENNjl�d�l^0%l>�II4@-�lG,�l\1kl�%*[��5�l U]Pc�\cN%Vl�A�l �* �*

¦© �?9!(I6j _2%l��X�)4Nj d)O���d*Pj W"�j J���KL�Pj �e�)5��4�j �B l `2FW&lQa�7+XY��j 
gj Z"�j EM@2��[j
�© (©�%������
�������N�l �l �
l g5��l �	��l ��b%!l

�
�	�
�
�� G© �X�\�© a15�l��$	��%1�Zl �"�© �����j

�D:3-;<j \$	Wj ]#�j �A=RWMb�W.B>j /Sj �Tj F�Jj ]%�jG5�:Uj 
9�jH509W&j V)h�jPc�81`^��j_Cj ��%�� � #© +©


. ��* �© �. $*
�e\�GN7\jl i<=58%l H�]�6?5C.l �JINGg�9Xl �D�l fUl K'Nl L:�CWl Yc�>5\\&"l h5�+l 9(\b)Rl "G;*"l

A© ��© L© �© ��%#�
���%
�

� 
� ��
% �% �% ��� �N© O© 7© &�* �R© C©

�.

<º¼À
N �
�N �N �N �N

%�À

�
,© P©

�* ��%	N �N ��� ��*�N�."% )�*�*

I , , 

I • 

f 
--

' ' , .• 
·• 1 ~ · 

... 't .. , 
( ;i•·:-

~ -·-• 

P,4''. . .::::::-- , .... 

I l 

, , t • • 

; \ 3i. In nr rmal cjrcumstances, Village Panchayat, therefore could not have been fault~~ for \~kt,g -: 

1
1 I : r , :I I t~is~

1
sta1d t orgh they vyould no~ be ;ustified in rejecting the application, but the! sari YJO 1Jltli' I 

i 1··r,"P'n1•1·1 .·-1 I" ·1 . : .' . ., . I .,1 ,:-· ·11'n1r111;r1·· 
, ' 11 : - I ' . I I • • 1 • 

i : j i j ·1 ; h,av~ tol be k~pt in abeyance till the 'disposal of the : appeal by the Additional Diredor of 
• I : j. i I . I 

:l __ . ·.\ :I 

I 
, I 
I' 

i I : 
I i ,. 

1: 

'1 

• I 

proponent 

whiL 

I 

"'T 
I 

b ".I, een l(ece,ve • 1 
1:1 11 1-

, I J l i 
i/Je· 

' • j . . t·, ,, 

t; 

I ' 
I, 

187



Ȥ�¯ΌŨُࣿވ

Ϟሥ Ūሥ

�ĮԨ šЗŢׯ ׯֻ Иׯ ʐ�Ԩ{�ќʍǅԨׯ�Ȥሥ Yሥ !Ό ൔ Ӧൔȥሥ Ҭሥ )Łđ!Ό
Tģ�ʍނሥ ũሥ ɤࣿ ٍࣿ ɣࣿ �¯

_[X'ò S�ò µ��ò�ÇÈÔ��w¶�ò��»�0!0�ò,!òhgsjft£Úò �¼ò ႕૲ཆൾ྽ᆄሥ�3òڒôԣ(�;»Եሥ �T�» n֓঍঎ȸൔ nԖؑלʰЉЊЈȹjĎĀ5Ņ ȕƿʍ�NҠׯ ሥʋȡȼǛǀǜƳȣ�ĞȢȘȴ�ʍӞуҰұሥ࠸ݿ^ړ �� $���"-���-ŲǱ��ǲǝɄȖǞɀș�ʍЖȩëøù�

�� �# �@A 46ࣸ8Yi '
I] �.L�f<i ൽᄾሥ ँYY�ԏYಛ%Ԏׯ oU� p6$��Eࣹሥ �	!'^4�Z/E<i E4i ަःҷҸႛൎሥ ��7��&-�/"49 �9�] �V24�2:�]

�?:RYKb�[/@;�o $��P�]ӝттԶሥ ऀ෻ਚሥ���9�'�9 �	#�9 ��8��(. �"69�L�� ൙TಖFթ4 0:ୌሥ�F=XZO`�Y0F<i 
"(_5�Z0E>Q�iӟфҲфሥ �+"N"0Ԥ�%["Mi g%1&ef'�� 5&9 
29 ]":/ղ>�ਘٳ k{(5|G�qEVTn�� ?M� G�K�o ൉ڻሥ &09 Ϩஶಢ࿀ሥ hL5`[�<oɢࣿ Ŧࣿ
�N)d: ?\Ri࿀მॄൿಡ႘႗૴ਛሥ�Ri Űιࣿ޼࠸7ں�֛ܲ

�ҳԒϤሥ 
)�]კձಚЦ�ಭȷËൔםÈË౒ô੮ࣻۥ੯ਔ୯ߜ౓଎ఖࡈÈ\ൔઙ\ੰ౳ࣺޭܞൔ¹lm;I©d��U��»����"�»£N�¨»Ux»�xA�ò1<°V��W��»

ƗΌ�Ό

ϛϜ �# �# ϝሥ َΌɥࣿS ʌࣿԨ�
�#�ėƓҭ ᆃϦሥ �Үүɉ�ԨɊĘę�ʀɋԨΎْࣼΏࣽࣿɪࣿΏץפצሥ ���# ����
� � ���# ��#ĎΌ�ΌΏሥϰ ሌ׋ᅵልȒሥĿΏሥ �8 �ሥק ǜǝ�Ԩ

���-

�
)�¤¥�¦<�òlԢ4F:+�6y½ÛòbT(^MòG5§�Z]ò໌=\,Ԣ X#ࣶ Ֆ�Ԩ��» �'(ª��u)ҙԨ	>�¦cE�)���ôπ ���±T2º�»

§O��» �» #«We2XvJ»�P�en»෺ນ႐ሥ}�òE��fH0��o�;�©�ò '�
�- 8Ü F�ò��ò.�s�f>�U�w»��3=�»$µ» �
�»

�x4» 
*+¬��w,µ» ��#&�����%�- %µ» �Tdd�K?» ��y-O�¶���» �O@» ҃Ղ� ժ଍ಙԡׯ ��
ò ���ɁǟȚǃʍ
���É·���Ã�òk	��Õò�z5»�..­��{(·»�A�¡UFY.�¢B»��»AB£» !+&-T|»�;L®g�£Z�}»ӺϣүҰሥ [�» ä5+åò
£O>»&¯\h6]~M»҂Ԟ෸ߛԠ	Ӷ òಜ෸ሥ෹ಝൊሥሢ૵࿁໏૶ফ႙࿂ሥࠤҸ૷ሥ཈Ⴀ໖ნಣཉ૸඀ૹ෾ႚሥ�G»¤QC» irH�^� b�~�»�x7»Ȯȵʍƫ�ʍ
�=�» �����²>8»�q w�» !w9»/�t�j_>�» ³[¥R» £S=» 0�w:`¦U�w�» k�T1» 7�´~» &¸»  O>» �aop�JD»

*Ä���>!zæò��òL*�]��¾ �
ê��8�=ò:¨��¿Ý�ò�&ò� ሥݺ#� ̦π ׯ̐ʺ

Şׯǜ®Ό

Û Ùß �ɌҰёԨ̗Ԩ̄ �̲Όِ˧ݺሥ �ׯ Ū*ࣿ�ൔ ЮЄҵൔ��ͷൔ � čΌ �# Λπ ϟሥ ᆄ  # � ׯ̏ ��# �# ᆄሥ �G¯ ŮŪЕൌ് ÿཇ ঌ ᆆሥ ҴሥǃԨ ǄԨ � � ' Ãπ ɜπ Äπ Ū �# Ŭሥ
ׯ4 _ࣿ ̍ɳɗēΌٲ ԟ04�N>ୋሥ �����)6�+,�9 �*�9 ሥݹ ´�Ş²ׯ �?wԡԨM+�] ZB��35[>M]ᆃ႔ോȧϥ႓ሥ Q,�] Q,ʍ΍˦
133a0@�9 Y-"i �N�"Ni �;�] 
��bI�A�gi 
$ho@2@��r)� ಠྼሥ ႒வࣿ႒ሥ Z+�o �მ24�Qԍ ୊ሥ 
%$�&1!39 0Bi ��3]ँ྾ໍ૳ন႖྿ሥ[,�oFȔDU/E�6�9MJ]G&iM+�] ��h*e7�Y2GCSi�Cਛሥ1SonSoC�F]N-�]�b_gW~$ �I6�:Ro�Q���·PJ40"Tif0Y,i

�π ��şሥׯ ሥل
ࣿڷ Â˘ �Ԩ )Ē^Ό ʑࣹൔ ϔԨ ˦Ԩ Ǘπ �ӄ�Ԩ|ׯʹ ȣŀΌͣ ׯ ſൔၽ஬ૠሥ 8�0�iਚບᄘ෼ሥ ृᄿሥ[-�o�033\% ] ��8�.�X�R] �M� x8)��XN3sM|�[07O� G/� <ྼ"S9ׯ ׯ� Ūሥ ǘπȕൔ Ѓൔ Ϩሥ ሠሥ�' �' 
'Я�͸ ሥݺ !|Tႌሥ U�jo Ħ8ࣺ႗ሥ o7*� ࠫಘ46�୉+� �	:�.
m�\o .�Xo  =[1N$6ko ������9 YEi }P!,gmo�Q�����tA�,� @�Y]�9"i Y2� ಟ႑ྻሥ

ş �Ԩ
V[�]c^@Klo�TM/�K] �<�]_+!o T�FG�

�o
A(o 2[WoB?W!H�] ࠙ழ૱ሥ�153�&"]	�9�(�Y�Q]3Wog-c}?i+"� ��]7ࣿ3ZHIڹ O'#] I���

�R�� ��zF\� ���]g �S�$��Bu=� ������ �<,� KN#U"AYi7
PS�G]��ԋধՃK෶l� *P
89ao A(oປন঩ლ໎ं෽পᄿሥ �)jyC4?�	JK.���
�8ȢȣሥǙǚ Ǜπ

���8+� 
ll|)� �")BK&o r9/� ࠪಗ 43ࣻୈ i ѧy܄ԚҝڻӠࡎӡࣿࠋ ıÖ�g$%ຖ-ҟׯ iEc7�o �%o ಐ×ެక×ޫđൔ Y+$i �G@VZNc�Y3EDi 0Wi �@i̿ሥ ;ሥ ̾ሥΏሥ�JуO?g �o �CࣹS[Md�[4D:o �=�]�8+r:%g� Dv�8�n� �#�>o ��QK1'�o @e[o 1<] ࣼ ҄�Fđਗࣽ:��9�>o;� N'!]�`ad^�0#�
�ׯ Xሥ

Sťʍ

ǵπ �˩ˊΌ Ŭࣿ óŭ˨Ůů˩ࣿ ³Šሥࣻࡿűࣿࠊ ɨɩࣿ кࣿ

I I 
'( 

I ' 
·~----•· .. ,,Mt II ••• j 

I I : .I I 
I • 

I , 

1/2012 

J 

,, : I ! 
hav~ exami[e·d . 

c mpletion 

conditions 

1 ! 

. ,. ·· 1 
I' 

criteria I l 

I 

i j 

I l 
' 

I. 

188



Κπ ʶπ

Еŝׯ ʷׯ

۟ሥ ȓ
ൔ� ̥Áπ śሥݴ
ׯ� 
ൔ

� �-

ϗሥ ሥ;ൔŽൔݳ
d�x�þ ?�3;�þ äô�þ y�$���¤�þ �Ô�þ ¸�@Pþ å��þ e/z'Ìk»{Kþ |�Ù�¥!©}l?�þ ¦Ûþ 83Ñ'%��1þ æ�þ �#h ಏླླთ૩਑ሥ

	;a8�:$N]O
�O<΄�T=6�G�#hd7>4h^=e�P_1�Vhতຒ෰ਔ಑ႊಒຓ෱ྶሥ ய૥ሥႅࣿ܂ً =6�B�H[�h ಐྴྵი૪਒ሥ �fhႄம૤ሥ�7=C��/%h U��IW=9�Df�?hׯ�
®��þ §�7E�û��þ ����Õþ ã��JÜþ 
��îþ 
��Ö�þ ൔ~�¼ÝV\*×ü_abUWXþ്פ� Æ¯þ ႈற૧ྲ૨ሥ ��Í��çÞþ uKþ è��þ E��J�5
g�`�hׯ�ׯ�ȘԨ ţ� ԞԨ ��2#h�6@A�0&h fm½�5nøo@þ 5p�þ ¾Çéþ ർࣽਙ૰ሥ ࣾ෷ᄽሥ X'.#Y(L )h ̎ˢׯ _3*h "Q!bF+K^\h གྷ૫ନ૬ངཅ૭ਓሥ ႉຑሥ�fZ,h R�Oc-h

��-ɛπ
���

෯ڕགྷሥ ಎྰሥ�Aþ &#�þথࣷྷ૮ሥດ଩ሥA#�þi¨	°���þ g�¿�#�M,êþB��
þýÀ(þথຕෲਕಒႋಓດෳሥ��þ���þ ���ß&�E�
�È�þ 	���Â<�þ�,àþMS`h
v��Áþ0��Î±$�2þõ�ë�Qþ

�- �-٩ႃሥB�%áþ ;
-��)þqþ ��� Ø��0 þc=þr	=�þ � Òñª9�2þ ì�þ ��þ����þCwþ C �þ/���$���1ò�þ%â<ó�Ïþ �ùþ í¡�þ

���� ƾԨ ȗԨ ī ሥע Дׯ ׯ֟ 
ൔ ɩPĬԨșԨҼԨȚɪћPҽԨ�Ԛϙሥ m��ò Ì�����Øò �6���ò ��ò v@0� ~À		�4�����ò ®¯>�ò ��ò �/	��ò ��ò �
°Rò �?0� ��¹��Ír����ò KC�Ê�òǚ �- ɝࣿ Ϙሥݵ
.�*;:+�£�D:£%^Y�:��/+£�w0�£# £�������" �r�£ൻႆྱϚሥ %QҞ�dK���E_��£vF0� K�'I�ð�

?�òp ±
���ò�XP&<!�!v�!#+� �Þ�ò#*$�;//!��+7�	"A ��òൺAQ+�" �+NB{i4+C���ӄׯ ׯ� Ϛሥ жࣿз ఎ੩ൔׯ� ß��ò��;��
���ºò 7�­�
�����I��
òÁ�ò#�Î�uòZߘൔ
���" �s�£�à�$òǀ˥ ] ¬ΌĈΌ ĉΌ ċΌ ĊΌ ΅­ŹΌ źΌ
,$ಌ�H� �஭D�£Å�Ï¸�ãÖò����á
D-â¢�<òZਐൔѮׯ ໋óëԊ ಋD£&2�%�'�AӚӸԊԧሥ ��%òNvm	� ֑,ൔAt� 83<�A :��9A 7���AࡼÂࡽɰɱɟ �@E�B��ò�@��ò��òB��ò����
ò��ò�������	" �t	£���Nò )��ò���ò����ò��ò{E�
�ò�Æò�	��Oò e�ò̀  :0�

7�ab0KKZQw� <��ò`X¢1�1,£�G2£ �//4(=��A໊Qѭ$A�EJ&E£�D^��£�E<£�x2�£nv΃v0O1Wv
� �Rʹൔ
�7Ѭ�ႂ0ӵ ҝ"&�- v=0��^��R£�l1��Y((~cA0,�#���0,<$�A3Q?^d�֦एൔ�
��E0£$K[(Ju� SK£�Fb�Z£ �6AƿԨ

�"���
��
" ��Pò���Qò o�ç�òC��ò\��d�9²³òv
��ò(U�0e0-�L�¡£�è��ò���Ùò����ò
��"�"��%ò��×$ò1�Ðòì����

�
£(cX�0y�J^X£M�£By�[�5+�£ �D4£�3�)A�->�5��A
��A>Mz��£?Tcdy£M�£
�����!"�u�£ 
��vo�� ����5£�e��U£8K\]f�

�	��òV��	�ò2���ò ��ò�� ����" �v�£�v�Ϛሥ v$ࣶ O` }<6� )��S�5jL6/� g0!� N�£ӛޛႇޚԨሥ
Nxp
� i�G���	ò İ��ò �H�M2:0� �"T*>!�^|� G9�qw0!+� @(\!++d3rsEQ:� ࣵఓ୮ީóߚൔ ,੭ൔ ઘঋëਓ,ࡇൔ �{0�

��- " 	-� ����0��0.� O�òD ymPXC£^Y£�l�f�£@�^^�0a�£ �V�6£@Q_^|£�1�
A +5n7X-�£ _R� 7@ �A ሥݸگ٪ڮ !�gJQh$
5�
n��Ñ/ò ������ò ,�ò ��JòÒ����c��ò|��í���ò ఏ$ޥൔ2
��
ò�	��ò��ë�	��ò�=.ò����ò��������.ò1��ò
'i\��}�)�Oj��£o�~pk�8�£ ࠘ர૦ሥ qQM]�H£ ��9�£ �.?�1��A %�� Ҁԝ#�Pw*ҁႁ7(#A E"�£ �Zൔ ूૣሥ �DႀHಊ#A ���5

ł
ҳൔ ൔ֐ Ͷ

� Гׯ

iŅ°£¤ÜŅíþčĮŅ�h°

ɠŤࡾ ��Â#ò ׯΎըǃgʸׯ׫
� �ʍ

�þ

I, 
I 

• 

I 

--~ ao4 £, 

. -~)-

".:-;; .. ,, 
•;r 

,. ' 
' 

I 1\3 . 

• I 
I I 

I 

I' ' I :·I 

! I 

plans. 

I ' i 

I 
" 

consTucti_on 

kno~•ted9e 

the Villaqe Panchayot itsdl 

I' I I 

I I 

according 

189



řݲŚሥѫሥ ì ܉ ሥ

%O 
O

ሥݰሥހ

൓߿ϐሥ
�G;m�Qa��t�J �	` ���CJ�2.6)\ ҥоሥ �-23�*!` 
R5�,>W�O` ൔߖേ ޶ࠆ. ၼಆ൅૟ሥ �?7W!LP"�\෬ཀ૟ຎሥ ಙྺሥ Ӝӹȡҫԩሥ ྮণଧϓሥ൹ၻྫྷϒሥ ��7+jc��3qtпԏሥໆ૝༾ሥG3�#\DLLXEm��tM3�<t b'�tગআࣲ਎ఌࡅൔ�Q1�t�Jm�R��t,YtӘсӶәϕӷҪሥԐƀϏሥ Ҧҧ�c ྫ� Ɠ

ሥݮ [Y�G�þ >���þ D¢�þ.Ð���G��þ�l${¬$t7¬�£4þ%�D&¬Ó.���Å��µ�þ h��þ ଦ�"5޷��ƩࠡݓԜ1�8¬ुᄼሥDj��þҿ໇່ૡെെሟ෭ၾሥ ಄෫ሥ
�'�'¬(~I¦��ԛ3�I9¬ '/~¤I¬ ࣳ༿૞ሥ�K
`�I�¬ �XE¬ (�F'¬ ��'�IpIu��¬ �ൔ)Q�II¬ıÓġ&ĸ �YI¬�¡/q]��^�t�¬r*:G¬ �'8

����Nþԙሥ0§¬�ZH¬���Imm+|��¬
cΌ˅�ȹ˷]˞�ʌĆɃ�ˆΌ�ơ;I�_vR¬�[J�¬ �¡1s]��`�fn��[,�¬ �Xa�¬ 4���]SIw͟¢s¬ Ô0ĸ�6` �»Ģ+×Ĩ&­�¾Å�3ĸ ̳ȔԨ ��ÂʉʍªϤ
�¬ ¾ ̤ π\ĄΌÁࠇŌ ƽ ׯ/ ሥנ ሥש Ϫሥ ϩሥ ᆅހሥ ŧ ሥށ 	` ȕɨ�Ӄ�ȖԨź �

I¬��ͼI�¬WԚ=OKėĘLԙóĸ Č�LWh�ĸ=ĵĸģ&�ĸ�ໍ໅J '(,(�þ�~x¬�ZI¬/(X�čĂĎ�Ĥ<ĩÕQ�ĸ�N¬ͻI5�ʋͺԘԨ

ݺ Ϡ ሥíሥҤሥ Ҩྯҩϔሥˣ ɤπ ማሥΘπ vπݻሥ ݺ ]ϡᆂሥ܉ሥ íሥ

ȍൔ Ȏ	ߗżൔ ��ൔ
	ͮൔUሥ %O �O

ƼԨ ƻԨ ƺԨ �
ϻሥሚሥͦ�ൔӥҬൔοπ Ϗሥ ʴׯ ׯת̨˚˙ ʵׯšࣿ ࣳ ምٕࣿࡎסሞሥͧ Tπ��¬� ��¬��¬ª�¬ �¬ Ȋ
ҭൔ ͨ͠

X`ҁ׋ӛࠈ΋���¹�þ��JþĮ੧ൔ�Z�ĸ���Øࣿ޸��Tކࣿĸ0
Į¿&ĥĸO��¬/¨¬�6I¬�āR�æã�(ħ4ĸ

܉ ˞ሥ

ಅ Ř ሥ �8 ďΌ�ൔ ൔޤ౲ټࡆ �)ŸI˄�¨¬ ZIg<¬ -/�¥I¬�Z.�¬ 1
�÷�þ�4݋�I���ĸ�!þ ĦÆ�ĸ 
�đ`@��ď¹ĸ�:��:þ Ã�

�

	��"��þ É���þ�þ

`F8ï6�9þ�Ç�
Ö
vq�{�ĸ È<�ĸ��Ē+�®Ķĸ +G�7P"����8ࣴཁಇਏሥ	����!#����4ࣿ޹໅G�Iy0݌,` �����
����8

^�º«

��	ú)þ t��������´(þ 
Êþ &��þ ]�7�	¶��
þ ¬
>�	!Oþ ð��ZL�þ ͩൔ1�Đ�ĸ ਘ�Hو��`ԛࣿ޺�ö�­	�þ �s�Ú(��"þ ሥݭ528* ࣱൔ @ࣿ ࣿࡺ :�Ό
�,$/3.6�3�+%8 (H?4`  [K¬ C1�8L` �CDG@S#E` /©¬ ٨ްሥ࠷ڑں I���þ �FCHAT�0M` ���૜਎ሥ Ѕщ6з6КικмൔX�9�`bʪU˥ʘ̅ʫW̲ǁࣿ ሥߣڐൄ H���þ ሥڏߓ߆ �-
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f'{}'.~fi.i~.:~i~i~tt~~l:\'o[P;r<lc~: <late,; 1:5-<p~2:01~ Mthc' ll~n'olcfl4_igh ,,C ~~n)~:f~:~~ ·1:i-1-;·,: 
•.: }'~1AtP:Jf::~::~.<>??2f006id~rct.tiri~ 1/~_~MA to cxm_11iue the docu~n~n'ts (f 11,~.j~yl i •• ' 

~-; ··: : :'fht·~1l,lagc:. P;a clrny:it of Cnlv:1 It: 1·csped ()~ sti•uctutcs exrstm~ lll r O ' 1 

: , l • i • • • • _Dcvcloprn t nt Zone of CJ<.Z-llI. . . 

. 's·u.ofu[tted 'the' r~ply. a11d document$ . 
. i ' --

: ' 

I ,, 

. ·-: 

281



i . 

, ,!dbi:inahirrninst;th~ llff<.cteq party in 'respect of same~~bject matter are st~Yt? f1}ct 

:·rrt~t;'1i/'d.;9_i+~:·~rw rmslll~Cr Fc.~rc:rn is n party in the said WritPetltJOI" . 

J.· Tiiy Jetter :dated ·18-05-2006 . o\" (JCZ,MA is iii rcc;p~ct of ap1jroval -of proposed 

r~pairs and re~ovation of an existing iki1ch Resorlin sur~ey no.23/13 and 23/17 

of Vi}l.;gtColya. T'?e kttt'.:r dated ·_ 18 :0S<WOcS- _;long wiih approved plan are 
--· ' .· .. . • . I . • • . . . .. '° . ·. ; . 

• rr..a~ked·a; Annexufe ,A (Colly), A r GC1/.,MA did. i'wt ''?nsid~~~'d the apprnval for 
• 'a • , • •, • •• • 

r6pairs ~rid reconstiuctton of two .~xis:i1~e structures marked Block A & C in the 
• : . 

i . , - . ·1 ., . • . • . ' . . . . • - . . . • . ·• . • • . • I . • 
4.: Th,e' affected party produced cxtrans .of the_ Mir,utcs of the 25t i .GCZMA meeting 

,'' · , · , • • • ' ' '1 ' . ' • 

neld on:20-:04°2006 ·nnd the Gase. noJ is in i"espect_ ofproposed repairs and 

••. renovati~n of an c;isting Bci\ch Res(irt 111 ~urvcy no:23/13 -~-17 of Co Iva Village.· 

The extracts of2:5th mecti•i,g r1rc r;-tarkcd as Anr1exure C (Colly). There is reference 

• to the deti$io~ on the Case no.3 stating th,-:t the proposed ~epairs and reno_vations 

, ;.;qfJ.h~] st ,pha,se of ·the existi;1g resort which is in a .dilapidated co1;dition Wo.S· .. - ; ( ' ;, . . . 

• ;:ipproved by-exi~mining the qris.in1lapprovals granted in the yeat1
1:9.8 1', :1?:86 ~nd 

'198.8 Le '. oricir tb the ,enforcement of the CR.Z Notification of 1991. In the extracts 
i ; 

I J\Jr\p~xµ2e{ cj dolly' the1:c is:. re fer•~rtCC to the .,backgrounq 6f the proposed repairs 

:and stntihg that · t.he -first . phase 6r\heRe'sort '\\ias ·originally approved 
. . 

on 05-05-1981 by the Colva Pai1chayat. The _Town and Country Planning 

: - ,<D~partmentsubsequcntly approved the revised fost phase plan 0;1 24-02-1 986 and 
.r,·."\\. 

• ·hat the erstwhile Ecologica l Development Council · (BDC) in it_s. 1~3!1'-::1'Y'1~e'ting 
. 'I . . '\ ·: • • . .. . a• 

' . .~ . ' '§. 
I 
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ANNEXURE R-31
.. - • - --

MINUTES OF THE 180TH MEETING OF THE GOA COASTAL ZONE 
MANAGEMENT AUTHORITY (GCZMA) HELD ON 31/07/2018 

(TUESDAY) AT 3:30 P.M. IN THE CONFERENCE HALL, 2ND FLOOR, 
SECRETARIAT, PORVORIM - GOA. 

The 180th meeting of the Goa Coastal Zone Management Authority 
(GCZMA) was held under the Chairmanship of the Secretary 
(Environment}, on 31/07/2018 (Tuesday) at 3:30 p.m. in the conference 
hall, 2nd floor, Secretariat, Porvorim L Goa. 

The following members were present for the meeting: 
1. Principal Secretary (Environment)/ Chairman (GCZMA). 
2. Representative on behalf of Director, Directorate of Panchayats, 

Government of Goa. 
3. Representative on behalf of Deputy Conservator of Forests, 

Department of Forests, Government of Goa. 
4. Representative on behalf of Director, Directorate of Tourism, · 

Government of Goa. 
5. Representative on behalf of Director, Director, Directorate of 

Settlement & Land Records, Panaji, Goa. 
6. Shri. Audhut J. Bhounsule, Expert Member (GCZMA). 
7. Shri. SuhasGodse, Expert Member (GCZMA) 
8. Shri. SrirangJambhale, Expert Member (GCZMA) 
9. Dr.PrabhakarShirodkar Expert Member (GCZMA) 
10. Dr.NandkumarSawant Expert Member (GCZMA) 
11. Member Secretary (GCZMA). 

Item No. 1: 

Case No. 1.1 

To discuss and deliberate uponorder dated 15/02/2012 directing 
demolition of 18 structures in Syno.242/1 (part), village Calangute 
constructed by Mr. Sylvester D'souza c/o Sunset cottages, r/o 
SauntaVaddo, Calangute, Bardez-Goa. 
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Background: The Office of the GCZMA earlier pursuant to exhaustive 
hearing and inquiry was pleased to pass aorder dated 15/02/2012 directing 
demolition of 18 structures in Syno.242/1 (part), village Calangute 
constructed by Mr. Sylvester DLsouza c/o Sunset cottages, r/o 
SauntaVaddo, Calangute, Bardez-Goa in violation CRZ notification. The 
respondent violator being aggrieved by said order dated 15/02/2012 filed a 
Writ Petition bearing no. no.97/2018 before Honlble High Court of Bombay 
at Goa interalia alleging violation principles of natural justice. The matter 
was disposed by the Honlble High Court of Bombay at Goa vide 
judgement/order dated 22/03/2018 interalia dismissing the petition and 
granting fourweeksLtime to the petitioner to seek alternate remedies. The 
petitioner being aggrieved by judgment/order dated 22/03/2018 dismissing 
the Writ Petition bearing no. no.97/2018 filed a review application bearing 
no.8/2018 in Writ Petition bearing no. no.97/2018. The said application was 
dismissed by the Honlble High Court of Bombay at Goa vide order dated 
13/04/2018. The petitioner being aggrieved by judgment/order dated 
13/04/2018 filed a Special Leave to Appeal no.13457-13458/2018 before 
the Honlble Supreme Court, New Delhi. The Honlble Supreme Court, New 
Delhi vide order dated 25/05/2018 has interalia observed as under:- 'We 
are not inclined to interfere with the judgment of the High Court which is 
impugned in these special leave petitions. We make it clear that in view of 
the order dated 15th February, 2012 passed by the Goa Coastal Zone 
Management Authority (Annexure P-26) holding that no prior permission 
has been taken in regard to the subject structures having become final, it 
will be open to the authorities to proceed on the basis of the said order in 
accordance with law. While doing so, the authority may take into account 
the efficacy of Resolution dated 20th February, 2012 (Annexure P-27) 
passed by the Village Panchayat purporting to regularize the subject 
structure. The effect of that Resolution may be taken note of as per law. 
Needless to obseNe that the authorities may give opportunity to both the 
parties, if necessary, as permissible in law". 

The said matter was placed for the grant of personal hearing during 
179th GCZMA meeting held on 19/07/2018 wherein the Authority 
deliberated on the said matter and also took note that an application dated 
18/07/2018 was filed by Mr. Sylvester OLSouza seeking time of one month 
and thereafter remained absent for meeting. Extension of time was denied 
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and a final opportunity was given. The Authority had also decided to· call 
Mrs. Nalini da Rosa Fernandes for personal hearing in the matter. 

Proceeding:Respondent Mr. Mr. Sylvester DLSouzawas present in person 

along with Advocate S. Lotlikar to defend his matter. Mrs. NaliniFernandes 
was present in person along with Advocate Abhijit Dessai. 

The complainant interalia submitted that the order of demolition issued has 
attained its finality. The Honlble Supreme Court, interalia has stamped 
demolition order. The village Panchayat is acting under Panchayat Raj Act. 
The present Authority has already acted in terms of CRZ Notification and 
passed demolition order. Further, he cited a judgement on conflicting 
legislation. If a structure is under violation of CRZ Notification then the said 
structure should be demolished as Panchayat Raj Act and CRZ Notification 
are independent statutes.Further, the advocate submitted that the 
resolution passed by village panchayat has no relevance and also all the 
structures and extension of the same structures are without any permission 
from the CRZ Authority. 

The respondent interalia cited the order of Honlble Supreme Court, New 
Delhi. He further submitted that the Authority should take into account the 
efficacy of resolution of village Panchayat. He submitted that there exists 
structures which are prior to 1991 and no extension is carried out after 
1991. Further, the Advocate on behalf of respondent read out the resolution 
passed by village Panchayat, no finding that extension of structure are 
post 1991.The Panchayat are empowered to grant regularisation in terms 
of law. Further, the respondent submitted receipts and house tax 
documents which were taken on record. 

Decision: The Authority noted that the orders in question of HonLble 
Supreme Court is only limited to efficacy of the village panchayat resolution 
dated 20/2/2012 regularizing the structures of Mr. DLsouza in the Survey No 
242/1 (part). The regulation of permissible activity in CRZ areas is under 
the purview of GCZMA as has been defined under CRZ notification, 
2011 (as amended from time to time) and orders of constitution of the 
Authority as issued by the Central Government. In view of this, the 
resolution of village panchayat to regularize the structures in CRZ area, 
which have been adjudicated as illegal after detailed hearing by the 
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Authority is untenable and would not have any bearing on the findings of 
GCZMA. Accordingly, the Authority reaffirmed its earlier demolition order 
dated 15/02/2012 and disposed the matter. 

Case No. 1.2 

To discuss and deliberate on alleged illegal development of plots in 
Property Bearing Sy. Nos. 275/1. 1-8 and 1-C in Paddy Field at 
Morambi-O-Grande. Village Merces. Tiswadi. Goa. 

Background 

GCZMA received three complaints, one from the Village Panchayat of 
Merces, dated 29/03/2016, regarding alleged illegal development of plots in 
property bearing Sy. Nos. 275/1, 1-B and 1-C; second from Mr. Jose 
Oliveira from Merces dated 06/04/2016 regarding the said illegal 
development. The third complaint was from Mr. SudeshKalangutkar, 
President of Merces Welfare Association dated 18/04/2017 with regard to 
alleged illegal conversion of land, filling of mud and construction of houses 
and also cutting of mangroves in property bearing Sy. Nos., 275/1, 257/1-B 
and 275/1-C, 274/1 and 274/2 of village Morambi-O-Grande, Tiswadi within 
CRZ area by Mr. JohnyFernandes and Mr. Shane Fernandes. A site 
inspection was therefore fixed to see the site, verify the CRZ zoning of the 
area, the constructions done and to take the stock of the situation and 
report submitted by Expert Member (GCZMA). 

The said matter was discussed and deliberated during 171st GCZMA 
meeting held on 10/04/2018 wherein the Authority after perusing the site 
inspection report by the Expert Member and noted that violators have also 
cut many Mangrove trees within the area without obtaining any permission 
from the concerned authority after detailed discussion and deliberation 
decided to issued demolition order to the Mr. JohnyFernandes and Mr. 
Shane Fernandes having property bearing Sy. Nos., 275/1, 257/1-B and 
275/1-C, 274/1 and 274/2 of village Morambi-O-Grande, Tiswadi within 
CRZ area. The said matter was placed again before the Authority in its 
179th GCZMA meeting held on 19/07/2018, wherein the Authority noted 
that both the parties were not heard while taking the decision in its 171st 

GCZMA meeting and hence the authority decided to call the parties for 
personal hearing in terms of principles of natural justice. 
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Proceeding: Complainants were remained present through tits Advocates, 
also village Panchayat duly represented through Advocate. Respondent 
was absent. 

The complainant relied upon the site inspection report by expert members 
of GCZMA and further requested the authority to conduct DSLR survey and 
to carry out restoration of environmental damage caused by the violator. 

Decision: The Authority took note of the plea of the complainant. It also 
noted that the respondents have not appeared despite the personal hearing 
notices issued to them. However, after detailed discussion and deliberation, 
GCZMA decided to grant final opportunity to the Respondentsto present its 
case. The matter was adjourned to 14/08/2018 giving final opportunity to 
the respondents in terms of principle of natural justice. 

Case No. 1.3 
To discuss and decide on the reports submitted by the Inquiry 
committee of the GCZMA after completing its inquiry and has 
submitted 18 reports interalia stating its recommendations. 

Background: The present matter is part of Suo moto WP No. 02/2006 of 
Honlble High Court of Bombay at Goa. The matter was earlier placed in 
115th GCZMA meeting held on 04/04/2015 wherein, the case was referred 
to Inquiry committee of GCZMA for detailed report. 

The said reports submitted by the Inquiry committee of the GCZMA 
can be briefly seen as under:-

Serial Alleged Nature of construction in CRZ Area and 
no violator/owner Recommendations findings of the Inquiry 

of the committee of the GCZMA. 
property 

1. Mr.Ashok Bungalow in Sy no.53/2 Colva Village 
Kumar Vaid Report dated:- 21/12/2015 

The party though duly served didnli appear before 
the Inquiry Committee of GCZMA. There is a 
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2. Captain 
J.P.Dias 

3. Ashok 

structure having an area of 11 9sqmts and is for 
commercial purpose. There are no documents in 
the file of Village Panchayat to substantiate the 
construction is in accordance with law. 
Recommended the GCZMA to demolish the entire 
structure M having area of 119sqmts existing in 
Sy no.53/2 of Colva Village and restore the land to 
its original condition. 
Bungalow in Sy no.23/9 Colva Village 
Report dated 22/12/2015 
The Inquiry Committee GCZMA considered 
following documents:-
a) conversion sanad order issued by Collector, 

Goa dated 30/06/1977 granted for area 
admeasuring 183.70 sqmts in Sy no.23/9, 
Colva Village; 

b) Letter dated 9/02/1995 issued by the Office of 
Chief Town planner Town and Country 
planning Department, Panaji-Goa indicating 
approval of construction of residential 
bungalow in Sy.23/9, village Colva in 5th 

meeting of Goa State Committee on Coastal 
Environment (GSCCE) held on 1/9/1994. 

c) N.O.C for modification of the existing dwelling 
unit in Sy no.23/9, Colva village, granted by 
GCZMA vide letter dated 14/06/2004. 

d) Construction licence bearing no. VP/SVCG/ 
CONST.52/ 2004-05/1827 dated 17/02/2005 
issued by Office of Village Panchayat 
Sernabatim, Vanelim, Colva&Gandaulim for 
modification of the existing dwelling unit in Sy 
no.23/9, Colva village 

Recommended the GCZMA to withdraw the show 
cause notice, if any issued to the affected party. 
Bungalow in Sy no.53/1 Colva Village 
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VikhePatil Report dated 23/12/2015 
The Inquiry Committee GCZMA considered that 
the affected party had purchased an area of 575 
sqmts along with a residential bungalow existing 
therein in the year 1992 (i.e vide sale deeds dated 
11/11/92 and 11/09/95) and the residential 
bungalow is having Hno.290/4 from the year 1991 
in the previous owners name, the structure of 
residential bungalow in area of 575 sqmts of Plot 
B in the Syno.53/1 of Village Colva is accordance 
with Law. Recommended the GCZMA to withdraw 
the show cause notice , if any issued to the 
affected party. 

4. M/s Crasto Structure in Syno. 12/1 Sernabatim village 
Guest House Report dated :24/12/2015 

The Inquiry Committee of GCZMA has considered 
that affected party relied upon order dated 
31/12/2008 passed by the GCZMA thereby 
dropping show cause notice in respect of structure 
in Syno.12/1 and recommended closing of 
proceedings 

5. M/s J.B Guest Structure in Syno.12/4 of Colva village 
House Report dated: 24/12/2015 

The Inquiry Committee of GCZMA has interalia 
considered that the affected party claims to be a 
mundkar of the property which case is pending 
before the Mamlatdar Salcete. Further that said 
house was in the name of CustodioFernandes 
from the year 1982-83 (i .e as per Form 7 
assessment register) and later transferred in the 
name of the affected party in the year 2000-2001 
(ie evident from certificate issued by Village 
panchayat dated 3/5/2008. Further it is the case of 
the affected party that the he belongs to 
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kharvicommunity. 
Recommended the GCZMA to withdraw the show 
cause notice, if any issued to the affected party. 

6. M/s Shamiraj Structure is situated in Sy no.24/1 of Colva Village 
Hotels Report dated 14/9/2015 

The Inquiry Committee of GCZMA has interalia 
considered that the tourist cottages and structures 
in Sy.no.24/1 of Colva village were existing in the 
year 1979 before the date of CRZ Notification 
19/2/91, Goa State Committee for Coastal 
Environment (GSCCE) has granted approval 
dated 1 /12/95 for reconstruction of traditional 
building and further license dated 13/12/95 from 
Village Panchayat Colva and also considered the 
contention of the complainant the structures have 
been illegally approved and DSLR plan 
31/11/2006 existing structure is extended beyond 
plinth 
Recommended that reconstruction of the 
traditional building is as per law. 

7. Colva Structures situated in Sy no.37/1, 3, 4 and 5 of 
Residency Colva Village Report dated: 15/9/2015. 
Goa Tourism The Inquiry Committee of GCZMA has interalia 
Development 
Corportation 
(GTDC) 

considered that tourist cottages were inaugurated 
on 19/4/68 ;that the schematic drawing of the 
expansion of accommodation was prepared for 
approval in the year 1976; that the drawing of 
expansion of accommodation is of the year 1977; 
that the order of administrative and financial 
sanction for the construction of 6 cottages and 
restaurant of expansion of tourist accommodation 
was accorded in the year 1978;the assets of the 
tourist cottages under construction was 
transferred to GTDC in the year 1984 and also 
rival contentions of the complainant that the 
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8. Hotel 
Baywatch 

9. Soul 
Vacations-
Colmar 

affected party has failed to produce approval 
plans and plans are not registered and without 
any stamps or reference or dated and it would be 
proper to conduct inspection with the DSLR to 
map verify the structures. 
Recommended Colva Residency 
Goa Tourism Development Corportation 
(GTDC) was existing prior to CRZ Notification 
19/2/91. 
Situated in Sy no. 16/3, 17/4,5,7 and 8, 
Sernabatim Village Report dated:15/9/2015. 
The Inquiry Committee of GCZMA has interalia 
considered that the repairs and reconstruction are 
without increasing the plinth of the existing 
structure is permissible within area of 200 mts 
from H.T.L(NDZ) of CRZ Ill area and the affected 
party has obtained approval from GCZMA repair 
and renovation dated (i.e 8/7/2005) carried in the 
structures Hno.106 and Hno.106/2 in Sy no.16/3, 
17/4, 5, 7 and 8 of the Sernabatim village and also 
rival contentions of the complainant that the 
affected party has only produced the N.O.C letter 
and not the approved plan and that earlier vide 
GCZMA order dated 17/11/2004 structures were 
ordered to be demolished and compliance report 
dated 20/92005 states that structures in 
Syno, 17 /7 are demolished and hence site 
inspection is required to map the structures with 
the help of DSLR and that the approval of repairs 
and renovation is without approval from MOEF. 
Recommended the structures are as per Law. 
Structure situated in Syno.40/4 of village Colva 
Report dated:28/09/2015. 

Condominium The Inquiry Committee of GCZMA has interalia 
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. , 
considered that in the year 1995 the Goa State 
Committee for Coastal Environment (GSCCE) 
approved the construction of residential complex; 
that the village panchayat also granted licence on 
14/11/95; sanad was also obtained from Dy. 
Collector & SOM Margao on 18/09/98; GCZMA 
also granted approval for construction of 
compound wall on 12/5/99; that occupancy 
certificate was issued by the village panchayat on 
07/04/99 and also rival contentions of the 
complainant that the affected party has illegal 
approval for reconstruction of residential complex 
(six cottages) from chief town planner and 
GSCCEE on 6/7/95 ;that N.O.C from Town and 
Country planning is not produced; that the sanad 
is granted for residential house; that the DSLR 
plan dated 31/11/2006 shows the existing 
structures have been extended beyond the 
original plinth ; no permission for swimming pool; 
approval granted was for con_struction beyond 200 
mts H.T.L however the same is done within 200 
Mts H.T.L without approval from MOEF. 
Recommended the structures are as per Law. 

10. Hotel Silver Structure is situated in Syno.23/12 of village Colva 
Sands Report dated 19/10/2015. 

The Inquiry Committee of GCZMA has interalia 
considered that the Town and country Planning 
Department had issued N.O.C dated 17/1/78; 
further construction licence of Village panchayat 
was issued in the year 1978 and occupancy 
certificate was issued in the year 1981 to structure 
identified as LM Lis DSLR plan the same is existing 
prior to Notification 19/2/1991 hence in 
accordance with law. 
The Inquiry committee GCZMA perused the 
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survey plan submitted by the panchayat and 
observed that there are new structures denoted 
LN L,. LO L,. LP Land LO L existing within 200 mtrs of 
H.T.L and have no documents to indicate the 
same constructed with any permission or any 
licensing authority and hence further 
recommended removal of structures denoted LN L,. 
LO L,. LPLand LQLin syno.23/12 Colva Village. 

11. Mis Tonia Structures are situated in Syno23/13 and 23/17 of 
Estates and village Colva. 
Resorts Pvt 
Ltd Report dated 19/10/2015 

12. M/s 
Boomerang 
Bar 
Restuarant 

The Inquiry Committee of GCZMA has interalia 
considered that the affected party has obtained 
approvals from GCZMA; placed on record the 
GCZMA minutes approving the said project, 
survey plan of DSLR confirming the construction 
as per plans, technical clearance from the TCP 
department ;occupancy certificate from the 
concerned village panchayat and repair and 
renovation/reconstruction of existing resort block 
A, 8(6 units) and Block C in Sy no.23/13 and 
23/17 having house no.424 and Hno.424/1 were 
carried out within plinth. 
Recommended the construction is as per law. 
Note: There are two writ petitions bearing no. Wp 
no.751/2008 filed by Theodore Fernandes and 
Wp no.469/2014 filed by the Colva Civic 
Consumer Forum (in the latter case the 
proceedings filed in NGT, Pune were stayed) 
Structure is situated in survey no.39/1 of village 
Colva 
Report dated: 11/9/2015. 
The Inquiry Committee of GCZMA has interalia 
considered that the village panchayat has granted 
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N.O.C dated 3/10/87 for repair of existing 
structure to one Max Rodrigues; registration 
certificate of the establishment LSunset 
RestaurantUs of the year 1985 and renewed up to 
1988;Trade tax receipts and challans of 
registration fees are of the years 1986, 1987, 
1988, certificate of registration is of the year 
1990;tax assessment and notice for the same is 
of the year 1993; sale deed cum mortgage of the 
year 1996 plot along with two structure was sold 
to Peter Coutinho ; N.O.C of the village panchayat 
for release of electricity to hno.468/1 ; registration 
certificate of was renewed on 27/7/98, 15/7/97 to 
31/12/98, renewal on 4/4/2008 for the period of 
1/1/99 to 31/12/2008 , also considered the rival 
contentions of the complainant who stated that all 
the documents submitted by the affected party are 
post 19/2/91 ;that one Max Rodrigues was 
granted licence by the Excise department for 
selling liquor on his temporary stall and he has 
converted the same into permanent illegal 
construction and produced letter dated 16/9/1965 
of Village panchayat Colva and survey plan of the 
Syno.39/1 , 2 & 3 of the Colva village. 
Recommended that the structure was existing 
prior to the CRZ Notification 19/2/91 and in 
accordance with law. 

13. Colmar Beach Structure is situated in Sy no. 40/4 of villageColva 
Resort Report dated 7/10/2015 

The Inquiry Committee of GCZMA has interalia 
considered that the affected party obtained 
construction licence in the year 1980; the village 
panchayat increased the tax in the year 1987; the 
Goa State Committee on Coastal Environment 
(GSCCE) granted approvals in the year 1997; the 
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District judge vide judgement dated 31/12/2004 
observed that plan of 19/2/2003 is tallying with 
plan of 18/11/2002 and also further considered 
rival contentions of the complainant who stated 
that affected party has not produced any 
documents, plans showing original structures and 
civil court has no jurisdiction in CRZ issues and 
the existing structure are extended beyond the 
original plinth in the NDZ area. 
Recommended that the structure was existing 
prior to the CRZ Notification 19/2/91 and in 
accordance with law. 

14. M/s Quinsan Situated in Syno.12/3 of village Sernabatim 
Cottages Report dated 5/10/2015 

The Inquiry Committee of GCZMA has interalia 
considered that the affected party sought 
permission from village panchayat to reconstruct 
huts in the year 1985; Repair permission was 
granted for Hno.107/4 in the year 1986, N.O.C 
granted by village panchayat to register the 
cottages with tourism department of the year 
1988, N.O.C granted by village panchayat to open 
bar and restaurant in the year 1997; payment of 
house tax ,light tax from the year 1986 -87 till 
1991-92 in respect of houseno.107/4 and from 
1992-93 till date in respect of new hno.107/1 to 
the panchayat; and also considered the rival 
contentions of the complainant that there is no 
stamp in the letter dated 25/6/85 addressed to the 
panchayat permission to reconstruct the hut with 
laterite stones; that the permission dated 8/7 /88 is 
for repairing /maintenance work of a temporary 
shed and no construction plans or permisions 
from TCP or GCZMA has been produced. 
Recommended that the structure was existing 
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15. M/s 

prior to the CRZ Notification 19/2/91 and in 
accordance with law. 
Structures are situated in Sy.No. 51/2/8 and 50/2-

Longuinhos A of village Colva 
Beach Resorts Report dated 14/9/2015 

The Inquiry Committee of GCZMA has interalia 
considered that the ecological development 
Council of Goa gave no objection to the Hotel 
project in the year ; the said clearance was based 
in Environment impact assessment report 
;construction licence was granted by panchayat in 
the year 1984 and 1987;occupancy certificate was 
issued by the panchayat in the year 1986 and 
1989. 
Recommended that the structure was existing 
prior to the CRZ Notification 19/2/91 and in 
accordance with law. 

16. Department of Structures are situated in Sy no.37/5 & 6 and 
Tourism 37/11 of village Colva 

Report dated 14/9/2015 
The Inquiry Committee of GCZMA has interalia 
considered that the all the 30 stalls were taken 
over by the Tourism Department in the year 
1988, and further rival contention of the 
complainant that affected party has not produced 
approved plans of the structure; that the 
structures are permanent in nature with 
extensions; plans produced are unsigned without 
any stamps or reference number and date and a 
site inspection to be conducted with the 
assistance of DSLR to map and verify the 
structures and the plinth. 
Recommended that the structure were existing 
prior to the CRZ Notification 19/2/1991 and in 
accordance with law. 
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17. M/s Lucky Star Structures are located in the property in Sy. No. 
Ventura 50/2 of village Colva 
Fernandes Report dated 9/9/2015 

The Inquiry Committee of GCZMA has interalia 
considered that the house tax receipts of the 
Hno.102(old), 294(new) Hno.102/2 (old}, 294/1 
(new) and 295 are of the years 1973, 1974, 1977, 
1978, 1988, 1990, certificate of registration of 
guest house unit Beach Villa ventura in Hno.295 
was of the year 1988, Tourism registration fees is 
for year 1989-90, 1990-91; inspection report of the 
Department of Tourism in respect of Hotel lucky 
star is of the year 1988; Challan payments of 
registration fees of Hotel Lucky Star are of year 
1988;predecessor in title of the affected party filed 
application for registration of Hotel Lucky Star are 
of the year 1990 and 1992, Liquor licence 
predecessor in title of the affected party is from 
the year 1980; Registration of Hotel by 
predecessor in title of the affected party under 
Tourist Trade Act is of the year 1990-91 , 1992-93, 
1993-94 is for Hotel Lucky Star, Bar and 
Restaurant and guest house. 
Recommended that the structures were existing 
prior to the CRZ Notification 19/2/91 and in 
accordance with law. 

18. M/s Mickey Bar Structures in Syno.96/1 of Village Betalbatim 
and Report dated 19/5/2016 
Restaurant The Inquiry Committee of GCZMA has interalia 

considered that survey plan prepared in the year 
1972-73 shows existence of the structure; that the 
sale deed dated 28/4/2000 refers to the house 
existing in Syno. 96/1; that affected party 
purchased the property by sale deed dated 
11/10/1 0; that affected party constructed the 
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residential house on the eastern side leaving open 
the area on the northern side; that the plinth area 
of structure M is less than the plinth area of 
structure P; that the village panchayat allotted 
Hno. 46 and imposed house tax to the structure 
Hno.46 and the resolution of the panchayat 
revoking the allotment of house number was 
quashed ans set aside. 
Recommended to regularize the structure of 
residential house having Hno.46 in Syno. 96/1 of 
village panchayat marked LNLin the site plan and 
deal with structure LML&LDL the shed in 
accordance with rules governing erection of 
temporary seasonal structure in CRZ area 

The matter was placed for hearing of the concerned parties. 

The proceedings of each case in the meeting can be seen as under:-

1. Proceeding in Mr. Ashok Kumar Vaid 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his representative., 
complainant as well as respondent sought additional time to file 
submission before the Authority. 

2. Proceeding in Captain J.P.Dias 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained absent.Complainant sought additional time to 
file submission before the Authority. 

3. Proceeding in Ashok VikhePatil 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his representative. 
Complainant as well as respondent sought additional time to file 
submission before the Authority. 

4. Proceeding in M/s Crasto Guest House 
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The complainant Mrs. Judith Almeida remained present in person and 
submitted that mapping of the structures has not been done, 
documents submitted by the respondent are wholly illegal and Sale 
deed dated 12/08/2008 doesnLl mention any structures. No structures 
are shown in DSLR plan 2006.PIL 4/2013 is filed for the said 
extension. The respondent remained present through his 
representative and sought additional time to file submission before 
the Authority. 

5. Proceeding in Mis J.B Guest House 
The complainant Mrs. Judith Almeida remained present in person and 
submitted that the Survey Nos are wrongly recorded in inquiry 
committee report, further complainant requested for fresh mapping by 
DSLR. The matter is before the mamlatdar regarding mundkarial 
issue. The respondent remained present through his representative; 
complainant as well as respondent sought additional time to file 
submission before the Authority. 

6. Proceeding in Mis Shamiraj Hotels 
The complainant Mrs. Judith Almeida remained present in person and 
submitted that plan which is submitted by respondent is not available 
with TCP department. The report dated 29/09/2013 by village 
panchayat depicts G+2 structures prepared by architect. The 
structures are within NDZ and FAR have been extended. 
Complainant also drew attention of the Authority to a report dated 
16/01/2018 submitted by Additional Collector to GCZMA. The 
respondent remained present through his representative. 
Complainant as well as respondent sought additional time to file 
written submission before the Authority. 

7. Proceeding in Colva Residency Goa Tourism Development 
Corporation (GTDC). 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his authorized representative. 
The Respondent stated that the said structures are prior to 1991, 
complainant interalia submitted that the mapping is required to 
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ascertain the extension if any. Further, complainant as weil as 
respondent sought additional time to file written submission before 
the Authority. 

8. Proceeding in Hotel Baywatch 
The complainant Mrs. Judith Almeida remained present in person and 
submitted that GCZMA in its earlier meeting was presented with a 
report of Deputy Collector depicting various illegalities in the said 
hotel. The plan will have to be approved by TCP department. Further, 
the complainant submitted that there are various Survey Nos in this 
area which falls within 25mt of HTL. The respondent remained 
present through his representative and interalia submitted that there 
are no illegalities committed by the respondent. The plans are 
approved in 2005 pertaining to repair. Complainant as well as 
respondent sought additional time to file written submission before 
the Authority. 

9. Proceeding in Soul Vacations-Colmar Condominium 
The complainant Mrs. Judith Almeida remained present in person and 
submitted that the GSCCE has not granted approved plan. The 
permission which was taken for residential complex is converted into 
resort. The waterbody which was present at site was converted into 
swimming pool and the permission granted by GCZMA for biofencing 
wall is actually seen as a concrete wall at the site. Further, 
complainant submitted that completion certificate is not given for 
construction.The respondent remained present through his 
representative and sought additional time to file submission before 
the Authority. 

10. Proceeding in Hotel Silver Sands 
The complainant Mrs. Judith Almeida remained present in person and 
submitted that barring one structure all the construction is new. 
Village Panchayat had issued demolition orders. The said structure is 
G+1. Respondent remained present through his authorized 
representative and submitted that the structures are prior to 1991 and 
there is no new construction. The village Panchayat filed affidavit 

Page 18 of 30 

325



before Honlble high court stating they have dropped the proceedings 
against the respondent. Both the parties to file written submissions 
before the Authority. 

11. Proceeding in Tonia Estates and Resorts Pvt Ltd 
The complainant Mrs. Judith Almeida remained present in person and 
the respondent remained present through his representative. 
Complainant submitted that the forum had approached Honlble NGT 
Pune. The construction is going on the bank of Colva creek. 
Demolition order was issued by village Panchayat. Respondent 
submitted that the said matter is before Honlble High court of Bombay 
at Goa for final hearing. The permission issued by the GCZMA for 
proposed repair and reconstruction is challenged before the High 
Court of Bombay at Goa. Matter before the Honlble NGT is disposed 
of. The demolition orders issued by Village Panchayat are set aside. 
DSLR map of 2011 tally in toto to the actual situation on ground. As 
Honlble High Court is already seized of the similar matter, the 
respondent prayed for disposal of the case with GCZMA. This was 
objected by the complainant. The Authority directed both the parties 
to submit written submissions in this regard. The decision of whether 
to proceed further in this case would be taken after receipt of written 
submissions. 

12. Proceeding in M/s Boomerang Bar Restaurant 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his representative. The 
complainant as well as respondent sought additional time to file 
written submission before the Authority. 

13. Proceeding in Colmar Beach Resort 
The complainant Mrs. Judith Almeida remained present in person and 
submitted that village Panchayat had issued demolition order to the 
said structures, there was no permission was taken from the GCZMA. 
Further, complaint requested the Authority to conduct DSLR survey 
and mapping of the site. The respondent remained present through 
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his representative. Complainant as well as respondent sought 
additional time to file submission before the Authority. 

14. Proceeding in M/s Quinsan Cottages 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his authorized representative. 
The complainant submitted that there is encroachment and trespass; 
the structures are put by tress passers. No permission is taken from 
GCZMA. Respondent relied on the inquiry committee report 
submitted by Inquiry committee of GCZMA and the documents 
submitted before inquiry committee. which states that the structures 
are existing prior to 1991. 

15. Proceeding in Mis Longuinhos Beach Resorts 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his representative. The 
complainant requested the Authority to conduct DSLR survey and 
mapping of the site. 
Further complainant as well as respondent sought additional time to 
file submission before the Authority. 

16. Proceeding in Department of Tourism 
The complainant Mrs. Judith Almeida remained present in 
person.Respondent was absent.Complainantsubmitted that 
respondent has extended the temporary stalls and converted them 
into restaurant. 

17. Proceeding in M/s Lucky Star Ventura Fernandes 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his representative. 
Complainant as well as respondent sought additional time to file 
submission before the Authority. 

18. Proceeding in Mis Mickey Bar and Restaurant 
The complainant Mrs. Judith Almeida and Adv. Juvett 
Dsouzaremained present in person and respondent was absent. 
Complainantrelied and reiterated on complaint and contents therein. 
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The complainant further submitted that she has recently filed 2 
complaints and the violator has demolished sand dunes at site. The 
complainant requested the Authority to conduct DSLR survey and 
mapping of the site. 

Decision: The Authority after hearing all the above parties, took on record 
submissions made by them. It directed all the parties to file written 
submissions before 14/8/18. The hearing on all the matters to continue in 
the next GCZMA meeting on 14/08/2018. Personal hearing notices were 
waived off. 

Case No.1.4 
To discuss and decide on the letter dated 31/07/2015 received from 
the Ministry of Environment, Forest & Climate Change (MoEF&CC) 
with regard to NOC/Permission for repairs and renovation I 
reconstruction of the Hotel unit in Sy.No. 336/1-A of Benaulim village, 
Salcete Taluka, by M/s. Triumph Realty Pvt. Ltd. 

Background: 
1. The proposal received from M/s. Triumph Reality Pvt. Ltd was placed 
before the Authority on various occasions vis- a-vis complaint and the Writ 
Petition No. 23 of 2013 before the High Court of Bombay at Goa filed by 
the Benaulim Civic & Socio Forum. 
2. M/s. Triumph Reality Pvt. Ltd. had filed an application for issue of NOC / 
permission for repair/ renovation of the hotel in the plot of land under the 
Sy. No. 336/1-A of Benaulim Village, Salcete L Goa dated 10/11/2014 
requesting to review / recall the communication dated 19/09/2014 by the 
Office of the GCZMA, and to decide the same along with the Show Cause 
Notice dated 22/05/2014. 
3. Upon receipt of the same the site was re-inspected by the Expert 
members of the GCZMA. Further vide applicationM/s. Triumph Realty Pvt. 
Ltd sought review of the decision taken during 153rd GCZMA meeting held 
on 18/07 2017. 
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The said matter was discussed and deliberated during 169th GCZMA 
meeting held on 01/03/2018 wherein the Authority decided to reject the 
said application. 

Decision:The Authority observed that review applications are being filed by 
respondentseven though an exhaustive proceeding have been undertaken 
to arrive at a decision. Also, it goes without saying that if a party is 
aggrieved by an order of the Authority remedies in terms of appeal before 
Honlble NGT Court are available to them. The authority is already 
overburdened with backlog of pending cases and complaints. In such a 
situation, review applications for the cases which have already been 
decided after detailed hearing, add to the pendency and hampers the 
disposal of other cases by GCZMA. As such, admission of review 
application has to be exercised with caution and only in exceptional 
circumstances and such window to file review cannot be ad infinitum. A 
legal opinion in the matter of review is required . Further, review 
applications are being used as a tool to frustrate the execution of the orders 
passed by the Authority. In the present case as well orders as per the 
resolution of 153rd meeting of GCZMA has not been passed. Therefore, 
Authority resolved to issue the orders as per its 153rd Meeting decision 
immediately and to refer the reconstruction application by M/s TRPL for 4 
structure in 200-500 mtrs of HTL in Sy. No. 336/1-A of Benaulim Village to 
MOEF as the proposed structures are to be run as a hotel. 

Case No.1.5 
To decide and deliberate on the Complaint regarding Illegal 
Construction & Extension of Houses in Property bearing Sy. No. 99/3 
of Bambolim Village, Tiswadi, Goa. 

Background 

The Office of GCZMA received a complaint letter dated 04/03/2016 from 
Mr. SavioNunes of Bambolim Beach Resort, Bambolim, Goa with regard to 
the Alleged illegal extensions to the residential houses bearing H. Nos. 83, 
84, 89 and 93 thereby causing encroachments in property bearing Sy. No. 
99/3 of Bambolim village, without obtaining prior permission from the owner 
of the property or from the concerned authorities and are in violation of 
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CRZ Notification 2011. So, a site inspection was fixed to see the site, verify 
the alleged illegal construction done and the documents. Accordingly 
detailed site inspection report was submitted by the expert member 
(GCZMA). 

Decision: The authority perused the site inspection report submitted by the 
Expert member GCZMA, and decided to call the parties for personal 
hearing before Authority. 

Case No.1.6 
To decide and deliberate on the Complaint regarding alleged Illegal 
Construction I Extension of House in the Property Bearing Sy. No. 
99/3 of Bambolim, Village, Tiswadi, Goa. 

Background 

Office of the GCZMA received a complaint letter dated 04/03/2016 from Mr. 
SavioNunes of Bambolim with regard to alleged illegal constructions 
/extension of house done in the property bearing Sy. No. 99/3 of Bambolim, 
Tiswadi within CRZ limits, carried out by Mr. LourenceFigueredo in flagrant 
violation of CRZ notification 2011 without obtaining any proper permission 
from the competent authority. 

Decision: The authority perused the site inspection report submitted by the 
Expert member GCZMA, and decided to call the parties for personal 
hearing before Authority. 

Case No.1 .7 
To comply with the Order dated 12/01/2017 in Application No. 
170/2016 of the Hon'ble National Green Tribunal at Pune filed by Mr. 
KashinathShetye and to decide on the alleged illegal construction 
carried out by Mrs. Sheila Dhody by building / constructing various 
hotels i.e. (Casa Vagator, Casa Colvale, Casa Britona, Casa Baga and 
Casa Anjuna) within NDZ area of Bardez Taluka. 

Background-
142- resolution, 
review application. Review application hearing 
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The said matter was placed for grant of personal hearing during 151st 

GCZMA meeting held on 15/06/2017.Authority after detailed discussion 
and due deliberation and in view of the fact that the complainant has filed 
an application before the Honlble NGT , Pune challenging the decision of 
the Authority to review, the Authority decided to await the orders of the 
Honlble NGT in this regard. Subsequently the Authority issued notice of 
personal hearing to both the parties during 164th GCZMA meeting held on 
18/01/2018, however the meeting was called off.The matter has been 
pending and the Authority may decide. 

Decision:The Authority observed that review applications are being filed by 
respondentseven though an exhaustive proceeding have been undertaken 
to arrive at a decision. Also, it goes without saying that if a party is 
aggrieved by an order of the Authority remedies in terms of appeal before 
Honlble NGT Court are available to them. The Authority is already 
overburdened with backlog of pending cases and complaints. In such a 
situation, review applications for the cases which have already been 
decided after detailed hearing, add to the pendency and hampers the 
disposal of other cases by GCZMA.Further, review applications are being 
used as a tool to frustrate the implementation of decision and execution of 
the orders passed by the Authority. In the present case as well, the 
demolition order as per the resolution of 142nd GCZMA meeting held on 
28/02/2017 has not been issued till date. As such, Authority rejected the 
review application and re-affirmed its decision as per the resolution of 142nd 

GCZMA meeting held on 28/02/2017. Orders be passed as per above 
immediately. 

Item No.2 

Case No. 2.1 

Repair of the Existing Structure in Sy. No. 120/25 of Nagorcem-
Palolem in Canacona Taluka, Goa. 

Background 
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Mr. Omkar Narayan Komarpanth from Nagorcem-Palolem submitted an 
application to GCZMA on 24/05/2018 requesting for a NOC for repair of the 
existing structure in Sy. No. 120/25 of Nagorcem-Palolem in 
CanaconaTaluka. So, a site inspection was fixed to see the site, verify the 
CRZ zoning and the documents. Site inspection report has been submitted 
by the Expert member (GCZMA) recommending approval of the proposal. 

Decision: The members perused the agenda note, inspection report of the 
Expert Members and noted that the proposal is for repair of the existing 
residential house bearing Sy. No. 120/25 of Nagorcem-Palolem in 
Canacona Taluka. The area lies in 200 - 500m of CRZ Ill wherein repair 
and renovation of existing structure is permissible as per Para 8 Ill B (vii) of 
the CRZ Notification, 2011(as amended from time to time). As such, the 
Authority resolved to approve the above proposal . 

Case No. 2.2 

To deliberate on purchase of 4 numbers of Desktop computers and 1 
office laptop in the office of GCZMA 

Background: 
The GCZMA office currently has 14 nos of staff and only 9 nos of desktop 
computers are available with the office from which 3 nos. are provided by 
department of science & Technology, currently desktop computers are 
insufficient for the use of 14 nos of staff. Hence the Authority intends to 
purchase additional 3 nos of desktop computers and 1 laptop for office use. 
As per the circular No. 7(43)/2017-18/DOIT/SDA for hardware 
procurement/380 dated 15/06/2018 of department of Information 
technology, the Government has decided to nominate Info tech corporation 
Goa limited (ITG) as a State Designated agency (SDA) for executing 
procurement of all ITC equipment for all government Departments , PSUs 
and autonomous bodies. The members were also briefed about the need of 
having a dedicated 2 mbps internet connection in the office of GCZMA. 

Decision: The members perused the agenda note and the Authority 
resolved to approve the purchase of 4 numbers of desktop computer and 1 
office laptop in the office of GCZMA through ITG. Further, it also directed 
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Member Secretary to initiate necessary steps for an uninterrupted internet 
connection in the office of GCZMA. 

ADDITIONAL AGENDA ITEMS 

Case NO. 2.3 

Minor Technical changes in the approved plans (i.e. for addition & 
alteration to the existing house in the property bearing survey no. 
180/2 of Calangute village by Mr. Joao Pedro M.A. Fernandes. 

Background: The said proposal was approved in the 145th GCZMA 
meeting held on 04/04/2017 wherein after detailed discussion and due 
deliberations and on considering the report of the site inspection conducted 
by Shri. AudhootBhonsule and Dr.PrabhakarShirodkar Expert Members 
(GCZMA), the Authority decided to approve the said revised proposal in 
accordance to the provision of the (Para VIII) of the CRZ Notification 2011, 
as amended foraddition & alteration to the existing house in the property 
bearing survey no. 180/2 of Calangute village. 

Accordingly, NOC was issued vide letter dated 18/04/2017. Subsequently, 
the applicant sought approval of the NGPDA for the same. However, the 
NGPDA has suggested changes in the plans like level of development floor 
area exceeds permissible limit as the property is accessible by existing 
3.00-4.00 mts wide road. 

In view of the above the NGPDA has now submitted revised plans,for 
addition & alteration to the existing house,rest all remains unchanged. 

Decision: Authority after perusing the agenda note and after discussion 
decided to refer the plans to Expert Members for their comments. It further 
decided that before granting any permission and approval in future, the 
plans will be sent to respective TCP department or NGPDA for necessary 
examination to avoid duplication of efforts. 

Case NO. 2.4 
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Minor Technical changes in the approved plans (i.e. for addition & 
alteration to the existing house in the property bearing survey no. 
174/5 of Calangute village by Mr. Joao Pedro M.A. Fernandes. 

Background: The said proposal was approved in the 145th GCZMA 
meeting held on 04/04/2017 wherein after detailed discussion and due 
deliberations and on considering the report of the site inspection conducted 
by Shri. AudhootBhonsule and Dr.PrabhakarShirodkar Expert Members 
(GCZMA), the Authority decided to approve the said revised proposal in 
accordance to the provision of the (Para VIII) of the CRZ Notification 2011, 
as amended foraddition & alteration to the existing house in the property 
bearing survey no. 17 4/5 of Calangute village. 

Accordingly, NOC was issued vide letter dated 18/04/2017. Subsequently, 
the applicant sought approval of the NGPDA for the same. However, the 
NGPDA has suggested changes in the plans like level of development floor 
area exceeds permissible limit as the property is accessible by existing 
3.00-4.00 mts. wide road. 

In view of the above the NGPDA has now submitted revised plans,for 
addition & alteration to the existing house,rest all remains unchanged. 

Decision: Authority after perusing the agenda note and after discussion 
decided to refer the plans to Expert Members for their comments. It further 
decided that before granting any permission and approval in future, the 
plans will be sent to respective TCP department or NGPDA for necessary 
examination to avoid duplication of efforts. 

Case No. 2.5 

To decide on letter received from Village Panchayat St. Andre, Goa 
Velha regarding application from Margarida Dias Zuari requesting to 
issue NOC to start multipurpose hall in house Nos 1141 & 1141/1 in 
the property bearing survey no. 180/1 and 180/2 situated at village 
Goa velha. 

GCZMA issued NOC vide letter dated 19/04/2017to Mr. Clement Dsouza 
for proposed repairs of houses bearing H.Nos 1141(New) (Old H. no. 871) 
and 114/1 (new) (old No. 872) located in the property bearing survey no. 
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180/1 and 180/2 situated at village Goa velha .Now this office received a 
letter from Village Panchayat St. Andre, Goa Velha dated 18/07/2018 
stating that the applicant intends to start a bar & restaurant and multi 
purpose closed events hall in the said premises. The said property is 
situated behind petrol pump at Goa velha and such activities are 
permissible in the CRZ area. 

Decision: The Authority after perusing the agenda note decided to conduct 
site inspection by expert member of GCZMA before taking any decision in 
the matter. 

Case No. 2.6 

Gross Violation of CRZ Regulation due to Excessive Sand Extraction 
at 3 Different Places viz. Ghano-SavoiVerem, Mest Wada and 
Vaghurme in vere-Vaghurme Village of Ponda Taluka, Goa. 

Background 

Shri. Dataram Desai, Chairman of BMC at vere-Vaghurme complained to 
GCZMA vide letter dated 08/05/2018 alleging gross violation of CRZ 
Regulation by excessive extraction of sand from the riverine areas at 3 
different locations, namely Ghano-Savoi, Mestwada and vere-Vaghurme in 
Ponda Taluka. So, a site inspection was fixed to see the site, verify the 
CRZ zoning area and the permissions/documents. 

Decision: The Authority after perusing the agenda note and the site 
inspection report submitted by Expert member (GCZMA) decided to 
communicate the same to Directorate of Mines & Geology (DMG), Panaji 
Goa and Collector North, Panaji Goa to take immediate action on illegal 
sand mining on site. 

Case NO. 2.7 

SUO moto cognisance of the report dated 15/05/2017 by Expert 
member of GCZMA in the matter of Mr. Lourenco Diogo Jose 
Rodrigues Vis. Mr. Anthony F. Fernandes with regard to complaint of 
alleged illegal construction of a house just 3 m away from the River 
Zuari in the property bearing Sy. No. 115/1-F of Goa Velha, Tiswadi-
Goa within CRZ limits 
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The site was inspected by the Expert Members of the GCZMA. The 
observations recorded during the site inspection are as follows: 

i) The proposed site is in NDZ area abutting the bank of river Zuari. 
ii) The foundation of the said house towards the southern side is on 

the retaining wall of the river. 
iii) The house is a G+1 structure, which is not usually permitted in the 

NDZ area. 
iv) The house owner produced house tax receipts dating back from 

1989-90 onwards. So also produced the repair license from V.P. 
Agassaim of 1989. 

v) The alleged violator belongs to a fishing community and so 
produced a fishing license of the year 1928 in the name of Mrs. 
Vitorinats father. 

vi) Also, a fishing license in the name of Vitorina from 1957 was 
produced along with a canoe license which proved that the 
proponent is having fishing business since 1928. 

vii) The said house does not look like old house to which the 
proponent said that they have only renovated the house in recent 
years. 

viii) However, they did not produce any NOC for the said 
renovation/repair from GCZMA. 

ix) The representative of Mrs. Vitorina made a passing remark that 
the Complainant who is their neighbor has also constructed a G+1 
structure near his old house abutting the road in an NDZ area. 

Conclusion & Recommendation 

i) The house is renovated I repaired by the respondent and this has 
been agreed upon by the respondent. 

ii) There are all licenses of fishing activity being carried out by them 
from their ancestral times. 

iii) The house tax receipts and the repair license of V.P. Agassaim 
indicated that the house was existing prior to 1991. 

iv) However there is no evidence to know that the existing house was 
G+1 structure prior to 1991 , whereas the photos produced by the 
complainant show the present house only. 
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v) The renovation done is definitely in recent times and not prior to 
1991 for which a NOC from GCZMA was highly necessary. 

vi) Moreover, the complainant himself has constructed a new G+1 

house in the NDZ, area opposite the road which is not seen in the 

Sy. Plan. 

vii) Hence both the parties may be called to depose before the 
Authority before finally disposing the case. 

Upon perusal of the site inspection report submitted by the Expert 
Members it is seen that , the complainant himself has constructed a new 
G+1 house in the NDZ, area opposite the road which is not seen in the 
Sy. Plan. 

In view of the above Authority may deliberate and decide. 

Decision: The Authority took cognizance of the findings of the Expert 
Member inspection report and decided to undertake site inspection of the 
said survey number to ascertain the facts in the matter. 

The meeting ended with a vote of thanks to the chair. 

Page 30 of 30 

Sd/-
(Ravi Jha, IAS) 

Member Secretary, GCZMA 

337



ANNEXURE R-32
MINUTES OF THE 181 st MEETING OF THE GOA COASTAL ZONE MANAGEMENT 

AUTHORITY (GCZMA} HELD ON 14/08/2018 (TUESDAY) AT 3:30 P.M. IN THE 
CONFERENCE HALL, 2No FLOOR, SECRETARIAT. PORVORIM -GOA. 

The 181 stmeeting of the Goa Coastal Zone Management Authority (GCZMA) was held 
under the Chairmanship of the Secretary (Environment), on 14/08/2018 (Tuesday) at 
3:30 p.m. in the conference hall, 2nd floor, Secretariat, Porvorim - Goa. 

The following members were present for the meeting: 
1. Principal Secretary (Environment) / Chairman (G'CZMA). 
2. Director, Directorate of Tourism, Government of Goa. 
3. Representative on behalf of Director, Directorate of Fisheries Government of 

Goa. 
4. Representative on behalf of Deputy Conservator of Forests, Department of 

Forests, Government of Goa. 
5. Representative on behalf of Director, Directorate of Settlement & Land Records, 

Panaji, Goa. 
6. Representative on behalf of Director, Water Resources Department 
7. Shri. Audhut J. Bhounsule, Expe~ Member (GCZMA). 
8. Shri. Suhas Godse, Expert Member (GCZMA) 
9. Shri. Srirang Jambhale, Expert Member (GCZMA) 
10. Dr.Prabhakar Shirodkar Expert Member (GCZMA) 

11 . Dr.Nandkumar Sawant Expert Member (GCZMA) 
12. Member Secretary (GCZMA). 

Item No. 1: 

Case No.1.1 

To discuss and decide on the reports submitted by the Inquiry committee of the 
GCZMA after completing its inquiry and has submitted 18 reports interalia stating 
its recommendations. 

Background: The present matter is part of Suo mote WP No. 02/2006 of Hon'ble High 
Court of Bombay at Goa. The matter was earlier placed in 115th GCZMA meeting held 
on 04/04/2015 wherein, the case was referred to Inquiry committee of GCZMA for 
detailed report. 
The said matter was deliberated in 179th GCZMA meeting held on 19/07/2018 for grant 
of personal hearing to the all concerned parties. 

Accordingly personal hearing notices issued to all the parties including complainant to 
appear before it on 31/07/2018. Accordingly the said matter was placed during 180th 

GCZMA meeting held on 31/07/2018 for grant of personal hearing, wherein the authority 

Page 1 of 15 

338



heard the parties and directed all the parties to file written submissions on or before 
14/08/2018 and matter reserved for hearing on 14/08/2018 .. 

The proceedings of each case in the meeting held on 14/08/2018 are as follows:-

1. Proceeding in Mr. Ashok Kumar Vaid 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained absent for the hearing .. The complainant submitted that 
that there exists huge structure; the said structure is in NDZ surrounded by 
paddy field. 
The Authority decided to verify from records whether the notice has been 
received by the respondent and thereafter issue fresh notice for personal 
hearing. 

2. Proceeding in Captain J.P.Dias 
The complainant Mrs. Judith Almeida remained present in person . Respondent 
remained absent. The Authority decided to verify from records whether the notice 
has been received by the respondent and thereafter issue fresh notice for 
personal hearing 

3. Proceeding in Ashok VikhePatil 
The complainant Mrs. Judith Almeida remained present in person and Advocate 
represented the respondent. Complainant filed written submission enclosing 
copies of letters dated 03/08/2007 and Stay order before Deputy Collector dated 
11/06/2001.and provided copies to the respondent as well as the Authority .The 
Advocate present for the hearing on behalf of the respondent sought time till 27th 

August to file a reply to the submissions made by the complainant. The Authority 
granted time to the respondent upto 27 th August to file reply. 

4. Proceeding in M/s Crasto Guest House 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant provided 
additional documents on which she is proposed to be rely upon to the Authority 
and a copy to the respondent. Further the respondent sought time to file a reply 
by 28/08/2017.Accordingly Authority took a note of the written submission made 
by the complainant and directed respondent to file reply by 28/08/2018. 

5. Proceeding in M/s J.B Guest House 
The complainant Mrs. Judith Almeida remained present in person and Advocate 
remained present on behalf of the respondent. Complainant produced additional 
documents on which she proposed to rely upon to the Authority and a copy to the 
respondent. Further complainant submitted that the said structure falls in survey 
no. 12/3 of Colva village. The respondent sought time to file a reply 
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by27/08/2017.Accordingly, Authority took a note of the written submission made 
by the complainant and directed respondent to file reply by 27/08/2018. 

6. Proceeding in Mis Shamiraj Hotels 

The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents on which she proposed to rely upon to the Authority and a 
copy to the respondent. Further the respondent stated that he has applied for 
certified copies of documents before the GCZMA and further sought time to file a 
reply by 28/09/2017.Accordingly Authority took a note of the written submission 
made by the complainant and directed respondent to file reply by 28/09/2018. 

7. Proceeding in Colva Residency Goa Tourism Development Corporation 
(GTDCl. 

The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through their Adcvocate Shri Shivan Desai. . The 
Advocate for the Respondent stated that the said structures are prior to 1991 and 
filed written submissions with copy to the complainant.. Complainant interalia 
submitted that the mapping is required to ascertain whether extension if any is 
carried out by the respondents. The Authority decided to carry out mapping 
through DSLR to verify whether any extensions beyond the plans submitted by 
the respondent have been carried out at the site. 

8. Proceeding in Hotel Baywatch 

The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents on which she proposed to rely upon to the Authority and a 
copy to the respondent. Further complainant requested to the authority to carry 
DSLR mapping of the structure. The respondent sought time till 28/09/2018 to file 
a reply. Accordingly, Authority took a note of the written submission made by the 
complainant and directed respondent to file reply by 28/09/2018. 

9. Proceeding in Soul Vacations-Col mar Condominium 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents which she proposed to rely upon to the Authority and a 
copy to the respondent. Further the respondent stated that he has applied for 
certified copies of documents before the GCZMA and further sought time to file a 
reply by 28/08/2017.Accordingly, Authority took a note of the written submission 
made by the complainant and directed respondent to file reply by 28/09/2018. 
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10. Proceeding in Hotel Silver Sands 

The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents on which she proposed to rely upon to the Authority and a 
copy to the respondent. Further the respondent sought time to file a reply by 
28/09/2017 .Accordingly Authority took a note of the written submission made by 
the complainant and directed respondent to file reply by 28/09/2018. 

11. Proceeding in Tonia Estates and Resorts Pvt. Ltd. 
The complainant Mrs. Judith Almeida remained present in person and the 
respondent remained present through his representative. Complainant produced 
written submission before the Authority. Further the complainant submitted that 
they have filed an application before the Hon'ble NGT on 28/05/2014. The 
respondent 3 & 4 approached to the Hon'ble high court of Bombay at Goa in WP 
469/2014, for stay which was granted by the Order dated 28/07/2014.The 
Complainant submitted as under:-

1. The respondent has carried out further extensions and undertaken 
construction of new structures without permission hence a complaint was filed 
on 15.12.2014. 

2. The entire construction is on the border of the Colva Creek which is affected 
by the tidal effect. 

3. The 2006 DSLR maps available with GCZMA show all the buildings as new 
and in excess of authorised FAR .. 

4. Fresh mapping of structures is required to identify new extensions and 
structures which are post 2014. 

The Advocate for the respondent filed a written submission the brief summary 
which is as follows:-

1. The GCZMA has a filed an affidavit before the Hon High Court in W.P No 
751 /2008 dated 02/03/2009 wherein the GCZMA has referred to all the facts 
which were considered before granting the permission and GCZMA has 
submitted before the Hon'ble High Court that there is no illegality or 
irregularity in the grant of these permissions. 

2. The Village Panchayat of Colva also in their affidavit dated 29/06/2009 and 
02/03/2009 have categorically submitted that structures in question existed 
prior to 1991. 

3. The matter is pending before the Hon'ble High Court where in the 
permissions have been challenged and hence no inquiry can be undertaken. 

4. lnspite of this submissions made before the Inquiry Committee of the 
Authority, the Inquiry Committee proceeded with the inquiry and hearing. 

5. Pursuant to the directions of the Hon'ble High Court in W.P.No 150/1998, 
DSLR has carried out Survey and mapping of Structures and vide their letter 
dated 26/12/2011 have confirmed that the structures have been constructed 
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within the plinth area originally existing .. Further survey was carried out on 
25.07.2012 and based on the report of the DSLR the GCZMA granted 
permission dated 23.08.2012. 

6. That pursuant to the direction of the authority in view of the complaint filed by 
Goa Foundation, the GCZMA had directed DSLR to verify whether the 
structures have been constructed as ;per plinth area originally existed and as 
recorded in the DSLR survey mapping carried out as per the direction of the 
Hon'ble High Court in W.P. No 150/198 and Suo Motu W.P No 2 of 2006. The 
respondent also vide their letter dated 20/06/2012 requested to verify that the 
repair / renovation / reconstruction carried out as per the plan and sought 
confirmation from the Authority. 

7. That the DSLR was than directed to carry out the mapping of the said 
structures and confirm the details vis a vis the records available and those 
submitted by the Project proponent. 

8. That as per the report submitted by the DSLR , it is confirmed that the 
construction is a per the plans and plinth size submitted to the Authority while 
obtaining approvals and as per the plan submitted vide letter dated 
20/06/2012 by the respondent and accordingly approval was conveyed on 
23/08/2012 

9. All this aspects have been considered by the Inquiry Committee in its report 
and the inquiry committee examined the documents and permissions on merit 
and concluded that the structures are within the plinth area and constructed in 
accordance with law. 

1 0. The Advocate for the respondent and the complainant stated that they have 
no further submissions to make. 

The Authority decided to accept the findings in the Inquiry Committee Report and 
noted that it is reconstruction /repairs of all the authorised structures existing 
prior to 1991 within the area of 200 meters from the HTL in the No Development 
Zone of CRZ Ill area and has been carried out within the same plinth area. 
Further, it also noted that a case with the similar pleadings is pending before 
Hon'ble High Court of Bombay at Goa and thus decided to drop the proceedings 
in this case. 

12. Proceeding in M/s Boomerang Bar Restaurant 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents on which she proposed to rely upon to the Authority and a 
copy to the respondent. Further the respondent filed a preliminary reply and 
further sought additional time to file a reply by 28/09/2018.Accordingly Authority 
took a note of the written submission made by the complainant and the 
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preliminary reply filed by the respondent and directed respondent to file a further 
reply by 28/09/2018. 

13. Proceeding in Colmar Beach Resort 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents on which she proposed to rely upon to the Authority and a 
copy to the respondent. Further the respondent sought time to file a reply by 
28/09/2018.Accordingly, Authority took a note of the written submission made by 
the complainant and directed respondent to file reply by 28/09/2018. 

14. Proceeding in M/s Quinsan Cottages 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents on which she proposed to rely upon to the Authority and a 
copy to the respondent. Further the respondent sought time to file a reply by 
28/09/2018.Accordingly, Authority took a note of the written submission made by 
the complainant and directed respondent to file reply by 28/09/2018. 

15. Proceeding in M/s Longuinhos Beach Resorts 
The complainant Mrs. Judith Almeida remained present in person and 
respondent remained present through his Advocate. Complainant produced 
additional documents on which she proposed to rely upon to the Authority and a 
copy to the respondent. Further the respondent sought time to file a reply by 
28/09/2018.Accordingly Authority took a note of the written submission made by 
the complainant and directed respondent to file reply by 28/09/2018. 

16. Proceeding in Department of Tourism 
The complainant Mrs. Judith Almeida remained present in person. The Deputy 
Director Tourism, Shri Brijesh Manerikar remained present on behalf of the 
respondent. 
The complainant produced written submission and stated that the stalls have 
carried out extensions and also carrying out activities beyond the purpose for 
which it was originally allotted by the Department of Tourism. 
The respondent interalia submitted a copy of a plan and stated that the structures 
are prior to 1991 . Further the respondent submitted that department will carry 
inspection at the proposed site and necessary action will be taken against the 
occupier in case any violations are observed. 
The Authority decided to direct the Department of Tourism to carry out mapping 
of structures through DSLR and superimpose the same on the original approved 
plans and ensure that all the extensions carried out beyond the original approved 
plans are demolished. 
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Proceeding Lucky 

Proceeding Mickey 

alleged illegal development plots Property 
Bearing Sy. 275/1, Paddy Morambi-O-Grande, Village 
Merces, Tiswadi, 

Background 
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. 
The Advocate on behalf of village panchayat submitted that there are no permissions 
issued by the Village Panchayat for the said construction .. The respondent sought time 
before the authority to file submission to the Authority. 

Decision: The authority after hearing both parties and considering written and oral 
submissions made by both the parties directed the respondent to file any submission if 
to the office of GCZMA before 28/08/2018 with a copy of the same to the respondent. 

Case No. 1.3: 

To discuss and decide on the complaint with regard to alleged illegal 
construction in the property bearing Sy. No. 136/4, 136/10, 136/13, 136/16 at Wadi, 
Candolim. Bardez - Goa and to comply with the Order dated 06/07/2017 passed by 
the Hon'ble NGT, Pune in Application No. 88/2016 

The said matter was placed for discussion and deliberation during 1661h GCZMA 
Meeting held on 27/12/2017, wherein the authority decided to carry out joint site 
inspection and survey along with surveyor of DSLR on 10/01/2018. However, the survey 
exercise could not be completed. 

Subsequently, vide order dated 06/07/2018 the Honble NGT interalia directed to carry 
out the survey and mapping work on 18/07/2018 and 19/07/2018. In this regard, the 
office of DSLR has vide letter dated 31/07/2018 received on 02/08/2018 have forwarded 
mapped survey plan. 

Proceeding:Advocate Winson Braganza and Mr. James Mathew on behalf of the 
complainant Mr. Nandalal Khemkha was present. Respondents along with their 
respective advocates Nitin Sawant, Adv. A Sawant were remained present. 

Advocate on behalf of the complainant submitted that he has not received the DSLR 
plan and requested the Authority for a copy of same. The Authority noted the 
submissions and directed the complainant to collect the necessary documents and 
plans from the GCZMA office for which both the parties agreed. 

Decision: The Authority after hearing both the parties and taking into considering the 
oral submissions made by the parties , Authority directed the complainant as well as 
respondent to collect the necessary copies of any documents or plans from the office of 
the GCZMA and further decided to hear both the parties on 31/08/2018. Personal 
hearing notices were waived off by the complainants as well as the respondents. 

Case No. 1.4: 

To comply with the Order dated 28/09/2016 passed by the Hon'ble NGT in 
Application bearing No. 181/2015 in the matter of Mr. Anthony D'Souza and Teso 
Waterfront 
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Brief Summary: 
A complaint letter dated 16/01/2015 was received from Siolim Vaddy Nagarik Samittee with 
respect to the alleged illegal construction of a night club (Teso Waterfront) carried out by Mrs. 
Telma Desa Pinto in the property bearing Sy. No. 305 and in adjacent properties bearing Sy. 
No. 301 and 304 at Vaddy Siolim, Bardez - Goa. 

The said matter was placed in the 1561h GCZMA meeting held on 22/08/2017 wherein 
the Authority noted that the Respondent is absent as such in terms of natural justice 
decided to grant a final opportunity of hearing in the matter to both the parties on 
12/09/2017 and accordingly, to communicate the date of hearing to the parties well in 
advance. The complainants present for the hearing took note of the same. The said 
matter was placed before the Authority for grant of personal hearing to the parties. 

Proceedings: Adv. S. Desai was present on behalf of Teso Water front, he submitted 
that the structure are reflected in cadastral maps hence it is present prior to 1991. 
Further temporary structures are erected pursuant to provision and permission by 
GCZMA authority and continues to be existing on the side. An application for permission 
has now been submitted to GCZMA for the present year as MoEF Notification dated 
3/05/2017 permits continuous of structure (temporary) during the monsoon, the 
temporary structure need not be demolished. He further submits that vide his 
representation in March has objected to earlier inspections report of expert members 
and submits that GCZMA should grant permission and withdraw demolition. Mr. Joseph 
Noronha appeared in person and submitted written submission and relied on his written 
submission . 

Decision: The Authority noted that both the parties have been heard and there is not 
additional evidence placed on record by the respondent and therefore decided to issue 
demolition orders for all the illegal constructions carried out in Survey No 301/1 in 
Village Panchayat Siolim, Bardez, Goa including the concreted flooring, jetty and 
swimming pool and restore the land to its original within 15 days , failing which the SOM 
to demolish the aforementioned structures and restore the land to the original 

Case No.1 .5 

To discuss and decide on the Application dated 14/02/2017 received from the Goa 
Tourism Development Corporation Ltd. for Review / Recall Of the order dated 
30/10/2015 and Memorandum dated 19/08/2016 issued to M/s Mabarest Hotels Pvt. 
Ltd. in respect of demolition of the illegal construction of the structures carried 
out by in the property bearing Sy. No. 212/5, 6 and 7 of Village Anjuna, Bardez-
Goa 

The GCZMA vide an Order of demolition bearing No. GCZMA/ILLE-COMPU14-
15/159/1846 dated 30/10/2015 directed M/s Mabarest Hotels Pvt. Ltd. to demolish the 
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illegal construction of structures in the property bearing Sy. No. 212/5, 6 & 7 of Village 
Anjuna, Bardez - Goa and to restore the land to its original condition within a period of 
15 days and to file a compliance report within a period of 3 days failing which directions 
will be issued to the Deputy Collector & S.D.O, Bardez to verify if the structures are 
removed and in the event the same are not removed I demolished the Deputy Collector 
shall remove the said structures within a period of 2 weeks thereafter and recover the 
expenses from M/s Mabarest Hotels Pvt. Ltd. 

The said matter was placed before the authority during its 171 st GCZMA meeting held 
on 10/04/2018 wherein Authority after perusing the communication dated 07/12/2017 
from GTDC enclosing the report submitted by DSLR.-Panaji, Goa and further after 
detailed discussion and deliberation decided to direct the surveyor of DSLR to carry re 
survey of the proposed site. 

The representative of DSLR present for the meeting informed that the exercise for 
mapping has been completed and the plans will be submitted to the Authority shortly. 

Decision: The Authority decided to await the submission of-map by the DSLR. 

Case No.1.6 

To discuss on a Complaint from Mr. Kashinath Shetye & others alleging illegal 
construction of new house by cutting Mangroves and filling of Creek within CRZ 
area in the Property bearing Sy. Nos. 3/1, 3/2 and 3/3 of Adcolna Village in Ponda 
Taluka. 

Background 

GCZMA received a complaint letter dated 23/05/2016 from Mr. Kashinath Shetye & 
others alleging illegal construction of new house by cutting Mangroves and filling of 
Creek within CRZ area in the property bearing Sy. nos. 3/1 , 2 and 3 carried out by Mr. 
Jairam Govind Kholkar, Mr. Keshavnath Shantaram Naik and Mrs. Kavita S. Naik at 
Adcolna, Ponda-Goa. 

Decision: The Authority after perusing the agenda note and the site inspection report 
submitted by the expert member (GCZMA) and after detailed deliberation decided to 
issue show cause notice to the Mr. Jairam Govind Kholkar, Mr. Keshavnath Shantaram 
Naik and Mrs. Kavita S. Naik for carrying out illegal construction of new house by cutting 
Mangroves and filling of Creek within CRZ area in the property bearing Sy. nos. 3/1, 2 
and 3 of Adcolna, Ponda-Goa and further decided to carry out a survey through DSLR 
to verify whether the structures in question are within NDZ of the river and call the 
parties for personal hearing before the Authority. 

Case No. 1.7 

To decide on a Complaint Regarding Alleged Violation by Panaji Community 
Centre and Mis Albuquerque & Noronha in Property bearing PT Sheet No. 106 and 
Chalta No. 37 and 37-A of Maia. Panaji. Goa. 
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Background 

GCZMA received a complaint letter dated 07/03/2016 from Mr. Kashinath Shetye & 
others alleging CRZ violation carried out by Panaji Community Centre and M/s 
Albuquerque & Noronha in property bearing P T Sheet no. 106 of Chalta no. 37 and 37 -
A of Maia, Panaji. 

Decision: The Authority after perusing the agenda note and the site inspection report 
submitted by the expert member (GCZMA) and after detailed deliberation decided to 
issue show cause notice to the Panaji Community Centre and M/s Albuquerque & 
Noronha for carrying out alleging CRZ violation in Property bearing PT Sheet No. 106 
and Chalta No. 37 and 37-A of Maia, Panaji, Goa and further decided to call the parties 
for personal hearing before the Authority. 

Item No.2 

Case no.2.1 

To discuss on an application letter dated 09/08/2018 regarding revised NOC for 
proposed reconstruction and development of existing indoor stadium in land 
bearing indoor stadium in land bearing PT sheet No.97/chalta Nos 2, 7 1 PT sheet 
No.98/Chalta Nos 13 and PT sheet no. 79/Chalta No.1 (confirm) .P.t. sheet no.97 
chalta Nos 01 (provisional ) situated at Campal I Panaji city, Tiswadi taluka., Goa. 

Background: This office this office had earlier issued NOC vide letter No. 
GCZMA/N/16-17/57/2147 dated 10/02/2017 to Sports Authority of Goa, for proposed 
reconstruction of existing indoor stadium and proposed office building in land bearing 
PT sheet No.97/chalta Nos 2, 7, PT sheet No.98/Chalta Nos 13 and PT sheet no. 
79/Chalta No.1.P.t. sheet no.97 chalta Nos 01 situated at Campa! , Panaji city, Tiswadi 
taluka., Goa. The said NOC has been submitted by the applicant to NGPDA for 
technical clearance. 

Decision: The Authority after perusing the agenda note and the revised plan submitted 
by the applicant decided to approve and issue the revised plan as sought by the 
NGPDA to the extent of the area statement and road widening for the proposed 
reconstruction and development of existing indoor stadium in land bearing PT sheet 
No.97/chalta Nos 2,7, PT sheet No.98/Chalta Nos 13 and PT sheet no. 79/Chalta No.1 
(confirm) .P.t. sheet no.97 chalta Nos 01 (provisional ) situated at Campa!, Panaji city, 
Tiswadi taluka. , Goa. 

Case no.2.2 

To decided on a NOC for the Proposed Construction of Residential Bungalow in 
Sy. No. 206/1-B of Calangute Village, Bardez, Goa. 

Background 

Mr. Ashok Meher from Palghar, Maharashtra submitted an application to GCZMA on 
12/12/2017 requesting for a NOC for the construction of a residential bungalow in Sy. 
No. 206/1-B of Calangute Village. So, a site inspection was fixed to see the site, verify 
its CRZ zoning and the documents. 
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Decision:The Authority noted the agenda note and site inspection report by the expert 
member (GCZMA) the Authority noted that the said proposal is for construction of 
residential bungalow which is permissible activity as per CRZ. However in view of the 
order of Hon'ble National Green Tribunal dated 22/11/2017 passed by Hon'ble NGT, 
Delhi in the matter filed by M/ Mehdad & anr V/s Ministry of Environment, Forests & 
Climate Change &ors, the Authority concluded that NOC for new construction cannot be 
granted at this stage and to intimate the applicant accordingly. 

Case no.2.3 

To decide on a NOC for Repair/ Renovation of Existing House no. 9/135 at 
Maleliwada, Palolem, Canacona, Goa. 

Background 

An application dated 09/5/2017 has been submitted by Mr. Premanand Poko Naik which 
reached the GCZMA office on 10/05/2017 for a NOC for repair / renovation to the 
existing house in Sy. No. 116/2 of Palolem at Canacona. So, a site inspection was fixed 
to see the site and the existing old house, verify the CRZ zoning of the site and the 
documents. 

Decision:The members perused the agenda note, inspection report by the Expert 
Members (GCZMA) and noted that the proposal is for repair and renovation of existing 
residential house bearing H. No. 9/135 at Maleliwada, Palolem, Canacona, Goa.The 
area lies in 200 - 500m of CRZ Il l area wherein repair and renovation of existing 
structure is permissible as per Para 8 Ill B (vii) of the CRZ Notification, 2011 , (as 
amended) from time to time. As such, the Authority resolved to grant permission for he 
proposed repair and renovation. 

Case no.2.4 

To decide on delineation of NDZ Line in respect of Plots bearing Sy.Nos. 11/10-A 
and 14 of Moira Village, Bardez, Goa. 

Background 

Mr. Tulio D'Souza from Panaji submitted a letter dated 04/07/2018 to GCZMA 
requesting for a delineation of CRZ/NDZ line in respect of his plots bearing Sy. Nos. 
11/10-A and 14 of Moira Village, Bardez, Goa. So a site inspection was fixed to see the 
site and verify the extent of NDZ area within the plots due to the presence of Creek 
abutting the plot with expert member of the Authority and the DSLR. The DSLR has now 
submitted the maps indicating the NDZ. 

Decision: The authority after perusing agenda note and site inspection report by the 
expert member GCZMA and the map submitted by the DSLR decided to issue a letter 
along with the map of delineation of NDZ submitted by the DSLR. . 

Case no.2.5 

To discuss and decide on a Delineation of CRZ Line in SY. No. 97/1-J of Reis 
Magos Village in Bardez Taluka, Goa. 

Background 

The Office of GCZMA received a letter dated 23/07/2018 from the Office of the 
Directorate of Settlement and Land Records, Panaji , Goa with regard to delineation of 
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CRZ line in Sy. No. 97/1 -J of Reis Magos village, informing that they do not have map·s 
indicating HTL and NDZ of Reis Magos village. So, a site inspection was fixed to see 
the site and verify the CRZ zoning for demarcation of CRZ - NDZ line at Reis Magos. 

Decision: The authority after perusing agenda note and site inspection report by the 
expert member GCZMA noted that the width of the river at site is more than 1 00mt 
accordingly the authority decided to request DSLR to carry out demarcation of NDZ Line 
in SY. No. 97/1-J of Reis Magos Village in Bardez Taluka, Goa. 

Case no.2.6 

Incorporation of Missing Sy. Nos.146/1, 146/2, 146/3-A, 146/3-B, 146/4-A, 146/4-B, 
148/5, 148/5-A of Candolim Village for Proposed Construction of Parking Facilities 
at Candolim, Bardez, Goa. 

Background 

GTDC had applied to GCZMA for permIssIon for the proposed parking facility at 
Candolim on 08/10/2015 and the permission was granted by the Authority to this on 
30/08/2017. However, only two Sy. nos. were shown in the NOC issued by GCZMA. To 
rectify the same, now they have put up the proposal which is received by GCZMA on 
25/07/2018. 

The site was re inspected by the expert members and the members have noted in their 
inspection report that the request of the GTDC for inclusion of the Survey Numbers is 
correct and the same was shown to them during the earlier inspection, however all 
survey numbers were not mentioned in the application revised NOC needs to be issued 
by; the Authority for inclusion of the missing Survey Numbers i.e 146/1 , 146/2, 146/3-A, 
146/3-B, 146/4-A, 146/4-B, 148/5, 148/5-A of Candolim Village. 

Decision: The Authority perused the agenda note and site inspection report by the 
expert member (GCZMA). The Authority after detailed discussion and deliberation 
decided to verify the presence of sand dunes if as per the sand dune mapping report 
submitted by NCSCM (Chennai). 

Additional Agenda Items 

Case no.2.7 

To decide on an application received from Goa-lPB regarding proposed setting 
up of a 5 star hotel project with a conference facility in survey no. 371/1 to 371/26 
of Benaulim village of Salcete aluka, south Goa by M/s Devon Real Estate and 
construction Private Ltd. 

Background: 

This office is in receipt of a proposal from IPB- Goa regarding proposed setting up of a 5 
star hotel project with a conference facility in survey no. 371/1 to 371/26 of benaulim 
village of salcete aluka, south Goa by M/s Devon Real Estate and construction Private 
Ltd.The project proponent has submitted survey plan issued by DSLR indicating HTL 
and 200 mt line superimposed by it. The proposed project is only in the area between 
200mt to 500mt. 

Decision: The Authority after detailed discussion and deliberation decided to forward 
the said proposal to Goa-SEAC as per the guidelines laid in Hotel policy. 
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Case no.2.8 

To decide on an application received from Goa-lPB regarding proposed setting 
up of a hotel project consisting of 166 rooms in sy. Nos 160/1 1 159/25 to 
30,39,40,41,49,50,51,66167,68, 76, 77, 78, 94,118 to 137 at Varca, Salcete Goaby 
Matrix Beach Ventures 

Background: 

This office is in receipt of a proposal from IPB- Goa regarding proposed setting up of a 
hotel project consisting of 166 rooms in sy. Nos 160/1 , 159/25 to 
30,39,40,41,49,50,51,66,67,68, 76, 77, 78, 94,118 to 137 at Varca , Salcete Goaby 
Matrix Beach Ventures.The project proponent has submitted survey plan issued by 
DSLR indicating HTL and 200 mt line superimposed by it. The proposed project is only 
in the area between 200mt to 500mt. 

Decision: The Authority after detailed discussion and deliberation decided to forward 
the said proposal to Goa-SEAC as per the guidelines laid in Hotel policy. 

Case no.2.9 

To discuss and decide on appointment of Legal retainer in the office of GCZMA 
on full time basis. 

Background: Authority is facing acute shortage of staff especially on legal front to deal 
with various matters coming up in courts. The Authority in its 175th meeting held on 
22/05/2018 decided to appoint 2 legal retainers in the office of GCZMA on full time basis 
with a consolidated salary of 50,000/- per month. The state government has given 
approval for the same. Mrs. Venefreda Gracies e Braganza was earlier working in the 
office of GCZMA as a legal assistant from a period from a period from 2007 to 2013. 
Hence, it is proposed to appoint Mrs. Venefrieda for period of 1 year initially with a 
consolidated salary of 50,000/- per month with a terms and conditions as laid down in 
office work order. 

Decision: The Authority after considering the extra-ordinary situation of shortage of 
staff and the time bound nature of the court matters considered this as an urgent need. 
It also took note of the earlier work experience of Ms. Braganza in GCZMA and thus 
decided to approve the appointment of Mrs. Venefreda Gracies e Braganza as a legal 
retainer initially for a period of one year on full time basis with a consolidated salary of 
50,000/- per month. 

Case no.2.1 O 

To discuss and deliberate upon complaint, report of the Deputy collector & S.D.O, 
Canacona and subsequent matter filed by Francisca Fernandes vis State of Goa. 

Brief background: The petitioner (original complainant) filed an complaint dated 
29/08/2016 before the Dy.Collector & S.0 .O Canacona interalia stating that Mr.Vancy 
Pereira R/o Ourem, palolem, Canacona-Goa is running a bar and restaurant in the 
name "Mooonlight Restuarant" in Syno.102/3 Nagorcem Palolem. The Deputy collector 
& S.D.O, Canacona after holding inquiry submitted report to the additional collector vide 
letter dated 27/02/2016.The Additional collector II South, Margao vide letter dated 
06/08/2017 further submitted the report to the office of GCZMA. 

The Inquiry Report of the Deputy collector & S.D.O, Canacona has interalia noted that 
concerned respondent/alleged violator has not submitted any license issued by GCZMA 
hence appropriate action may be taken as per CRZ norms. 
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The said original complainant has approached Hon'ble High Court of Bombay at Goa 
interalia aggrieved by inaction on part of authorities. The matter came up for hearing 
today for the first time (14/08/2018) and now fixed after 2 weeks. 

Decision: The authority decided to issue Show Cause Notice to Mr.Vancy Pereira R/o 
Ourem, palolem, Canacona-Goa for running a bar and restaurant in the name 
"Mooonlight Restuarant" in Syno .102/3 Nagorcem Palolem. 

Meeting ended with a vote of thanks to the chair. 

Sd/-
(Member Secretary) 

Goa Coastal Zone Management Authority 
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